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LOK SABHA
Wednesday, August 24, 1966/Bhadra 2,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]-
ORAL ANSWERS TO QUESTIONS

gt s fae

+

*629. Mo T WART arfgm
ot g fog
oft Ag fomd
=t fema qEaTaw ¢
=t fagwaT wa
it ezt fefam :
%! TR 7T 61037 :
=t faamla @ -
Tt o aEH :

F1 T3 HaAl qg AT F1 FA

w3 - .

(%) #v @1, Aww faa
a7 w= QY HIANl qaE) HSAE
faatel #t faoed & fad oF s
afafa v fraf & a1t & |1 R
w15 faoig a¢ faar &

(&) afz gi, @ a8 =1 §; AR

() afe g ary & ot a% FE
faofr 7 foar war § &Y 9§ & W
Foy § 7

TEET AR § T weR
sfazer wearera § afawar asaor At
1480 (Ai) LSD—I.
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(RE®) (%) ® (7):ew
FI9 A W g Haawg  faarey
1 ggfa A wEwEEar 1 =71 §
w@d gu S% fawery & fad s
waa1 afafeai frgea v € § 1 @
T oAt aF R Fr A G g fE
T T fqae) 71 Ay & =7 #1
st et sxaeaT %1 fawior et 9@

o T WAy fgar : ot
afeal 1 qY BT qgTT F_AQT @A
¢ =gt &Y, g Miw TER A1 9Ny
R w@Y & I9 waEw § 1 IAT
w_w 7R fag & ©F wwaAtar svgur
% 3% 709 50,000 3T wTE [EH
q9E § AT @ FW A § I
g & fam AfFR fo o it o=
WA qFIX A I GRS BT AT
Faam & faa #1% Few ag AT §
a1 i A 9IET MT I F I
qq AR fagTT a1 gumat ¢ faay
Ty GG F7 BEAT § TF TFTIT /1T
@ ¢ el A WA @ g @
g § NI GIHT T T O
T guaEr g ?

At gy : ag ar QA aErRy |
T faq #T o et foar @ agy
grarT g T ar g K Fg g f*
FW TH FE& &Y 5 39 A & qi
F @18 F g9 *W § fag w1 FE
Argram a1 mfaded # saEEa
21 wafay FEgEw o ST 256
¥ wfgF1T & 9 gn A Agl X W
e, &+t fovaza Qae sy ata fFar
&\ ot 9F I9 A I@ FT I9AWT AG

b



6597 Oral Answers

frar 2 SfFw 9a & foo s faum,
FTAQT g A a0 ot &0

o T RAWT wifgar : & 7
Tor @1 W&t A% WE AW @ X
TR HY FT HAAT A7 JT AT G
&1 w1 et & fr [Sa # @
F@E d I A I¥ q FLArar ?

gl - 99 AT v F q=
¥ uF grA@l g mra S ¥ A A
o TgTAG A ST aFar g |

To TH HAGY g : ag 17
#9 & @3 &7 haar § ?

ﬁ{lﬂ:ﬂ'ﬁmﬁ;’ﬂ?%l

o TW wAGY Sifgm ;W
T g @A aET WAl § |

WYATHTAF AT Aaq |
asTE {1 W YA WU &, AT
N IR I, FARF AT arfremrs
g A Az 99 gITT AT AT TFET F
FFL I5T WA § A1 AT ARFTC J @
T IR GHET § 39 a9 qaTdl & gy
# f5 w1¢ fraw o fagra anp &
F TF FEAN 4T STF KT FR_ Gl
g @ ||y Aden fagen ?

oY gt AE A J9 a6 ar
v g @ JiEmT Far F ¥ aqaray
o A TH( FTE 9E€AT T9d7 & 49 a9
37 1 frazm & fog a1 @t =9 o
Fhra w1 frafm @t @ oR aw
¥ ¥ A8 ¥ faawy f5 gv faaer a=
21 )

oY mware fag @1 aER Oy
FoAT FFaT § 5 & arwen ¥ W F@
Y S 713 &Y @Y @ A FY e o
W@ & FHE T FAETFY T3 HY, FE
T W FY T T a1 78 5 560-
fagt ¥ I ) O @Er, @ A A2 aF
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T A8 99w faar Su®r wET whO-
fo g a1 qfagrfas, @ mar g a1
o) A1q ¥ N §w wifgw qwr A
¢ a1 sfaww g for @ wifey ae
fea 7d #7 €97 2 A W 3 3%
T FT g § Y IqFT g T TS
fooq wra o fear wdan ¢

=Y gt : AT Gee wiafag
1 famr 7 #

=t vy fom® : wia #1 9gf afes
3w &Y 9§ fa=r 20

At gl - d¥ oF T19 @ B o
F1¢ wrfadwd ) @@ ar & 99 1 g
@Y FT WAIGT 31 a9 6T 9 g
Tt @ Aifgd

stay femd @ s=E wdEw
Tg 19 INT ¥ WNETL T aF a1
Faq Tt fgmft wsa F1 fawnmaa
gt T, gwma w1 fawem g
T T3 39 Sl T AT I I
2w ¥ uF §¥ & A fqfasa vy
¥ ok fafwe wwd dew aTai #
dzgr &Y | fawer far 9@ & fag @Y
gt AR fanmem a8 fFr osw
& foag ot gt o9 Y fae@r € 0
@ OF ¥ WIWATL YT AT &
39 & fag o gmate W) S aF
Y aNF ™ ¥ I & (AF f W FY
geaarz faaar @r @ @ & wwa
argar g fF ag Tl & i owre #
it faarg 2 g faandl #Y g7 w7
& fou &% fg fmr faarg @ 7t @
# deqR F1 faae & TR
X F AR T A T A
fawtar sr@m atfE sorer &Y @ #
fFx ag wIHeT T I3 T 3@ Al
T HYE FaqH U TSAT & qIX H
qIFTT 7@ T g 7

o gy e F T sxaear
A A T g
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o w3 fwd - @7 W A A
ag faa1e. @F &A1 3®Y & | 100
qI WY W FT U TFAT FN AN
FAd vgAT Agy § 7

qemE w3 ;oY fagwE) qqE |

=t fagsre g ¢ & ag SAAr
agar g f& (w7 foq wsal & &0
F1 %7 fagrz § e foq e Tt
¥ 7551 & o7 F1 7% faA€ g |

s} graY I AV gAT qH AT
EECT

st fagve wamw: : a=ug AP,
ag gAal ¥qEA & AW 9EF G @l
sTA arfgd |

.9 wEEA 6T |

Shri Sivamurthi Swamy: In the
answer given to Question No. 1178
(Unstarred) dated 3rd August, 1968, he
has stated that the general policy of
the Government of India has been that
any readjustment of territories fixed
under the reorganisation -scheme should
be made on the basis of agreement
beween the parties concerned and the
Government of India has already in-
formed Orissa, Andhra, Madras' and
other States that mutually it should
be agreed that the borders should be
re-adjusted. May I know whether this
policy cf the Government stands till
today or you have revised it, especially
in regard to Maharashtra-Mysore, so as
to appoint a one-man commission
which the Prime Minister has annour-
ced?

.

Shri Hathi: No. The policy of the
Government is that it is always better
and desirable that the solution of such
disputes is made by an amicable settle-
ment or agreement between the parties.
That is the policy. .In case the parties
cannot come to an agreement, ‘then the
question of appointing a committee or
a commission would arise.

Shri Basappa : Since the hon. Minis-
ter stated that the Government is
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considering the question of appoint-
ment of a commission, before appoint

ing the Commission will the Govern-.
ment take care to see that certain
fundamental principles are first decidea
upon. Whether it be in respect of
inter-State river valley disputes or in
respect of border disputes like tha one
between Mysore and Maharashtra,
there are certain fundamental princi-
ples to be decided, such a: famine-
stricken area, population of the area,
rainfall in the area etc., in the case of
river valley disputes and in the case of
border disputes there are matters like
whether a village is a unit, what per-
centage of population should be there,
whether it should be 60 per cent. or
70 per cent and such other things.
These fundamental principles must be
decided befcre the appointment cf a
commission and what terms of refer-
ence are to be given to the commission.
Therefore, I want to know whether
to have these
fundamental principles decideq first?

Shri Hathi: May I correct the hon.
Member, that in my reply I have not
said that the Government is con'sider-
ing appointing a commission perma-
nently for anything. I said, the
question whether any further machine-
ry should be constituted to settle such
disputes is still under examination.

Shri Basappa: Befcre it is settled,
these fundamental principles have to
be decided.

Shri Hathi: Therefore, I have not
said that the Government is consider-
ing the appointment of any permanent
commission or any such thing

st sk fag fezet - awar a8
F qift & T feoe), Tgas, A

SR wEETen § HT 39T #YE WOwHT-

T, WX qEIER §, 7 7 A qgra
2 9% IgwAT TEAT §, FL Q1T Q4T grar
g fF ox uF aig F goRl AT FEE
IYY T ATAT § AT IFT FY FUT AAT
ST & a1 fea fawmi & &9 dar
zie gam & o fan s w1 ferg
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Iurg fear ot wrd foey o9 @am
T WGAT g AT W |

ot gy : wF @ TSAl F AN
1§ T5F T FOTT Y AT A AT A
Fifger ¥ wraY & AT =T JOGAY |

Shri Surendranath Dwivedy : From
the reply of the hon. Minister is it
right to have the impression—at least
I have carried that impression—that
the Government has not yet taken any
decision so far as the appointment of
the one-man Commission for the
Mysore-Maharashtra dispute is con-
cerned? May I know what is the
position of the Government, whether
they have decided anything in this
matter and whether, when the demar-
cation takes place, the village will be
considered as the unit for dividing two
provinces?

Shri Hathi: I am sorry the hon.’

Member has nct got the correct im-
pression. In my reply I did not say
that the Government had not yet taken
a decision to appoint that Commission
for the Mysore-Maharashtra boundary
dispute. The question was whether a
permanent commission was to be ap-
pointed for settling all the disputes and
my reply was that no decision had been
token to appoint a permanent com-
mission to settle such disputes because
in the past we have been able to de-
cide these questions by appointing a
committee or a commission or a zonal
council (Interruptions). Therefore,
that is not so. This Commission is
going to be appointed.

Mr, Speaker : Mr. Venkatasubbaiah.

Shri Surendranath Dwivedy: I also
asked whether the village was going to
be the unit for demarcation of the
boundary.

Shri Hathi: So far as that is con-
cerned, as the House knows, the terms
of reference are being discussed bet-
ween the two Chief Ministers and when
they are flnalised, it will be known.
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Shri P. Venkatasubbaiah: May I
know whether, in pursuance of the
appointment of the boundary commis-
sion, the one-man commission, so far
as the Mysore-Maharashtra border dis-
pute is concerned, Government are in
active consideration of going into
the water disputes of other States,
whether any such instances are
brought to the notice of the Govern-
ment, and if so, what are they going
to do?

Shri Hathi: For the present, let us
await the agreed terms of reference
between the two Chief Ministers.
L.ater on, we can go into those.

Code of Conduct of Legislators

+
*630. Shri Yashpal Singh:
+ Shri Madhu Limaye :
Shri Bagri:
Dr. Ram Manohar Lohia :

Will the Minister of Home Affairs
be pleased td state:

(a) whether the Code of Conduct of
Legislators has been finalised; and

(b) if so, when it will be placed on
the Table?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of
Defence (Shri Hathi) : (a) and (b).
The draft Code is under consideration.
A meeting of some M.Ps. arranged by
Department of Parliamentary Affairs
was held recently to discuss the draft
Code to regulate the relationship bet-
ween Members of Pa-liament and of
State Legislature and the Administra-
tion, and the Code of Conduct for
Legislators. Thereafter Department of
Parliamentary Affairs have sent the
draft Code to some M.Ps. for their
comments and spggestion.

st amrer fag - g@ FIS WS
Fear ¥ qar 1% Wifgsrw Wy &, Jar
f& mrowe gt & fF Y aifaarie
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v FL AT T H qg WAT AW QT

Shri Raghunath Singh: Is he
taking or not?
ot wmtw fag ;o Tar wdr agr
gmn fr & wés 7 7% | g AvAAfeT
g

“§ AT AT wgA wEdr 94

qraafeT g & f& Gar @

Shri Raghunath Singh: I will show
him, when he is out.

, ot TRsATIAT . AEAS WG,
# zrawT eqra g@ ox fawm wrg fF
YS9 ATAAT FET F1 FO TGT Fgd
fFag Gar 7 %% | ag "WgwT A
fadaa &

weaw  w@ww st aware fag
gqv woEd & f& gawr A0 e =
- =rfEd

=t xgg fag . wraAT wEww T
gfraquem fear &

qeq WA ¢ I9 AW J A
9T FAT Wawd § 7

=t v fag © @9 § FOT 39
TG q FHAT FT 3T AG & |

ot aaqre fag - & AT e g
fr za F1° WE FeFe A Fa7 FE qar
sifas & & st Fva oifeardz grew
HEE T F AT WA T fear @y |

qgw™ Wy (o A=) o arfer-
e & vl & fadr ag @t awa o
T § fr ag TEY gt a9 A HGT
gafag AT qarARra oS ard
2 ag ww 7 fawt g€ & S g 9
& ag 3o W
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=t gamw fag : s Sfefasua
wfee & fag oifqaraee & Jrac mmary
gt o a1 sl A geT a8 &
f Fee oo Wy AT @ R fofewe
FT Gagl A8 gar-1 g F¥q A
80, 80 g9 Faw e a¥ gu &)
s gfsfasme wfeew & fad ofeen-
Az F ArqC ATATS A STIFT A1 frw
aE q FH FAT |

woqW AT Ug AT H9 @
TFATE |

st am@e feg ;o H SR |nd
g fr gfefasue sfiza & fosr mfcar-
AT F WA FE .77 LT AT |

oI WAIW 0 g W AW HEY
T3RT TRl qqEAT |

ot anoia fag ;g9 A wfean
¥ well AEIRT #AT qg AGF Fwwrdd ?

WUH WEAT : AT AT F1S WS
FeFe ¥ @ WA .

ot Ay fomd © Fire O 7 s9d
gzl & fag o srareafgar aArs &
¥ ag Srawrdr wigar § 5 osEd ax
S |TERY #rarT &@fgar aws a€ @
IH AT F g, I AT A AT qG
fo =it gaguaw wife S &1 W
zafay s afafa & amd 4 @
mar f& wT @ SraT & g mrais
dfgar & qgg I NS 37 99T |

st a9 ;a3 gard T A g
FfE THHT T -T G T AT

WETR HEIQY : {7 A1 FITT AH
Tede H F1E o &

st 7 ;. FE Jrad F fay oy
F13 99 F1 qferaee Avad & e
TG F39€ & F13 avaey & g &

Wt An fed ;. 09 §oT gaE)
& fo ot 1% qTar T
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wem wEET - R ¥ few AT
FIE & gg TA@T AL T FHAT |

st wa faad . & D191 § 65 wrAa
a1gal g uTfs @< ag afeat gy av &w
Wt ford azi g A0 F2 0

qeTq WA . FAA F KIS AT
T TT ALY [T KFAY |

oY AW FT gUA aAHATG AL
2w ez & ol & faa AT & a1 &
T JA FGT AT ST §OFH
ararT @fgar &1 awY, wAET gfee
@Y g AT g wAT wg o= fmw
an 33 faad iw sfaat & graee
=qTIT ¥ g1, M a4z aTq A& gi a7
afg o qefY @Y, ag WY ¢a¥ ur A& ¢

St AT © ug FTS WETl & fay
¥ | fafeed & fork semzar £ § w0
o ggaagl T@T a1 91 | 9g FI Fe
& T FrEATATIS AEY gAT & | AveH
T {2 qréter &1 ag sy qow m@r E |
ITH 97 AT IIATT AT ATE L dHA §
TR go51 faa®s 99 o faary s
anfgy |

o WAEY - d AT AT qer 47
IAFT FaTd FgY fgAr W

T HEGT © TF WH] FISATATSS
TEY 7T

oY agy - ¥ RrIATATIN FE
FY 0T AT F7 TRTE | F1E w047 TATR
ar @ |

weaw WEEd . qg awr aifzat &
qt® ¥ fagr wav 1

Tho TM WAVEY. Sifgat « fagmaai,
fxag #& o mfva & 7 A
& ooy e faega goe & 07 &
T HAY AT T 7A 9 {q=r< fawan
¢ fo ANwTady +1 719 § Afqw) &1
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FIFIAT FET A fag@Fi F1C
wgfagi &1 #1w & Tifagi F1 aqrar |
wfew w17 faegw s &1 a¥ £
TR Y= g AT IAF FAT 4T IqTq AT
wey faam aF &, w7 agt g 2
T AR ETE )

Y 721 . A ¥ qa17 faan fq 9q -
% g5 @1q 3@ § f7 @1 qwrw ot A4y
o & fpan &1 o & WA 38 W7
F1d Y § 1 T Asd F 919 I3 7
Y VST N € | 98 WIAL AT
a9 g0 435 FT A1 (% 25 39T T & |
37 ¥ 3a faew &y @1q g dfww W+
AT FE A7 @AT 518 A 719 IA, F71
AT GFT §

o I HAEL TifgA : 39 F1a
T S @Y a9 § ag wal wEeg &
qAEMT Mgl | ag FIE @R Fw
AT G &1 wet 99 ar ¥ sEiEaa
#tv Afq FT F7 FAT ATIRT & AR |

e wEIEW . THET 4G, A
gy & fr gz =9 o ) (99 avg
TEHT GRAATRT {FqT AT IW A
QeI qrEtsr & geaq fwar sngar

o TR AR T Filegq : §Hg &
FE @i qarg grir A7 A1 §HE H
TR A FaE g, ST 9E g
TR FATAT SELY Y ST Ay

WeuRt ®\EW AT AT FIHRE
FATHT AT 2 FEHT TG TqT I TG

st oy & @)

Y ®Wo Ao &iﬂ . FTHRr faTne
a9 ¥ §EFY AT &1 9T TAA €T g
Ay &) Ia% f9o oeaw wgRa W9
90 FQ@ § AT TAF W IAIM 3
Herera # fadr I FY grarEAr 8 7
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Y gew FT wFIT: Fg
AT ATFH FIC T |

it faifa fawt : 71 W% Fow
o= fama wqz &1 & srAAT srEer
g f drad & wrwlam #1797 a0 &
T IQF] FAl HZIRY AT AR §
4T EHTY FTE HTH FSFE F1 g A FAT
agy & | 3T FIT WE FIFE TF 989
e ¥ wdfeua dad wifede & @@
£ F1A FGI, TT T EOT A A OF
T § WIT FIS A6 FIF AU I
g1 &orAar g g 05 3T QAT A
AT HAT ANIT HF W & a1 T P
g R R F § Y 9 8T o s
g7

oY 7 : g7 AT wYE gAA ARG
A7 e, WA faawcawr w

= fafa i : waw Ag @
FIS AMH FF ZTA AT g HR AR
BEAT I FT JAFT F6 AT AT 1
AR T T FE A qg FATA AGT
g1 & s wrgm g R W g
FT FIT ATH FFE IJATAT A1 § 7
& StrAaT w1gar g fF Yvad & weww
FIT §, THHY TAMT ITET &, T I F
FATAT 91T & AT gAIR FIS AIF F37
®T gEET FEAT ATGA 8 7

st 7wt ¢ AvaT aifaari ¥ §6-
wfar & @ & a1 WX dE Tgq
¥® fraw § 1 39F wwmET agd € ad
& farr wfwar. fram mam 24

ot fasm A : @ oA &
IaT ¥ wAY qgaT ¥ aqar § fF ag
geq faaroda &1 & snaar wmgan g
& ga MO NA T 7971 § W F+7
a% ag fa=raerT g ?.
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HOTA RGIIA : TEHT AT 9 W
Ty, 7g A wg A e

=t fast wavg : w9 ab fa=-
e wQar?

eI WEE : IEFT Fdrq W
e

Shri Hem Barua: May I know if the
proposed code of conduct for legislators
is going to lay down the condition de-
finitely that Members or legislators
would never allow their private cars
to be used as private taxis and, would
never sub-let their  official residences
or flats or servants’ quarters or their
motor garages?

Shri Tyagi: What dcoiss he mean?
I protest. To lay down that Members
will not commit theft—will that also
come?

‘Mr. Speaker : Order, order.

Shri Hem Barua: It does come.

Mr. Speaker: Order, order. Even if
the Member wants to bring into pro-
minence the fact that such lapses have
taken place, he should not put the
question here in Parliament. There is
a Committee of the House also that has
been taking action. 1f further he has
got any grievance, he should bring it
to the notice of the Committee. That is
our Committee. We can take action
there.

Shri Bhagwat Jha Agzad: This is an
insinuation on all Members. If there
are some like that, let him catch hold
of them. But to put a general question
making a general insinuaticn agaiast
all is most improper. Does he think
he is the only puritan in the House?

Shri Hem Barua: May.I submit

‘this? I am sorry I am misunderstood.

Mentally speaking, I am very sick
about this. Corruption is the biggest
or the worst form of violence that this
country has been subjected to...

Shri Swell : I strongly protest against
his bringing the House into ridicule by
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this kind of ‘remark. Strong action
should be taken against him.

Shri Hem Barua: On a previous
occasion...

Mr. Speaker : Why should he insist?

Shri Hem Baruma: I am not insisting.
It is a fact that there is downright
corruption. On a previous occasion, I
had the privilege of drawing the atten-
tion of you and the House to this fact
that there are some Members of Parlia-
ment who sub-let their official resi-

dences or flats and garages and
servants’ quarters, And what hap-
pened? I am sorry to tell you that

nothing happened. Nothing has so far
been done to remowve this type of
corruption from Members of Parlia-
ment. If the flavour is drained out
of the salt, wherewith shall it be salted?
If we who are representatives of the
people, degrade ourselves like this or
degenerate like this, what is the hope
for this country?

Shri Swell: If the hon. Member hus
any knowledge in his possession, he
should bring it specifically to the atten-
tion of the Speaker, he should not
speak of all Members, that is very
objectionable. '

Shri Hem Barua: I brought it to
your notice and the notice of the Com-
mittee and Shri Satya Narayan Sinha
wrote a letter, sent a circular, to
Members of Parliament during the
Pakistani aggression about the obser-
vance of the black-out rule. I wrote
back to him that the Members whose
flats have been rented out, it is those
people who have been violating the
rule, and I told him to bring the matter
to your notice. He replied to my letter.

Mr. Speaker: The Member has un-
necessarily worked himself up in this
manner. There was no need for such
excitement or such agitation. When he
wrote to me, we called a meeting 57 the
Committee.

Shri Hem Barua : Nothing happened.

Mr. Speaker: You were present
when those steps that were to be taken
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were decided and when the Chairman
was asked to proceed with:.them. He
did proceed. We served a notice on -
them, we got their answers. Some of
them were removed. There may have
been certain cases where it has not
been carried to the ultimate conclu-
sion we can take that up again.

Shri Hem Barua: I can take you
with me and show you and point out
those flats.

Mr. Speaker : Will be prepared to go
in that case.
oft faufa fasy ;. Fig ot a1
FrE Ara fad #1 w9y 7% A8 @
gT R g\ @r A vww & feam am)
fanet = ator @ gC
Mr. Speaker : Next question.

=t T TR T : TG TLEA - -
wew WS ¢ W T |

=Y ®TH T TR : AT OF Tqa-
€qT F1 I §, NEqST AT |

Mr. Speaker: I have passed on to
the next question.

Shri A. P. Sharma: Will there be a
discussion on this code?

Mr. Speaker: Order, order.
Shri Hari Vishnu Kamath: Give
notice.
feeeht & el ¥ wdw & ol sow
(wnt)
+
*631. =t gON T FFAW
= AT
=it o= fag ¢
T forey "/l ag a9 g
w3 e
(%) 7ar g a= & fv foeclt &
ot axETa W deaET S §

| wawW s9d w4 F g,

(=) =t ag i &= § 5 59 00
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g wrar-faar & o o q==1 #51
Tt § arfaar fewary & @€t Ffzard
At & W IR wuw @ A e
srafiF FET ¥ g7 Ifasr & T FIAr
Y, w1

() Fr A owoet & fy #
BT ¥ fod qawTC F1 Fré FEAEY
w7 &1 fa= 87

faert el (st o ®o wwrAT) :
(%) oz (@), foazor aar = =
g faar mm- &)

(1) soT @Y FTAT

faazm

feeett v fmy qan “feet BE-
AL F w= et § arfay # frg
woaw = § e g ) feee
A F WHE gHT &l Nt

faeeft < afwfr & WevT @t el

¥y orf ferdt aur WA W H
faeet sromEe & we aga § el A
9T gafrad agraaT-ae  grEY JHREd
Al § w gy qur S At
§ 9oy §, TG 3T S A ¥ TV

A FAV-qA} T FaA HAA A ¥R

FQ &N

2. WA ¥ ®W gA F FAIw,
qa¥ =41 a1 feer Y war §F afew
Fa § wrar-faan #1 fFE Y axg
Fr wfsars ¥ ax § feeet wowEA Hy
w1 fawrag T8 faedt &)

st FFR AT FYAY . FT FIFC
AT fe fooet & qgv arer faenfomt
a1 e feadr & =T @ @=w A2
@y gY T AR F fegma & oY &g
WguEdmiad ? aewmER
foaa w7 §7

TR ALY : AT FT FIE qATA
TR TR ER F AR T AT
qr

st geR wT sgE@: & S
=g g {6 foaw faanfaat & sawr o&
TS F A § W feat ¥ ey § W
& o7 oy fraw faardt & ot @ s
F FTIOT TAHT 9T AGY OO0 & T SHT
Ffsars dar g€ 7

Shri M. C. Chagla: I can assure the
House that no student in Delhi has
found any difficulty about filling up
the admission form because he wants
to fill it in Hindi or he does not know
English, the other question does noct
arise. That is in my answer and I
repeat it, I can assure the House, there
are only certain schools which have
got the English form, we are telling
them that they should also have Hindi
forms. Even in those cases we have
not received any complaint that any
student has suffered by reason of ihe
fact that he knows only Hindi and he
does not know English. I can give
an assurance to the House that such
situations will not arise.

=Y FER T AT © WA AGIET
§ Famar § 5 o o Q¥ § et )
ST F G qr qu &1 & SAeT
agaT g 5 3 s sy & &7
FTERT T § a1 gTRAT FA g7
IART Y B gFI T G g F
fast o, Tar w4 A SgEeyT AN
FTANE? oA NN FaaF
o FT A ?

Shri M. C. Chagla : Those are private
schools. There is not a single Govern-
ment school where there are not Hindi
forms. There are some private schools
and even with those we are communi-

cating and asking them to have both
English and Hindi forms.

&t OR|QA : qg Fg7 7 g fE
F% Ade @ & fmd o wqw e
wadt & & &1 & s wear g 5
I A T § AR § gy Haw
SR &l FY AL a94r Q¢ § 7 IS
A FY &Y woars qufeqa graf & ?
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wERAARAY : IFA wEr & F
1SR AT w®

WY TR © IAF WA I
qiwwer 7 4 T Far @, g

wel WAET FE l{[f“ﬁﬁ LRl
&1 3 @y FT 3

st TREATAT © IO IART 3AT
| |

Mr. Speaker: Are there any difti-
culties that they have expressed that
they have experienced by not having
the forms in Hindi?

Shri M. C. Chagla: No, Sir. As 1
said, not a single complaint we have
received. Those are private schools,
and even to those schools we have said
that as in other schools they should
have forms both in Hindi and English.
I hope in a short time every school
in Delhi will have forms in Hindi.

st TRsrTer : B BT § %
The F19  §, IAH AT TAY A7X |

e Ay AR T ¥ aw T §

= qIAAAT: FS AT AT 3T,
2 9T qi9, T4 &7 474 |

TETA WEIIT . IET AR )

_ st TREARER . A& ar ¢ |
AT IARY dEAAT A g AT N
e § 9g A @1 99 |

weqw AT - XY Ty o F w@T
3 fF 9z w3 a3 wrd)y

=t TASATAR ;| HeA A, &
iz SraT g, A A g9 w1 I9T %
femmar 1 Y AT WAL F 7 A9
Far fad snd 1 AT IAET @FmE@Ar
dE
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weTA wgw - A1 g fag
st gANM fag: ag wwa zafaq

foan aar a1 &6 va gFwIT # e

TeqT B TS A1 % et F el F fgey

F 6W AL g1 4% g ) fFEY &

_'.m'r & safaT guRY gata § 9T gw war

HETT T gegarg 3y F )

REXF AT - AFET FFEIAT | AT

AT |

st awew fag . weaw wdem,
ofl AT fag & qare a1 sar wr
=1f7T |

wEIF ANIT : I3 H1E qAA o0
gt &1

oW fag: 73 marw Ay
T & ? Sawr wara fear stev =wfEw

st @ amm@m . g w3y,
o Ewat # [T F @9 @ & o
AW F3Y A FarQ I19 7 IF |
T g 7E fqar @ § ST weqw
HEIR, AT N FETH I qH T E |

oI Agleq - WA WA H
A& wEAr F F97 §B AL GIE@EG
T TAEIT T F g F A
awaar f& SEHT Wata =T AR,
gafae & Ser garer 9T 990 T

Q% AAN waZew ;T fraen e
o aXH A] AT
Rehabilitation of Burmese Repatriates

. +

*632. Shri N. R. Laskar:
Shri Liladhar Kotoki :
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi :
Shri §. C. Samanta:

. Shri Subodh Hansda :

' Shri P C. Borooah :

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether Government of Rajas-
than have framed a :scheme for
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granting Rs, 5,000 to the displaced
persons from Burma who want to
run some small industry or small

business and also Rs. 10,000 to such
refugees as desire to set up co-opera-
tive enterprises;

(b) whether the Government of
Rajasthan have also been allotting

cultivable land and providing tac-
cavi loans to the refugees;

(c) whether the Delhi State/Ad-
ministration have formulated any

such scheme on par with the Rajas-
than Government for the refugees
who have settled down in Delhi;

(d) if so, when the Delhi State
propose to grant loans and to allot
plots and cultivable land {5 the dis-
placed persons; and

(e) if answer to part (c) above Le
in the negative, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan):
(a) The Government of Rajasthan
sanctions loans up to Rs. 5,000 per
family for small trade or business and
up to Rs. 10,000 per family for estab-
lishing an industry. Small industrial-
ists are also encouraged to form in-
dustrial cooperative societies.

(b) Yes, Sir.
(c) No, Sir.

(d) and (e). Delhi Administration
has been granting loans for trade and
business up to Rs. 2000 per family in
accordance with the Scheme approv-
ed by this Department. The ceiling
has recently been raised to Rs. 5,000
per family. It has not been possible
1o allot cultivable land in Delhi as
such land is not available.

The question of allotment of plots
for houses and shops is under consi-
deration.

Shri N. R. Laskar: It is good some
States at least have formulated
schemes to rehabilitate these people.
1 would like to know why the Delhi
Administration is failing to come out
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with a scheme though the Central
Government has been requesting them
to do so?

Shri D. R. Chavan: I have men-
tioned that land cannot be allotted.
But according to the scheme that
was approved by our department,
there is a provision for advancing
loans upto Rs. 2,000 and I mention-
ed just now that the ceiling has been
increased from Rs. 2,000 to Rs. 5,000.

Shri N. R. Laskar: How many ap-
plications for business loan had come
from the Delhi State people and how
many of them have been given assis-
tance till now? '

Shri D. R. Chavan: In Delhi State,
till now, about 31 persons have been
granted loans and 3 persons have
been employed.

T AN AT WY . @i aH
forerdr 7 et &, @t a% gA faewr-
fadi F1 o & sy, IfFT wgt
I faerd F aeamEar A8 &, dQ
feeelt ®, 987 9% ITHY ¥ A FH TAAT
wqaT @Y 9T gy fF & 708 samare afe
FT g% | foeedt & I AW F1 wfa-
wfaet @1 gae Tk famy § A T
94T WY TF T AT FT&F Qv a1 f7e-
at &1 & ag suaat =ngat § fF #an ag
Fg & 5 aut &1 #if faenfem oft-
Y F99 2 ZA &7 q, I fF a7
OF UF gaR F<F < a1¢ § fraar g,
Y TRy faeelt Feonr 3w & forl)
T WA H——a97 & forg 1 s 7
g%, afe 98, a1 a@I feeet Al W
FRAAM Agg RN FAF
fa a1 & ®/r &

Shri D. R. Chavan; Just now I
mentioned that according to the
scheme that was formulated previ-
ously by the Rehabilitation Depart-
ment, business loans upto Rs. 2,000
cou'd be granted; now the ceiling has
been raised tb Rs. 5,000.
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st wo ato f5adt: & g SrAAT
atgat § fF Wty qa & af faer-
el @ fraet gear feeet § mg g,
et fraat ®1 @gral o qFT & AR
fFad aw g1 & ag WY AT SR
g f& e gfaad T qF R 3
& F, a1 q4 glaumd 3w & faef A
W & o &Y 8 afe w4y, ;@ A

Shri D. R. Chavan: According to
the information that was supplied to
us ‘by our Embassy in Rangoon, the
persons that came to Delhi were
about 24 in number, but there are
about 100 families who have now
come down to Delhi. Recently we
have asked the Delhi Administration
to register the number of persons
who have come to Delhi. According
to the latest information, the number
of families is about 280. As I just
now mentioned, about 31 families are
being given this rehabilitation loan
and about three persons have been
employed.

=t o o fzadY : HY ag WY qoT
¢ framr ¥ famafe 2w & farly iR
oTT & oY q¥ § AT FE aX AR F}AT
gfaaa g g

Shri D. R. Chavan: So far as the

latter part of the question is concern- .

ed, I may mention that the number
of persons who have come is 1,50,000.
The majority of these persons have
come to Madras and Andhra Pradesh.
For Madras, the number is about af
80,000 and for Andhra Pradesh, it is
20,000. To some other States, a small
number of families have come.

Shri S. C. Samanta: May I know
whether the Ministry is thinking of
bringing out a uniform pattern of
help or loan for these people, and, if
so, how much amount will be given
by the Centre to the States for this
purpose?

Shri D. R. Chavan: There is uni-

formity maintained. So far as the
pattern of help is concerned, in res-
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pect of the business loans, about 80
per ceut of fhe loans are given by
the Central Government and the bal-
ance, that is, 20 per cent, is contri-
buted by the State Governments. So
far as the pattern of assistance is
concerned, it is uniform everywhere.

it wralt 7w Tem : § gg ST
amear § fF Tomam ww S oo
IR TIY FT F91- 39T &, F4T I8 9T
T FY 5 Fromr F s 3 2
aT IFT T@F FI HE AT 2 R
fom Tt 9T TSI T 7 THL
& F 0, FT IT AT 0 faior
FX foaar mar 7 o= I A A wiE
IAWT € F3F F foqu 941 feqr Jmar
2, @Y 74T I Tatqr ot & fe T foer
IR H SW FA Fl A ARG & 7
# 7 +ft Stamr = g fr awt & 7
g foraw St #1 ag g v ag &0

Shri D. R. Chavan: So far as Rajas-
than is concerned, only a small
number of families have come. The
total number is 17. So far as the pat-
tern of assistance is concerned, as I
just now mentioned, up to Rs. 5,000
could be given. Over and above that,
if it is given, that is given out of the
resources of the Rajasthan Govern-
ment. Presumably because the num-
ber of families is small, these persons
are given much more by the Rajas-
than Government. So far as the per-
sons rehabilitated in India are con-
cerned, nearly 39,000 persons have
been so far given rehabilitation assist-
ance.

oY wEl W MR AW W,
A o8 W T o g wat

eI gy ¢ ww @Y Qfew )

% HIAAG 9I€q : WG qA F
Sara faer S '

Shrimati Savitri Nigam; The condi-
tion of many of these people who
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have returned from Burma is very
pathetic. Many of them who owned
big business-houses and who still
have got a lot of jewellery and money
there have come here and are roam-
ing about here, because no business
can be started with a small sum
which is being given to them at pre-
sent. I want to know from the hon.
Minister whether any scheme is going
to be evolved so as to provide some
loan on the basis of the big bank bal-
ances which are still in dispute, so
that these refugees may take a loan
and establish their business here and
then repay the loan in iastalments.

Shri D. R. Chavan: So far as the
property and assets that have been
left in Burma are concerned, the
question will have to be addressed to
the Ministry of External Affairs, be-
cause I have not got the velevant in-
formation with me. But it is not
correct to say that those persons are
roaming about here. Just now I
mentioned that 25,639 persons have
been given business loans and about
11,000 persons have been given em-
ployment.  Nearly 2,694 persons have
been.given other assistance in the
form of land under land colonisation

schemes and other things. The tctal
number therefore comes to about
39,000.

Shri Hari Vishnu Kamath: Is it a
fact that many of the unfortunate
Indians who, before they were forced
out of Burma, had deposited their
jewellery and other personal pro-
perty with our Embassy in Rangoon
who, pusillanimously as usual, sub-
mitted a complete list of all the pro-
perty to the Government of Burma,
with the result that these unfortunate
repatriates have experienced great
difficulty in getting back the pro-
perty, and what is the position to-
day ? If he does not know, let him
enquire and report.

Shri D. R. Chavan: My hon. friend
had put this question on the last
occasion also, and the answer was
given.
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Shri Hari Vishnu Kamath: No
answer was given. (Interruption).

Shri D. R. Chavan: This question
will have to be addressed to the
External Affairs Ministry,

st Wlo HTo FAT : AIAFIT FAT ST
¥ & 1T =rgar g fr sl oo ag
ware feat fF TS g 5 g
B AT HX TS 79y 3 Y & AT v
Fz 71 ag o 2t & f g s qo
foeT &, far a 9T <@ &, THI § 741 g
g arfeear ¥ o7 @ &, Wiz A7 AT
@Y & a1 awx gawT et @t ag
g?

Shri D. R. Chavan: Just now I
said that it is thé Central Govern-
ment that has taken up the respon-
sibility for advancing loans and

other things. Therefore, it is not
correct to say that the Centre is

shirking its responsibility in this
matter. :
Shri Ranga: In view of the fact

that a great majority of them, the

- biggest single section of them, have ,

come to Andhra and Madras, have
Government circularised the new
industrial centres in Visakhapatnam,
Hyderabad, Neiveli and other places,
where Government have got their
own public undertakings, that pre-
ference should be given to these
people if and when they apply for
employment?

Shri D. R. Chavan: Instructions
have been issued to all the State
Governments to give priority to these
people in respect of employment not
only in the State Government and
Central Government, but in public
undertakings also. Regarding start-
ing some new industries, there are
some proposals which have been sub-
mitted by the Andhra Pradesh Gov-
ernment, which are under ihe consi-
deration of the Government of India.

it fr Aroaw @ wemer wENEw, §
ag AT =Tgal § fF g Y foreufim



6621 Oral Answers

o7 § a9t § IAHT 74T SV AGY AAT &,
&g Y 941 § &Y, S & T ¥ AT
argar g f& 399 fawm & w7 59 wrew
Fmy g E?

Shri D. R. Chavan: I
mentioned that 11,000 persons have
have been given jobs. The railways
might have employed some persons,
but I have not got separate figures
about that. It requires a separate
question.

just now

Barauni Oil Refinery

*633. Shri Vishwa Nath Pandey:
Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 692 on the 23rd February, 1966
.and state:

(a) whether the Soviet technical
and financial assistance for Barauni
Oil Refinery has been finalised;

(b) if so, the main features there-
of; and

(c) the total estimated cost of the
project?

The Deputy Minister in the Minis-
try of Petroleum and Chemicals
(Shri Igbal Singh): (a) The reply
under reference mentions that the
Soviet authorities have agreed to
render technical and financial assis-
tance in setting up a coke calcination
plant. This has not yet been fina-
lised.

(b) and (c). Do not arise.

Y fazaag qrodg : vt T qg-
Tq § qamT § 5 ©7 & @17 F whaw
FAAYAT AG g1 QAT § AT HIT
fasita wgrgar & qvawg ¥ ar & 38
st =gt § 5 ag amat aga fa &
T BT Y E, TwA FE wgw AT ATl
T T, A1 gAN FiAET FeArE AT 2
i wfw awsar ad g wT &7
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=it gw e Faz: 93 S FA9T A1, 08
9 aTi-aTsHEA & qfearz o & faafan
¥ 57 39 fasfas & o1 QifagT Ta-iz
F YT ARAAT G &7 AT 47 A FH
dafase ez ¥ 17 § 97 w@ifaog
TEEE § gAY g% arg-AERe F e
FIAE AT 2 AR qT TF 77 ALY A,
A9 a% J@AFT AG oM FHAT, FEET
&Y AT s mwat w1 faw faw aw
YT IAF I GTT T T WAiT AT
THAT |

oY fazaa qrogn : § ag ITARC
T g fEfrsasr g aN Q&
&) #97T AT F fRer o fazw g oy
To% wEAY # aHgar & &7 faEne
frarar, g fFar ar AT fra 3o & 7

=t grar fag ¢ T A A A9
g0 fewrgadr fedom 3 i gfa-
foar Sfeat & w31 & fF ag 39 19 &7
=T FX, a8 a1 % fHaat @t g
&z fa fren a7 wrie grm 77 fam
T ¥ ag grm ?

st ®o aqto famdy : Fa1 9z =
¢ f& affeas afes & oa & A1 8T
Fxfafada wd & s gafag difam
gfraw 3% foir &7 wr &7

<t gwara fag : 9 @ifasg vaw-
¥z ¥ gamat ¢ ag g3 fx fow awq ogae
i ® AW qHEAT g, ar ag
IREAETFT ¥ oAfE FFHT 3T AT
IIH A qTF T FAAT

w o No wAT : F4T F P IA
%Al § e avdsreaew A1 @1d HaA

WERT A FE & qar A1 ard-reaeH

Y F ZAT, IART AT FT Y FTILEAT
& S F1 uagdT FF dA1aT FOAT 7
FE a0 vy W w1 wWr e !

= swar fag : FOAT & AT
F &1 aE-Areaed g, AT F Avad §
Tz 2
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Y o No Wi : aF a7 ERNT A ?

=t gTa fag : €T F mEEw
L&-4

= FTAT W AT wEAE AGET,
a7 7% 9 fremady gar 3w & @
% 399 @ &1 wfus qrer ¥ da1 S
2 stz fefaa wiaw afi<g &9 wwar ¥
G21 R &1 T 7 @ B e wrerg
grar &) & s wrgar g 5
FOAT § Y qtee ATAT A7 IqH IH AT
1 q@r sram fw qEr feafa dar @)
xfawer 5 faad f5 @ 59 o1
feforer wrawr @i #1 darac wfgs
o ¥ g, a7 I9 JI9AT FT HT E wwaqw
&Y ?

=t gea™ fag - 1 3 AT grE
e fefswr fedy frwE § dar

g1 & a1 ag FT waw FdAT AT 1 -

IEH I AT FF A1 AT AT g O QA
sfrag afeT aig 7¢O 2, g1
wre 5, FAMIT 98 %3 waw A
Fa1 gnl, 398 F3 & A FaT FEATE
£E 9gT AT 47 ®F STAT S § |
wa far W %3 F1 foagT @ @
IAH Ay A A

BHADRA 2, 1888 (SAKA)

Oral Answers 6624
fa=r sma &1 g9 F © EAET 5T FIE@R
F fra-frq ¥wex @, feafrqam &
TAF[ IR NfHT Fgi aF ag Ay ?

=t zend fag : w3f % T
fedrgal &1 areew € ag d1 'R
wag ¥ -AATAT AT § WK IR w@ar
st @ 2, wigAfmaw 7ee W & &,
Z5faed g W AT § 1 gger fafaaw
aHfema 1 T8, gFT W FEdET
asfeqe g <@ § "k qar fafaas
gfaz & fau I3 wgraar 39 7 a1ger
frat & AR AT &Y g war £

Das Commission Report

+

*634. Shri Bagri:

Dr. Ram Manohar Lohia:

Shri Madhu Limaye:

Shri Maurya:

Shri Ram Sewak Yadav:

Shri Kishen Pattnayak:

Shri Gulshan:

Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs

be pleased to state:

(a) whether final action on the
recommendations of the Das Com-
mission Report has been ‘aken by the
Punjab Government;

Shri D. N. Tiwary: May 1 know
whether it is a fact that naphtha
from Barauni is sent outside and the

(b) if not, the number of officials
and non-officials against whom action

fertiliser factory to be erected there

has been delayed or given up?

w1 gemaTs fag o FOT &1 AwEr
age waq & fag Ffow @ @
% wifs 9@ a5 T AwA W
T8, T@ AF IT qF CHRAIHE
wE (waam)  uF fae
FU g A F | FReAEI GEY aww
FY St 1T & a7 W FfgewH §

S WAIIX WY W@ &5 ¥ {3
weqrfaq awaEr o7 faetg agraar

is still pending;
(c) the reasons therefor; and

(d) when final action is likely to
be taken?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The follow-up action on Das
Commission Report was taken
by the Government of Punjab on
the basis of the  Reports of Skri
R. S. Krishnaswamy and the Sri-
vastava Committee. As a result,
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action has yet to be completed main- faaTs FrAT Y A af WYY 39 FI
ly against 8 officials and 2 non- . 5
officials. arerane fear a1 7

(c) Each case had to be -onsidered Y g ;36 Wt WfHTE ¥ ITH
thoroughly from all aspects entailing ¥ mm} ¥ fqie @ 9 12
examination of valuminous records. frad T TR § o SENN

(d) 1t is not possible to give a  fid¥e FIa¥faw Far a1 36 AT 12
definite date as some cases are before 24 ) AT FT 39 g ..
the courts of law.

% |AAT A 36 W)X 12,

1. qUTEl . Wede ARG, FAT 39 @ E?
Hel WRRq A 91X FT HAT 34 fE
ITHY TAFT Te0 & P 7 ATgE ¥ S st grat 36 WX 12, 48 |
Tt S F w7 faa aeey at 13 48 officers were proceeded against

gq, biciR: E1 1EA a—’rq;-(gng F fa«qrs out of which cases against only 8 are
T AN IT FT WA ¥ ATy yet being processed or enquiries are

being conducted.
¥ oF madr F) fager fRar qr 9q
AR & R F o 0 F forg, &y o
g e ok g 1 O § A w7 F
F@ F faq faas feg g 3, 39
fag, it foe # fag ey ok
@G wluafai & faars axm
T F, 37 ¥ fraat & faars g
T & AT F91 77 F f@gats T
faat mar ar a8 s At ar w4y ?

ot gt o I wAE A RO
& AT UF 1T AT JY Fr 7y
SaTT H  IIATYT  FOUCATHY, IAHT
frafeg #r 1 o et fold &
afrT o T T4 qars fF gf o
1 FAIAT & I1 3F @, gafag aF
s area FRe), feras gf 18 oW

gatgrae Fr FAE fyaw g@ ¥ &

39 & f@a1® = oe faqr | T H Y
&5 sy qqrar f5 8 F1 A GIAT T
& A aTHT gF A G AC |

=} IUEY : HeAF WA, WA Ig
T qITA AT T FV 3AF! FaTT T A
w2 qiaT f Y fearas st o, 9 e
F fog frgam foram ar SR ot sy
fa & 731 9F weeT IR 39 F

ot WY F3 watq F FAT ZY av
¥ qu & w1 JAE

=Y Iy S g AEg
¥, 3% faars §¥ & #3770 I8 W
# oy B 7 & Faa §, dfgw v wEem
F3T 59 qTT B AT & 6 T FAET
¥ wva forg wladt s Sfserad #y
AT sFTAT T E, I F AR A A
Few AEY s WA §, Afewd WO
R o &), {¥ =77 v F1 R w0
™ ¥ fAu orTeT g ¥ ©F q419
faar, 30 axg ¥ AECATg WX F7 g
AT F weeT 9T w@r @ g, e A
a1 e frer F1 A sg0AT @ g,
FqT 39F WA g AT ¥ AT
afe® § o e arfes & a ga
AFATH F fAT GTHT AT F @Y
g7

St wrgeers g o §F o
Farar & fr wfwlraes & a) & 34
a9 @ & 9@ a% wiaAl A A9 L,
a8 3T T & e qgd 1§ T@ A
T E

st awdr ;. #% =wieaw 1 fow
frar & 1
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qETA AN : AR A F |

sy amit : AT I 31 o
% £6 THo To To F A F WY wT
= § 1w A E g ¥ e
ot #oy wfaa A @ qwrd s @,
@O T 78 TAFT 5 oF avp Arwgl
& faene d T3 § @, & g9 a%
wT F F ATq BT 2 W@ &, A Fv
TG T A9 qA wEEw ¥ @ §,
FfedT g AT FATE ?

W WA : IS w7 § F
TaFT adror /@ foar g

o TR AANEL Ml : arq HroT
wEHF ..

vt srera ¥ So-AA (WY ww
agw) : we?

Mo TM AR Mfgar: s
T A Ffow g 9y | e
AN A gARfEA AW, o &
adi faox soast ¥ ¥ 1 oY wsx =y
* qr Jar §, IaF) N A A qwAT
gy 1 (vaEw) T wE A
et wraTaAT ® wrar qvhed |

TG FHAIIT FY WE F IR TH
gfar 7\ ararara af=a 7 QA -
wEl ¥ faaTs agq Ja@aE AW ¥ |
Y IF GHT A 7% faars FTHaTEy
i AL AR T F Frg-ary A FA—
T A A AT IIAAT A¥ F ITH
sﬁ'z‘t%amwm 7dY mar ar, fae
Wt g7 gfgdl F1 @[T FW =™
aqr ?

e WA FA A T
g

o TR AANFT Wifgar :  wA=AT
& Jrac & |

Wagr A g A qa
T fe sfards w8 ¥ @ R
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Tad 715 Pefaaw ar fafaer oaoe &
T TG A AR I I TG T
o &t e a@ @ 7@
Wt T WA A AT wE wE B,
IF faame Wt A e § FEA
gl

o TR ANEX Wfgwr : o
A, A ST FY AT AL A v,
agl 916 wara § f5 wer afwa W
Frqrata wfag ¥ faoms @1 SdaEY
g% &, wafw g Fw ¥ o faaw
TR 9T W § 7w 9eE)
FETAT AT &, FT S9F FAL 1S F1dA1EY
TS TG HHT € § ?

&t Aggw A @l i SHh
T IW WA ¥ g2&T FL Fa w°g T
@r 4t | (sTEaee)

=Y g AT CYAW : I8 FAT G40
FERERSIEEE-CEESIEeds I 3
w faar 1 (swrew)

TSR AW 2 JTE, W
g fragay A frady
T ag AT ;<Y L , & fad o we
FarNNE ISR T g 5 4w
RS FY &g ¥ FTAT TAT § AR A
FAATEY FAT & a8 7L |

o TR AAET AMgan : T FHww
9z ¥ a1 foer & f g afaai & Fm<
FTEETEr g =g, W W F g
gu -« BT FT OF Fg ¥ @A g

St qETE AT HIET FTAA G |

W WENAW : SAAEAT BT IAX A
T AR | Aqrc-ar Fgar g o sqzear
faar awg 7 I5E A9 |
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ot AR : 9T G GG FT @
T 91 T w7 T MOUEH A &
AT F SO GHAT § | AL g {7~
TGFT I HaAd § | ;T F1 Gfaay w1
AT ATfgd 5 O stara 3 | i e
frat @ T <w afag &1 Fr gar ?
I@ F1 a€AT AT 4T AGI SEH! IH 9
qge § sorx freae I m o e
AR T SaF fEaw FEE
WL

Ve AZLT : A AT 95 SR |

Shri Daji: The question was about
the Transport Secretary also. He
has given a reply about the Chief
Secretary.

st Atage wTR grat < & St
g1 5 48 mfvad & faers A9
Frw {57 7 §, 3oy greqe afag &
€137 T TIF §, W agd ¥ ANv
£ dfFT % ¥ F R ¥ #
@1 a1, I9FT qH M< §, FfwT FEae
@ F XA aw gET, AT qF
ArAET TG 1 48 mfeay F fanw
FETMH FRT T (vaAewT)

=t vy fomd . oewe W@, |
ag «ra 931 5 erer FHw wY -
a1 <diwA F1 fawrfat o g F
T Y Frdafear & 7 § ar FA FT
FAHT Fa=T 8, THRTAH TF A A ey
Y T A AR GH A Ao Wio THo
wea<l & fFdY @9 F @ o) el
N ¢ o 3ud i ¥ B FHAE W6
AT Ty A afz T A s
o 9EE 9 R TN faer ?
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=it wagw aﬁm’t:gﬁa‘tua
O qgf sEa |

o we e
I

Y @mw A

= agW AW QAT : g1 JETHE
FamE wlam, RFIRATAL

stwg femdr: gAd A sw
grafeam w87 §, M9 daer A o

WA WG : T K AGT ISAT |
v 7 fomdy : i €Y s ?

Shri Daji: Whether objection was
taken by the association of Secre-
taries against any action being taken
by Punjab Government, that portion
is 1elevant,

ot 7y fem® : Ha 51 @ f et
wfaat #1 s 0« mde o THo
AT ¥ AT IS F—F4T T
F Sara ag & ?

t Hage O« gy : sy g,
afes wvw I3 A, 3 qg T TgY
T |

Mr, Speaker: The question is
whether any obstacle was placed or
any objection taken to the Punjab
Government taking any action on
the report that was submitted to
them,

Shri Hathi: No obstacle or objec-
tion was taken by anybody against
taking action.

St A : ST FT AL AW K
T & fad 7w aw TFT R | T
afcferfaa & qona & q § A ag e1e
FHUT & W wE @ 5 osF M-
qEt AT AT H Y A MTY,
T QuTH aTdy # O w0 F Ay
Y AT X9 TG F FIE waw IS
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f5 fuffe< ar g&rd q;q'-q-r& Eat M.r Snealn;r: Order, order. Short
%m F a1 ¥ ¥ Notice Question,

S FT A1 AR ey ag & o %
ITH S F fegqr omw ?

=\ oge W ey gEd Ay oy
oo arferdee & qae qATay &, wan
QY FTIATEY FIF ) 2w & | 7 ard
g= 7% g v tq sanr &Y fawrfon
FT ATAGA FT TAT I QT & qTfF F72
wad 4 qqr N FE wfwF T ¥,
F gz ey F1 A a=rar s o

Shri Hari' Vishnu Kamath: Is it a
fact that the new Punjab Governor,
Shri Dharma Vira, started well, as
the old adage has it—A new broom
sweeps clean—but latterly has slow-
ed down on tackling corruption; if
so, are there reasons to believe, as
the public magines, as the public out-
side thinks, that this is due, in con-
siderable measure, to the pressure
exerted by politicians in power in
Delhi and some politicians in Punjab
who are apprehensive that they
might lose the support of their black-
money-financieries in the coming
elzctions?

The Minister of Home Affairs (Shri
Nanda): May I answer this? In the
first place, I may disabuse the mind
of the hon. Member as if what is
being done in Punjab is something
so peculiar and something so un-
paralleled. In all the States, action
has been taken on the same lines.
(Interruption) 1 will give factual
figures about that...... (Interruption)

Shri Surendranath Dwivedy: He
should be charitable enough at least
to give credit to the Governor.

Shri Nanda: I am coming to that.
The Governor exercised his initiative
and the work that he has done has
been appreciated, No pressure has
been exercised against him from any
quarter tp slow down whatever is
being done there. (Interruption).

Some hon. Members rose—

12.00 hours
SHORT NOTICE QUESTION
Emergency Commissioned Officers

+

S.N.Q. 16. Shrimati
Varity:
Shri S. M. Banerjee:

Renu Chakra-

Will the Minister of Defende be
pleased to state:

(a) whether about 5,000 Emergency
Commissioned Officers who fought
Chinese aggression and also during
Indo-Pak conflict are being thrown
out of service;

(b) the reasons for the same; and

(c) whether short term service offi-
cers are being newly recruited?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Emergency Commis
sions were granted during the period
1963-65 for the duration of the Emer-
gency and for so long thereafter as
their services may-be required and it
was made clear, inter alia, that the
Commission of an officer may be ter-
minated at any time by the Govern-
ment of India if his services are no
longer required. Eligible Emergency
Ccmmissioned Officers have been per-
mitted to apply for grant of Permanent
Commissions for which a maximum
quota of one-third of the total strength
of ECOs has been fixed; and they are
being intervieweq by the Services
Selection Boards for the 'purpose.
Those who are not granted Permanent
Commissions on account of ineligibility
or non-selection for the vacancies
available, who ‘'may number about
6,000 will be released according to a
phased programme during the four-
year period, 1967-70.

T4
d

‘(b) The main reasons are:— v
(i) that ‘the retention of all of
them will create an imbalance
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in the age angd service struc-
ture in the officer’s cadre and
lead to administrative prob-
lems; and
(ii) that it is necessary to have, at
all times, a certain proportion
of young Short Service Com-
missioned Officers in the
Army in junior ranks with a
short period of active service
and with a reserve liability
for a further period whose
recruitment from year to year
in sufficient numbers will not
be possible if all the Emer-
gency Commissioned Officers
are retained in Service,

(c) Yes, Sir.

Shri S. M, Banerjee: In view of the
fact that both Pakistan and China
are increasing their army practically
everyday, and this news was given to
. us by the Defence Minister, I would
like to know the reasons as to why
we are reducing the number of our
army officers to the tune of about 5,000
~or 6,000 who practically fought the
battle along with our jawans, What is
the idea behind the whole thing?

Shri Y. B. Chavan: The idea behind
the whole thing is not to reduce the
number of officers because, when we
go on releasing out all these officials,
there will be a phased programme of
recruitment of officers also. This is
an inevitable part of the Emergency
Scheme because, as I rzplied in my
answer, we have to take a balanced
view of the structure of the army offi-
cers cadre, because we have to keep
the army constantly young and effi-
cient and that we must always havea
scope to have a continuous flow of rec-
ruitment of younger oﬂicers That is
the idea behing 1t

Shri S. M. Banerjee: From the reply
of the hon, Minister, it appears that
he wants the young bood or the
young officers. I would like to know
whether all these 6,000 officers are
being discharged from service because
of old age or they are just 30 years or
®ot more than 35 years in any case.
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and, if so, whether these men are
likely to be retained for another
period till they are able to get alter-
native employment elsewhere or they
are given some sort of retainer
allowance.

Shri Y. B. Chavan: As I said, one
third of the total strength of the
officers’ number will be offered
permanent commissions for which the
selection process has started. About
the remaining 6,000, it is certainly the
responsibility of the Government,
when we have invited them to join the
Army in times of emergency, to offer
them alternative employment. For
that purpose, certain decisions have
been taken to offer them, service in
the wther categories of services. I
shall give some information on that
point.

Certain percentages of vacancies in
the following Services have been fixed
for these people: in - the Indian
Administrative Service and the Indian
Foreign Service, 20 per cent has been
reserved for these people; in the
Indian Police Service, 30 per cent has
bezn reserved; in the Central Services,
Class I posts, non-technical, including
those under the Railways, 25 per cent,
in the Central Services Class II posts,
non-technical, including those under
theo Railways, 30 per cent.

We have alsp made a similar re-
quest to the State Governments to
reserve such vacancies in their Ser-
vices also.

Shri Ranga: In view of the fact that
we should not do anything to act asa
kind of disincentive on those people
who were patriotic enough to offer
their services to serve in the Army in
times of emergency, have Government
given sufficient consideration to the
need to give the first priority—not
only upto one-third—to these people
when they recruit new people for
permanent commissions, especially be-
cause they had already been subjected
to a lot of rigorous examinations and
scrutinies before they were given
Emergency Commissions?
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Shri Y. B. Chavan: When we say
that certain percentages of vacancies
in the respective Services, to which I
made a reference, are reserved, that
means that they will be given the first
priority. I certainly would have per-
sonally liked a larger percentage, but
it is not only my consideration that
the Government will have to take into
account; the interests of those res-
pective Services also will have to be
taken into account,

Shri S. N. Chaturvedi: In view of
the imminence of the threat on our
borders, will the advantage of these
officers having been trained not be
lost in case fresh recruitments are
made in their place?

Shri Y. B. Chavan: No; I do not
think so. The fear is unfounded.

Shri U. M. Trivedi: I do not think
that the hon. Minister will say that
there is some charm in the formula of
keeping only one-third. Why has this
arbitrary figure of one-third been
reached and a request made to other
departments to absorb these officers?
Why should these 5,000 or 6,000
officers who have already been rec-
ruited and who are not in any man-
ner barred by age limit, be shunted
out from the Army in which they
have chosen to join and for which
they have offered their services? Will
the Government not consider the pro-
position that an old formula like this
must go and we must put an end to
what the Britishers were doing and
must utilise the services of these
officers who have been there for the
last two years or so?

Shri Y. B. Chavan: It is not a gues-
tion of giving some superstitious
importance to one-third. But looking
to the experience of the officers who
have been there, our experience has
been that the number who can, really
speaking, qualify themselves for
Permanent commissions would not
normally go beyond one-third, I hope
they will reach the number of one-
third. When we select these officers
for permanent commissions, certainly
some rigorous tests will have to be
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applied. I would request the honm.
House to take a view not merely from
this point of view. Of course, these
are patriotic young men who offered
themselves for the service in times of
emergency and we shall have to find
out alternative jobs for them; we can-
not run away from that responsibility.
But at the same time we shall have
to see that we retain only those peo-
ple who will be good for permanent
commissions. One has to take ‘a
balanced view of the position.

Shrimati Sharda Mukerjee: May 1
know whether the one-third who are
being retained are retained on perma-
nent commissions or will it be the
same as it was after the last War
when the short-term commission was
extended . periodically every five
years. I want to know whether these
one-third are being retained on per-
manent commission basis?

Shri Y. B. Chavan: Yes, this one-

third will be on the basis of perma-
nent commissions.

stagdrfag:  gfmm § =6
WY T9 g T T WAR TE e
e 5 gt & 9% 3e s T
AR AR FHA § AT O AW
e g s At § Fw @ iy -
9T 3T N "o F faar @ 0 w4Q,
€@ WY ¥ wAerd g s e A ¥
st e f 3o ot & g At fort
1 §% qegeew  fafvqq fem
1 & A Argm g e oW
A&t § fafma fear o § oad
gq qg T FHeT F o ¥ 39
aEd A I F ;1T F @ AT AT
Y ITHY THEY IR 6T § @Y AN

AR FgA F1 anwd 7g § fF fefefaa

A=l § o & fad a1} W
fafma A & 1w aff Y 7§
@ sy g #% fady glaad &
T ? '

Shri Y. B. Chavan: While consider~

ing the question of eligibility or in-
eligibility from the point of view of
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&ge, the relevant dates would be
wpel.a they joined the Army com-
qrissions,
At Faa arqaw : faq sa1qi & g
QT ¥ 1Y ¥ TR 9N A groery
0 & qe frwrer fagt g1, § s
FgaT § fF aqn awwT I & A’ #
A AN 5 9w 9T S @
12 ? & 7g o syaqr argar § B Qy
Fax o fsrer i § 7
Shri Y. B. Chavan: I shall require

gpecific notice of the question, be-
cause I have not got all the figures.

ot agroe fag . & swrAem At §
& fSoq AT ¥ 59 93 § Jw A7 @
1 gFeq fomr ar MR fqas wga
o1z fufqaer & a7 qF & arg O
&R q faFre fear 97% fag g
T g W g | W g Mo Qo
ggo ¥ 43T 7ig AT 3T IT F1 A AIA
&1 fed Fwa fear sraom ?

Shri Y. B. Chavan: As I have said,
this question was considered while
cansidering the question of eligibility
or ineligibility. Now, there is no fur-
ther question of giving further
exemptions in this matter. Naturally,
their abilities will be made use of
because certainly they have had good
training in the Army, and they may
be good for some other civil jobs
also.

Shri Yashpal Singh: What about the
relaxation in age?

Shri D. C. Sharma: May I know
how the Defence Ministry is morally
and economically justified in handling
ager these young men, who did
wonderful work during the Indo-

Pakistan conflict and the Chinese ag- .

gression in NEFA, Nagaland and
ather places also, to the tender merc-
fes of the Indian Civil Service, the
Indian Administrative Service and
ather services? Is it not proper that
‘these young men should be the lia-
bility, and the assets, of the Defence
“Ministry and they should not be
" {Teated. in this callous manner in

AUGUST 24, 1966

Oral Answers 663 N
which the Defence Ministry is treat-
ing them?

Shri Y. B. Chavan: I must protest
against some of the phrases that the
hon. Member has used. There is no
question of callousness about this
matter, We certainly consider this to
be our responsibility; it is not only
the responsibility of the Defence
Ministry but the responsibility of the
nation, really speaking. As a matter
of fact, when I am asking the other
services to reserve these posts for
them, I am asking the country to
share the responsibility. How can we
say that only one of the branches of
administration is a national respon-
sibility and the other branches are
not?

ot Ay fag fagrat © w1 A48
T F FE I aaerad {3 qe-
[ F qwa (Fad Fo @Wo W ¥
ST gmaedY FHee § foat mar a7 )
SE ¥ AN 0¥ ¢ foaY 9T
o faar i w7 fFas Ay & faay
FITq 93T W faqr v ?

T qIETACT ASEIW - Fo  &HYo
HIS F G H AT AT HAT FATT TT
ara Ay § | g  waArg T

Shri M. R. Krishna: Instead of
thrusting all these people as unskil-
led and non-technical on various de-
partments, may I know whether the
Defence Ministry itself has any in-
tensive training scheme for these
people in order to convert them from
non-technical and unskilled to techni-
cal and skilled? This has been done
by various other countries, particu-
larly, Great Britain after the Second
World War. They have made all their
non-technical people into technical
people so that they could earn their
living.

Shri Y. B. Chavan: Normally we
take this aspect into consideration
when people are about to be retired
and try to give some sort of re-orien-
tation to qualify themselves for cer-
tain employment after retirement.
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This matter does not arise now. In
this case, certainly they are young
people, they have got their own train-
ing and intellectual equipment which
can be taken note of while recruit-
ing them in different services.

Shri Krishnapal Singh: Have Gov-
ernment fixed any criteria for retain-
ing some of the officers who were
granted emergency commission in
permanent commission, and has any
selection board been appointed for
selecting them for permanent com-
mission? If so, what is the compo-
sition of the board?

Shri Y. B, Chavan: There is a selec-
tion board which is examining this
question. Normally, they will be con-
sidered on the basis of their per-
formance in the last four-five years;
naturally their performance in the
last operations will be taken into ac-
count. Naturally, they must have
formed some aptitudes in the course
of the last four or five years. Their
general record in the course of the
service period will also be considered.

Dr. L. M. Singhvi: Would the hon.
Defence Minister be able to tell us
that in the case of those who have to
be retrenched from among those who
offered themselves during the emer-
gency and were commissioned under
the emergericy commission, when they
are absorbed, their conditions of ser-
vice would be comparable to those
that obtained during the emergency
commission, and that there would be
no manpower waste in this category?

Shri Y. B. Chavan: Yes, our efforts
will be in that direction. But I will
not be able to say anything by way of
a guarantee in this matter because I
am afraid there will be some margi-
nal cases of people who will be difli-
cult to retain......

Dr. L. M. Singhvi: How many?

Shri Y. B. Chavan: It will be diffi-
cult to mention the number. We have
also initiated efforts to try and see
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that they get employment in the prfi-
vate sector. We have started our
efforts in that direction as well. -

Shri Bhagwat Jha Azad: While
appreciating Government’s efforts to
find them alternative employment,
may I know whether before retrench~
ing them on the grounds of ineligib}-
lity in terms of age and educational
qualifications, these grounds will be
the same as apply in the case of
normal recruitment, and only if they
are found wanting in that respeet,
they will be retrenched?

Shri Y. B. Chavan: I do not think
so; because at this moment I ~annot
say more about.it.

WY : [HAE FAT F QN
AT Hier § 9T 57 717 & oy Y
frTa ST <|T & | WX ST 3 g S
T faa a¥ oY #5171 5 fa=
g fr fog aw @ o fod v @
ST At 3@ a® ¥ SHatr fod o
AT F @ET S |

Shri Y. B. Chavan: No, there Is np
question of a reserve force being com-
stituted of these people. When wg
discontinued the emergency recruip-
ment for emergency commission for
JCOs in 1965, we have substituted it
by another called short-service com-
mission and in the case of thowm
officers, there will be a certain e~
serve liability in' this matter,

Shri Buta Singh: The question was
different, The first part of it was: Is
it a fact that a large number: of
officers who were commissioned on
an emergency basis are being senmd
out? v

Mr. Speaker:

answered that.

st fawtfar fasy . & sraar st

fe Far wfiwerr 94 39 9= gwX.

FHes wifemd #1 St wrziT wig

a1 a1 mfefoas s § oad 7™
WA T FrE e FT T E

He has alre,atfy



6641  Written Answers AUGUST

oft TR e g qY wATT
% w7 {7 gw ToF 919 6 e 10 @
W
Shri Hem Barua: In view of the
fact that both China and Pakistan are
posing a grave threat to our national
security and are massing their troops
all along the border as never before,
may I know whether Government do
not propose to recruit emergency
commissioned officers to meet this
threat? If they do, may 1 know
whether Government are going to
give preferential treatment to these
6,000 people who have been banished
out of service now?,

Shri Y. B. Chavan: I do not want
this House to have a feeling that
these 6,000 people are straightaway
banished. . It is a phased out pro-
gramme and it will go on for nearly
four to five years. We have at the
same time taken care to see that these
people are replaced properly in a
proper way. It will not affect the
structure of the armed forces officers
cadre, and naturally, therefore, that
itself will take care of this threat
problem,

WRITTEN ANSWERS TO
QUESTIONS

Government Officials’ Visit to Naga-
land and Mizo Hills

*635. Shri R. S. Pandey:
Shri Maurya:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Rishang Keishing:
Shrimati Ramdulari Sinha:
Shri P. C. Borooah:
Shri R. Barua:
Shri N. R. Laskar:
Shri Liladhar Kotoki:
Dr. M. S. Aney:
Shri Krishnapal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a team

T— LS
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of senior Government officials re-
cently visited Nagaland and Mizo
Hills to assess the situation there;

(b) whether the said team held any
consultations with the rebel Naga
Leaders and the rebel Mizos; and

(c) if so, the broad features of the
initiative taken by the said team and
the success achieved as a result there-
of?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) No, Sir.

(c) There was no particular initia-
tive taken by the team as such. The
State Government had already taken
steps for security arrangements and
supply of foodgrains and other re-
quirements. Pointed attention was,
however, paid to the setting up and
strengthening of a sufficient number
of administrative centres in various
parts of the Mizo Hills District, es-
pecially those in the interior, and
posting of additional officers and
magistrates to meet the demands of
the situation, and for more effective
arrangements for carrying and distri-
bution of supplies. There has been
improvement in the situation.

Export of Petroleum Products

*636. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that there
is already a decline in the export of
Petroleum products;

(b) if so, since when and the
reasons therefor; and

u" (c) whether there is any chance ot

+'limprovement in the next few months?
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The Minister of Petroleum and

‘Chemicals (Shri Alagesan): (a) No,
Sir.
(b) and (c). Do not arise.

Indian Technical Persons in Foreign
Employment

*637. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the number of technical persons
of Indian origin or Indian nationals in
the service of foreign Governments
who have offered to come back to
India to take up jobs in the country;

(b) the reasons for not providing
jobs to them although they got them-
selves registered for service -in India;

(c) whether it is a fact that the con-
ditions of service and emoluments
offered to such personnel are less
favourable to them as compared to
those obtainable in countries where
they are serving; and

(d) if so, the steps taken to offer
emoluments and service conditions
acceptable to such personnel?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) No precise infor-
mation is available on this point.

(b) to (d). Do not arise.

Pak Intruders in Rajasthan

*638. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government’s attention
has been drawn to the news item in
the Indian Nation, Patna, dated the.
1st June, 1966 that two Pak intruders
were killed;

‘(b) it so, the nature of the ‘activities
of these Pak. intruders and how many
of them are still active: and
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(c) the action taken so far to oust
these intruders?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). Yes, Sir. On the
intervening night of 28/29 May, 1966
at about 2345 hours, Border Security
Force Patrol party saw four Pak
nationals in two groups inside our
territory between pillar No. 317/3 and
318. On being challenged, the mis-
creants opened fire. The Border
Security Force patrol party fired in
self-defence, killing two Pak mis-
creants; the rest ran back to Pakistan
territory under cover of the sand
dunes.

(c) Vigilance and intensive patrol-
ling are being maintained.

Hindi Correspondence Course

*639. Shri Panna Lal:

Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Central Hindi Directorate has decided
to introduce a Hindi Correspondence
course on a large scale to impart
working knowledge of Hindi to the
non-Hindi speaking people within and
outside India; and
estimated

(b) if so, the total

expenditure involved?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) and (b). The Government of India
propose to establish a centre in the
Central Hindi Directorate for the
teaching of Hindi through correspon-
dence courses to non-Hindi speaking
Indians and foreigners. The details of
the scheme and its financial implica-
tions are being worked out. It is
hoped that the scheme will be intro-
duced in the next financial year.



6645
Wage Board for Film Industry

Written Answers

“640. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to
Starred Question No. 989 on the 6th
April, 1966 and state:

(a) whether the report of the study
group on the setting up of a Wage
Board for the film industry has since
been prepared; and

(b) if so,
thereof?

the recommendations

The Minister of Labour,
ment and Rehabilitation
Jagjivan Ram): (a) Yes, Sir.

Employ-
(Shri

(b) The Group has recommended
appointment of 3 Central Wage Board
to cover al] the three sectors of the
industry, namely, production, exhibi-
tion and distribution, keeping in view
their special features.

Strike by Kerala Teachers

*641. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shrimati Ramdulari Sinha:
Shri A. K. Gopalan:

Shri Imbichibava:

Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that 13,000
teachers of schools in Kerala had de-
cided to go on an indefinite strike
from the 22nd June, 1966 to press
their demands for better service
conditions;

(b) whether the Kerala Govern-
ment ordered the closure of all Gov-
ernment and aided schools ang train-
ing schvols for an ind-finite period
from the 22nd June, 1966; and

(c) the steps taken to improve the
service conditions of the teachers in
Kerala?
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The Minister of Education (Shri M.
C. Chagla): (a) The teachers had re-
solved to go on an indefinite strike
from 22nd June, 1966 till their
grievances were redressed.

(b) Yes, Sir.
(c) The steps taken are as follows:

(i) The pay scales of the lower
and upper grade primary
teachers as also first and
second grade graduate
teachers were revised up-
wards.

The ratio between the upper
grade and lower grade posts
of different categories was
revised.

~

(ii

(iii) Increase in supervisory

allowance.

(iv) Increase in the salary scales
of Headmasters of Training
Schools.

(v) Grant of an allowance of Rs.
25 per mensem to teachers in
the Training Schools with
prescribed qualifications.

Special pay to the Assistant
Education Officers.

=

(vi

Decision to take total teach-
ing service into consideration
for purposes of weightage and
fixing of the increments based
on the weightage.

(viii) Other opportunities to opt
under Chapter X1V (C)
Kerala Education Rules.

-

(vii

Age of retirement raised to
58.

~

(ix

Model Text Books

Shri A. N. Vidyalankar:
Shri Sidheshwar Prasad:
Shri A. V. Raghavan:

Will the Minister of Education be
pleased to state:

*642.

(a) the names and number of
Mode] Text Books so far got /prepared
by Government;
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(b) the subjects covered; and

(c) whether a copy each of the
Model Text Books will be placed in
the Parliament Library for persual
and suggestions by the Members, as
soon as the same are ready for publi-
cation?

The Minister of Education (Shri M.
€. Chagla): (a) and (b). A statement
is laid on the Table of the House
(Placed in Library. See No. LT-6882|
86).

(c) Two copies of each book have
already been supplied to the Parlia-
ment Library.

Subsidy to Students for Text Books

*643. Shri Warior:
Shri Vasudevan Nair:
Shri Prabhat Kar:

Will the Minister of Education be
pleased to state: .

(a) whether there is a proposal to
give subsidy to the students for the
purchase of text books; and

(b) if so, the main features thereof?
The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Details of
being worked out.

the proposal are

wiafad} & =
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Seismic Survey of Port Canning Area

*646. Shri C. K. Bhattacharyya:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the seismic survey in
the Port Canning area has been com-
pleted; .

(b) whether a suitable anticlinal
structure has been discovered; and
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(c) if so, when the drilling is pro-
posed to be undertaken?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No,
Sir. .

(b) No, Sir. Seismic survey is still
in progress.

(c) Does not arise. But drilling has
started at Bodra, about twenty miles
north of Port Canning on 18th August,
1966.

Amendment of Industrial Disputes
Act to cover University Employees

*647.' Shri Surendranath Dwivedy:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state: .

(a) whether it is a fact that there is
no specific legislation for the Uni-
versity employees and other educa-
tional institutions to specify service
conditions and to grant legal pro-
tection;

(b) whether Government were

approached to amend the Industrial’

Disputes Act so as to cover the Uni-
versity emloyees and other adminis-
trative employees; and

(c) if so, the decision taken in the
matter? .

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) Yes.

(b) Yes, in so far as the employees
of Universities and educational insti-
tutions only are concerned.

(c) The matter was examined in
consultation with the State Govern-
ments/Administrations. As most of
them were opposed to the proposal, it
was dropped.

LO0.C. Pumps in West Bengal

*648. Shrimati Renu Chakravartty:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the reasons for few I1O.C.
Pumps in the State of West Bengal in

AUGUST 24, 1966
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comparison to States like Punjab and
Delhi keeping in view of the popula-
tion and the number of cars;

(b) whether Government are aware
that Oil Pumps of the foreign oil con-
cerns offer servicing and repairing
facilities as incentives to clients which
the 1.0.C. does not;

(c) whether any market analysis has
been made regarding the extent ‘o
which the Municipalities and Corpo-
rations and other public institutions
patronise the public sector petrol
pumps; and

(d) whether representations have
been rec¢eived from the Chairifien or
Vice-Chairmen of Municipalities in
West Bengal to open pumps in suitable

' areas within their jurisdiction and, if

so, the action taken thereon?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) to (d).
The required information is being
collected and will be laid on the Table
of the House.

U.G.C. Grant to Mysore

*649. Shri H. C. Linga Reddy: Will
the Minister of Education be pleased
to state:

(a) the total amount made available
by the University Grants Commission
to the Government of Mysore during
the Third Plan Period;

(b) the amount spent on the several
schemes and the stages of progress
made so far; and

(c) the reasons for the shortfall in
expenditure?

The Minister of Education (Shri M.
C. Chagla): (a) No grant has been
given to the Government of Mysore,
as the University Grants Commission
cannot sanction grants to State Gov-
ernments.

(b) and (c). Do not arise.
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National Wage Boarq for Teachers

*“650. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether there has been a per-
sistent demand for a National Wage
Board for Teachers; and

(b) if so,
thereto?

Government’s reaction

The Minister of Education (Shri M.
C. Chagla): (a) Suggestions to this
effect have been ‘made from time to
time.

(b) These suggestions were examin-
ed in consultation with the State
authorities and the consensus of
opinion was that the appointment of
such a Board or Committee would
raise expectations which would re-
main unfulfilled wunless additional
funds were available. Meanwhile,
State Governments have been con-
sidering the question and revising the
pay scales of teachers wherever feasi-
ble.

Designing and Engineering of Fertili-
zer Plang

*651, Shri M. S, Murti: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether it is a fact that the
Central Institute of Fertilizer Techno-
logy has designed and engineered
Fertilizer Plants in India;

(b) whether it is also a fact that it
can design and engineer two major
plants a year; and

(c) if so, the reasons for agreements
with foreign firms with extraordinary
concessions insteag of encouraging
indigenoug talent and saving foreign
exchange?

The Minister of Petroleum and
‘Chemicals (Shri Alagesan): (a) Yes,
Sir, The Central Institute of Ferti-
lizer Technelogy/Planning and De-
velopment Division of Fertilizer
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Corporation of India have carrieq out
a considerable amount of design and
engineering of fertilizer plants.

(b) The Planning and Development
Division has been strengthened and
equipped to carry out a phased pro-
gramme of design and engineering of
two fertilizer plants in a year.

(¢) The foreign investment in the
fertiliser industry is primarily sought
to meet the foreign exchange needs of
the projects in terms of purchase of
plant and ‘machinery. ’

Infiltration into Kashmir during 1965

*652. Shri Hari Vishnu Kamath: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government's attention
has been drawn to a Resolution adopt-
ed by the National Conference Con-
vention at Jammu on the 7th August,
1966 urging Government to institute a
high-powered inquiry into the causes
that led to large scale infiltration of
armed Pakistani raiders in 1965; and

(b) if so,
thereto;

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir,

(b) The happenings in Jammu and
Kashmir during August-September last
year have been reviewed by those con-
cerned, in the normal course, in order
to find out what improvements in our
secrity arrangements are necessary.
No inquiry of the kind suggested is
necessary or would serve any useful

purpose,
ﬁmmﬁ%wrtmwm
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Government’s reaction
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Fertilizer Projects with Foreign
Collaboration

*654, Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to.refer to the reply given
to Starred Question No. 370 on the
10th August, 1966 and state:

(a) whether as reportedq in the
‘Statesman’ of 10th August, 1966, the
American and Canadian collaborators
in the fertilizer projects in India are
hesitant and have sought certain clari-
fications about management, fertilizer
prices and marketing areas for their
products; and

(b) if so, the specific clarifications
sought by them and Governrment’s re-
action thereto?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and )b).
A statement is laid on the Table of
the House [Placed in Library, See
No. LT-6883/66].

Arrest of ALC.C, Official

*655. Shri Hem Barua:
Shrj S, M. Banerjee:
Shrimati Renu Chakravartty:
Shri, Warior: 3
Shri Madhu Limaye:
Shri Hari Vishnu. Kamath:
Shri Swell:

AUGUST 24, 1966
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shri A, S_ Saigal:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that an em-
ployee of the All-India Congress Com-
mittee was arrested on the 10th
August, 1966 at Delhi under the West
Bengal Security Act;

(b) if so, whether certain other per-
sons were arrested in Calcutta simul-
taneously with the arrest of the above
employees at Delhi;

(c) if so, the charées against the
above employee as also the charges
against the other persons; and

(d) the names of the persons arrest-
ed in Calcutta as also their political
alignment, if any?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir,

(b) Yes, Sir.
(c) The arrests were made under
section 11 of West Bengal Security

Act and under section 120B, IPC.

(d) The names of the persons who
were arrested at Calcutta are:

1. Tara Pada Chakraborti,

2. Keshav Chakravorty, and
3. Rabindra Nath Chowdhury.

Except that they are reported to
have been connected with the Paschim
Bangal Punargathan Samyukta Pari-
shad, their political alignment is not
known,

Meeting between Shri Jayaprakash
Narain and Sheikh Abdullah

*656. Dr. L, M. Singhvi:
Shri Alvares:
Shri Hem Barua:
Shri Ram Harkh Yadav:
Shri M. Rampure:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether it is a fact that Shri
Jayaprakash Narain was recently per-
mitted to see Sheikh Abdullah at
Kodaikanal;
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(b) if so, the purpose of the meeting + -
and the outcome thereof; and ' =, dAm st Tfﬂfﬂ.ﬂ'} (q’l
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_(¢) whether Shri Jayaprakash
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future? & far &1
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Sheikh Abdullah. There is no propo- Officers
sal to remove the restrictions on
Sheikh Abdullah. 3124. Shri Solanki:

Shri Buta Singh:

. . A . Will the Minister of Home Affairs
- R So— '\'
A FTAIFTIFFITO be pleased to state:

(a) whether it is required by law
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Vigilance Commission and in one case
of this type referred to Central Gov-
ernment by the State Government
advice of the Commission has been
obtained.

Employees Provident Fund Scheme

3125, Shri Ram Harkh Yadav: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether Government have fur-
ther amended the Employees Provi-
dent Fund Scheme, 1962 so as to make
it applicable to the Tobacco Tndustry
in the country,

(b) if so the main features of the
amendments; and

(c) its broad effect?

The Deputy Minister in the,
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Kham): (a)
Yes.

(b) As a result of the amendments,
the Employees’ Provident Fund
Scheme, 1962, has been extended to
establishments engaged in the stem-
ming, redrying, handling, sorting
grading or packing of tobacco leaf
with effect from the 30th June, 1965,
and to establishments engaged in the
manufacture of cigars, zarda, snuff,
qgivam and guraku from tobacco with
2ffect the 30th June, 1966.

(c) Approximately 45 thousand
employeas working in about 498
e-tablishments in the Tobacco Indus-
try are now enjoying the benefit of
provident fynd.

Selection Grade for U.D.Cs.

3126. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have made
provision for a limited Departmental
Competitive examination for inclusion
in the select list of Upper Division
Clerks in the Central Secretariat
Clerical Services;

(b) if so, the details thereof; and
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(c) whether any age-limit has been
fixed for the eligibility for the compe-
tition?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes Sir.

(b) and (c). The details of the
examination and the age and other
eligibility conditions are given in the
copy of Central Secretariat Clerical
Service (Upper Division Grade Limijt-
ed Departmental Competitive Exami-
nation) Regulations, 1966 laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6884/66].

Facilities in New Schools

3127. Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that most
of the newly started schools, both in
Government and private sectors in
Kerala are without necessary equip-
ment of facilities;

(b) whether it is also a fact that
some of the Government schools are
even without the necessary staff; and

(c) if so, the stebs taken to improve
the position in this regard?

The Minister of Education (Shri M.
C. Chagla): (a) to (¢). Information
is being collected from the State
Government and will be laid on the
Table of the House when received.

Withdrawal of cases against xenu‘
Students

3128. Shri M. K. Kumaran: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of cases againsgt
students in connection with food
agitation in Kerala which have beén
withdrawn and the number of cases
still pending;

(b) whether it is a fact that the
consultative committee on Kerala had
recommended the withdrawal of cases
against students; and
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(¢) if so, the reasong for ignoring
the recommendation of the Com-
mittee?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi):(a) All cases
against students. have been with-
drawn. No cases is pending.

(b)Y Yes, Sir.

(c) In view of (a) above, the ques-
tion does not arise.

P.0. Building in Kerala

3129. Shri Vasudevan Nair: Will
the Minister of Communications be
pleased to state:

(a) the number of Post Office
Buildings built in Kerala Stafe in
1965-66; .

(b) whether it is a fact that there
is no separate Civil Engineering Wing
for Kerala State; and

(¢) if so, when a new Civil
Engineering Wing will be started in
XKerala?

The Minister of State in the Depart-
ments of Parliamentary Affairs aund
Communications (Shri  Jaganatha
Rao): (a) Two Post Office Buildings
were completed in 1965-66.

(b) Yes. The building works In
Kerala State are being looked after
by Coimbatore Sub-Division of the
Civil Wing, which falls under the
jurisdiction of P&T Civil Division,
‘Madras.

/

(¢) Civil Engineering Divisions/
‘Sub-Divisions are not earmarked on
State-wise basis. Value of the works
and convenience of administrative and
technical control of the works are the
primary considerations for formation
and location of Civil Engineering
Divisions and Sub-Divisions.
Accordingly, as and when the load due
%0 civil works in Kerala State justi-
fles opening of a sub-division/division,
action in the matter will be taken.
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Satellite for Communications

3130. Shri Ram Harkh Yadav: Will
the Minister Communications be
pleased to state:’

(a) whether India will have a
satellite over the Indian Ocean for
communications in collaboration with
America; and

(b) if so, the details of the project?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) The launching of a com-
munications satellite over the Indian
Ocean has been included in the pro-
gramme for the establishment of
Global Satellite Communications. "

(b) India has joined the Consortium
of Nations for the establishment of
Global Safellite Communications with
a capital share of 0:5 per cent. A
Ground Station for the operation of
satellite communications is proposed
to be established near Poona by 1968
at a total estimated cost of approxi-
mately Rs. 4 crores.

World Wrestling Championship

3131. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether the World Wrestling
Championship is to be held in India in
the near future;

(b) if so, its venue and time; and

(c) the countries participating in
the Championship?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) New Delhi—during November
1967;

(c) Invitation will be extended to
all those countrles, which are mem-
bers of the International Amateur
Wrestling Federation.
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Gangajali Fund Trust

3132. Shri Radhelal Vyas: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government had given
any directions or instructions to the
trustees of the Gangajali Ft’.nd as per
article VII of the Covenant forming
the former State of Madhya Bharat
and section 7(1) of the Madhya Bharat
‘Gangajali Fund Trust Act, 1954 for
the administration of the Trust; and

(b) if so, what are the directions or
instructions and on what dates and
for what purpose they were issued?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Employees Retrenched by Private Oil
Companies, Cochin
3133. Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Maniyangadan:

Will the Minister of Petroleum and

Chemicals be pl d to refer to the
. reply given to Unstarred Question No.
'3335 on the 6th April, 1966 and state:

(a) whether the employees facing
retrenchment from the Private Oil
Companies at Cochin have been ab-
sorbed by the Cochin Refineries Limit-
ed and the Indian Oil Corporation; and

(b) if not, the steps taken to ab-
sorb all such employees?

The Minikter of Petroleum and
Chemicals (Shri Alagesan): (a) and
{b). The following indicates the posi-
tion of the 668 men employed at the
Main Installations of the 3 private oil
companies at Cochin:

(i) Staff being retained by 147
the 3 Private Oil Com-
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panies .
(ii) Staff being taken over 42
by IOC (Marketing

= Division).
(iii) Staff employed by Co- 3
chin Refinery Limited.
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With regard to the remaining 471
men, arrangements have been made
for the 2 tin plants of M/s. Burmah
Shell and Esso to be kept in operation.
This will enable the relention in ser-
vice of the 152 men, now- employed
in these two tin plaunis. For the
balance 319 men. the action as be-
low has been taken:

(i) The Marketing Division of the
Indian Oil Corporation and
the Refinery at Cochin are ex-
pected to absorb approximate-
ly 40 men when the Drtim
Plant is commissioned to-
wards January, 1967.

(ii) The Private Oil Companies
have been requested to cbtain
options from these 279 men
and to transfer those who are
agreeable to serve under them
in other regions/areas.

(iii) Those who are agreesble to
a transfer but cannot imme-
diately be absorbed hy the
Private Oil Companies will, as
for as possible, be absorbed
by the Indian Oil Corpora-
tion Limited (Marketing Di-
vision) in other regicns/
areas.

(iv) The Government cof Kerala
have been requested to lend
their assistance in finding al-
ternative employment for the
staff who ~annot be absorbed
by any of the processes indi-
cated above.

Circle Officers in Tripura

3134. Shri Biren Putta:
Shri Dasaratha Deb:

Will the Minister of Home Affairs
be pleased to state:

_ (a) whether some triba! cadres have
applied for posts of Circle Officers in
Tripura during 1966-67;

(b) .if so, the number of applicants
recruited; :
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(c) the total number of circle offi-
cers recruited so far and what ig the
ratio of tribals among these recruited
cadres; and

(d) if the ratlo is less, the reascns
therefor? |

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies m the Ministry of
Defence (Shri Hathi): (a) No tribal
candidate applied for these posts.

(b) Does not arise.

(c) 19; ratio of tribals is 526
per cent.
(d) Non-availability of suitable

candidates. -

Employees State Insurance
Corporation

3135. Shri A. V. Raghavan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased te state: .

(a) whcther any stcpa have been
taken by the Employees State Insur-
ance Corporation to acquire ainbul-
ance vans;

(b) the number of persons who are

covered under the Employees State In-
surance Scheme in each of the States
*end Union Territories and the num-
tter of ambulance vans provided to
each State; and

(c) the number ¢f ambutance vons
proposed to be acquired for each
State during this year?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan): (a)
Where the Employees’ State Insur-
snce Corporation is incharge of the
sdministration of medical care in
Delhi, three ambulanze vans have
teen provided. In other States where
the medical care is administered by
the State Governments, ambulance
vans are provided by the State Gov-
ernments concerned.

(b) A statement showing the num-
ber of covered employees and ambul-
ance vans State-wise is laid on the
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Table of the House [Placed in Library
See No. LT-6885/ 66].

(c) In Delhi, there is no proposal
for acquiring more ambulance vans at
present. In other States, the State
Governments  concerned will take
steps to acquire ambulance vans as
and when they are required.

Conviction of Pak Spy

3136. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be pleas-
ed to State:

(a) whether a PPak spy, named
Khalid, was convicted by a Jullundur
Magistrate under the Passpert Act and
the foreigners Act; and

(b) if so, the details of espiouage
and his detection by Indian officials?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Khalid 7 Saadat Beg, a
Pak national, was convicted on 30th
July 1966 and sentenced to 3 years
R. I. for contrayening secticn 3(1)(a)
of the Foreigners Order and to 5
years R. I. u/s 5/14 of the Foreigners
Act 1946. Both the sentences are to
run consecutively.

(b) A separate case under sections
3/9 of the Official Secrets Act. and
rutes 35/41 of the Defence of India
Rules has been registered against him
on charges of espionage activities on
behalf -of ‘Pakistan. The case is still
under investigation and it wil: not be
proper to disclose further details at
this stage, as such disclosures are
likely to affect the course of investi-
gation.

Pertificate about S.C. & S.T. Students

3137. Shri M. K. Kumaran: Wili the
Minister of Education be pleased to

‘state;

(a) whether the Kerala Govern-
ment have issued any directions to the
heads of educational " institutions in
the State that they should insist on
getting community and income certi-
ficates from students belonging tc
Scheduled Castes and Scheduled
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Tribes at the beginning of every aca-
demic year;
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(b) whether Government's attertion
has been drawn to the enormous diffi-
culties and hardships experienced by
those students because of such insis-
tence on the part of the heads of edu-
cational institutions; and

(c) if so, whther Government pro-
pose to take necessary steps to re-
move the difficulties and hardships?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House in due
course.

Factories Exempted from Employees
State Insurance Act

3138. Shri A. V. Raghavan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the names of factories and
establishments which have been ex-
empted from all or any of the provi-
sions of the Employees State Insur-
ance Act under Section 87 to 81 in the
State of Kerala;

‘(b) the years for which these estab-
lishments have been exempted from
1961 onwards; and

(c) whether exemptions pgranted
have been reviewed priodically?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabi-
litation (Shri Shah Nawaz Khan) (a)
and (b). Three Statements—A, B and
C furnishing the required information
regarding factories/employees exemp-
ted under Sections 87, 88 and 90 are
laid on the Table of the House [Placed
in Library. See No. LT-6886/66].
Section 89 does not provide for grant
of exemption, No exemption has been
granted under ‘Section 91.

(c) Yes, excepting in cases where
exemption has been granted without
gpecifying any time limit.
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Plantation Labour Housing
Scheme

3139. Shri A. K. Gopalan:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Umanath:

Will the Minister of Labour, HRm-_
ployment and Rehabilitation be pleas-
ed to state:

(a) the progress made in imple-
menting the plantation labour housing
scheme in Kerala;

(b) the number of plantation labou-
rers in the State of Kerala, the num-
ber to whom houses have been pro-
vided and the names of factories which
have failed to make any headway im
implementing the scheme; and

(c) the steps taken against those
establishments which have failed to
construct houses for their labourers?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan): (a)
Under the Plantation Labour Housing
Scheme, upto 31st March 1966, a sum
of Rs. 3 lakhs was sanctioned for the
construction of 170 houses in Kerala
out of which 152 houses had been

' completed till that date.

(b) There are 1,20,349 plantation
workers in Kerala covered by the
Plantations Labour Act, 1951. Out of
these. housing accommodation has
been provided to 1,00,390 workers.

Under the Plantations Labour Act,
1951 and the Rules framed thereunder,
the employers are required to provide
housing accommodation according to
a phased programme l.e. for at least
8 per cent of the resident workers
every year. The progress made in this
regard in Kerala is considered general-
ly satisfactory.

(c) Does not arise.

Upgrading of Branch P. O.
Virasigamani

3140. Shri M. P. Swamy: Will the

Minister of Communications be pleas-
ed to state:

(a) whether any memorandum from
the Village Panchayat of Virasigamani
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and representation by the public urg-
ing the necessity - for upgrading the
Branch Post Office at Virasigamani, as
a sub-Post Office, has been received
by the P & T Department; and

¢(b) if so, the reactions of Govern-
ment theretp?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) A request for upgpading
Virasigamani Extra  Departmental
Branch Office has been received from
the President of the local Panchayat.

(b) The proposal is under conside-
ration and is expected to be finalised
shortly.

Telegraph Office at Sendamaram

3141. Shri M. P. Swamy: Will the
Minister of Communications be pleas-
ed to state: .

(a) whether any representation has
been received by Posts and Telegraphs
Department, for opening a Telegraph
Office at Sendamaram in Turinelveli
district, Madras State; and

(b) if so, when the Telegraph Office

ts likely to be opened?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes.

(b) The proposal has been examin-
ed by the Posimaster General, Madras
and he is sancticning the same after
making some rearrangements of exist-
ing telegraph Offices on the Virudhu-
nagar-Tenkasi route. The work will
be completed after getting the line and
wire materials for new construction.
In view of the prevailing shortage of
line and wire materials in the country,
it is not possible to indicate probable
date of opening the Telegrapn Office
at Sendamaram.
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(7) frswr wiw awf & w7 T@
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T st agv gatadt s fae
27

fremait (st qo ®o arO@T) -
(%) & (7). uF faazor v e W
@ T 2 [ A cer—3fed
geaT GA Ei—6888/66].

faeett wmaT # mAgiva wifadt & fal
| TCiE

3144, Y FTAOA TWWHT MV
T WA ag FN KT OFA FA@A
fs .

(F) Fa1 FHTFT faeedt T8
¥ gaqiac atfegi & faa s o]t
w1 a4y & fad v AN T &7 fa=wie g

(@) =fz g, a1 595 a9 o% a
T W FAETE W

(7) z9% faiwTa Fan g 2

qgd AR § OIwHA (s
Ty o TEA) - (F) A A

(@) = (7). e Y A 95y

wfe=at &1 faamy & A

3145. =) fomarg qrody :
=Y 51T RO e
=1 Ho Ho NUTHA :
ot TATT 39 ¢
it AT wTTAd
Y ¥> Ao &THY :
st Foqre fag -
LHECUR T
ar ﬂ'(ﬁ“i’l Q!ﬁ :
s Yo WMo Taw :
it awa fag ¢
=t 9% -

AUGUST 24, 1966

Written Answers 6670 ..
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Paper Mill at Saharanpur

3148. Dr. Ram Manohar Lohia;
Shri Bagri:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
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Shri Maurya: .
Shri Ram Sewak Yadav:

Will the Minister of Education be
pleased to refer to the reply given ta
Starred Question No. 1452 on the 29th
April, 1966 and state:

(a) whether the possibility of a
small pilot paper plant to be attached
to the School of Paper Technology at
Saharanpur has since been explored
with the Swedish Government; and

(b) if so, the details worked out so
far?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). An Indian
delegation visifed Sweden in April
1966 at-the invitatfon of Swedish In-
ternational Development Agency and
explored the possibilities of securing
a Pilot Plant for training of students
at the School of Paper Technology,
Saharanpur. However, Government of
Sweden have not made any firm com-
mitment so far.

Medicinal Plants

3149, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Central Medicinal Plants Organisation
(C.LM.P.O.) of the Council of Scienti-
fic and Industrial Research has drawn
up a scheme to boost up the rose in-
dustry in the country; and

" (b) it so, Government's reaction
thereto?
The Minister of Education (Shrd

M. C. Chagla): (a) Yes, Sir.

(b) The scheme is under considera-
tion.

Exhibition for Indian Culture

3150. Shri  Yashpal Singh: Will the
Minister of Education be pleased to
state the number of international ex-
hibitions held by Government for the
propagation of Indian ancient culture
during the last five years and how far
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they have been successful in achiev-
i.ng their objective?

The Minister.of Education (Shri
M. C. Chagla): The Government of
India has not held any international
exhibition in India or abroad for the
propagation of ancient Indian culture
during the last five years. Govern-
ment of India have, however, compiled
and sent a number of exhibitions relat-
ing to different aspects of ancient
Indian culture at the invitation of for-
eign governments or societies. These
exhibitions have been enthusiastically
received and have greatly contributed
towards a better understanding of
Indian culture. .

Firing by Nagas

3151. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of firings by
Hostile Nagas on the Indian people
and Indian Security Forces from the
20th May to 20th July, 1966: and

(b) the extent of damage caused by
the Naga rebels in these clashes and
the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) : (a) Fourteen,

* Sir
(b) There was no loss of life and

property. Necessary and possible steps
for Security have been taken.

Rehabilitation of Displaced Persons
From Burma and Ceylon

3152. Shri H. C. Linga Reddy:
Shrimati Renu Chakravartty:
Shri D. C. Sharma:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the - number of Indians who
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bave come from (i) Burma and (i)
Ceylon during thexlast six months; and

(b) the help given by the Central
Government for their rehabilitation?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri D. R. Chavan): (a) The
number of repatriates who arrived
from Burma between 1st February,
1966 and 13th August, 1966, is 17,612.
Repatriation of Indian nationals from
Ceylon under the Indo-Ceylon Agree-
ment, 1964, has not yet commenced.

(b) A statement showing the help
given for the rehabilitation of Burma
repatriates is laid on the Table of theé
House [Placed in Library See No. LT-
6889/66.] :

Rehabilitation in Dandakaranya

3153. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the extent to which the Danda-
karanya and other deserts have been
colonised to rehabilitate the refugees
and the poor agriculturists;

(b) the amount spent under the
Third Plan for various schemes; and

(c) the amount proposeé to be spent
in the Fourth Plan period?

The Deputy Minister in the Minis-
try of Labour, Employment and Ke-
habilitation (Shri D. R. Chavan) : (a)
No Deserts have been selected by Go-
vernment to rehabilitate refugees ana
poor ’ agriculturists.

2. In Dandakaranya, which is large-
ly a forest area, 1,09,259 acres have
been reclaimed for the resettlement of
displaced persons from East Pakistan
and landless Adivasis. Upto May 1966,
250 new villages have been establish-
ed in which 9186 families of displaced
persons and 2331 tamilies of adivasis
have been settled.
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(b) An amount of Rs. 18.13 crores
Ynet) has been spent on the Danda-

karanya Project during the Third
Plan period. -
(c) Tentatively, a provision of

Rs. 30 crores has been included in the
draft Fourth Plan for the Danda-
karanya Project.

Higher Secondary Course

3154. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi :
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether the eleven years study
course in the secondary schools as
compared to ten years course has
proved to be better and more advanta-
geous to the school-going children and
4f so, how;

(b) whether any attempts are being
made to bring about uniformity in the
matter of study courses throughout
the country, and if so, what are the
difficulties and their solution; and

(c) whether in view of the system
having proved less advantageous, any
steps are being taken to restore the
former system, and if so, when?

The Minister of Education (Shri
M. C. Chagla) : (a) to (c¢) The Higher
Secondary system was introduced
after the Central Advisory Board of
Education had accepted the recom.
mendation of the Secondary Education
Commission to improve the content of
the school course and to ensure greater
maturity among students who cnter
life or higher studies after completing
school education. On account of pau-
city of funds and qualified teachers, it
has not been possible to upgrade ail
the high schools of ten years duration
to Higher Secondary Schools of eleven
years duration Attempts have bcen
made to bring about uniformity in the
pattern of studies throughout the
country, but they have not succeeded
largely because different parts of the
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country have been following school
courses of different duration e.g. a
ten-year high school course, or a
eleven-year high school course. Diffi-
culties have also arisen because en-
rolment age is 5 plus in some parts of
the country and 6 plus in others. The
Education Commission has also made
its recommendations in this -regard.
These recommendations are under
examination.

Foreign Exchange for Calcutta
Endurance Swimmer

3155. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether Calcutta’s endurance
swimmer, Nitendra Narayan Roy has
asked for the allotment of £ 1,000 in
foreign exchange to enable him to do
a non-stop two-way crossing of the
English Channel; and

(b) it so,
thereon?

Government’s decision

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan) :
(a) Yes, Sir;

(b) Due to stringent foreign exchange
position, the request could not be
acceded to.

gt i
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Permanent Service of Teachers

3161. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta :
Shri Subodh Hansda :

Will the Minister' of Education be
pleased to state:

(a) whether Government have issued
any direction to the Delhi Adminis-
tration and other union Territories to
make permanent those teachers im
their posts who have served for three
years and more in Government Higher
Secondary Schools; and

(b) if so, how many teachers have
by now been made permanent?
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The Minister of Education (Shri
M. C. Chagla): (a) Confirmation of
these teachers is governed by instruc-
tions issued by Government of India
from time\{o time,

(b) According to the available in-
formation, the number of teachers con-
firmed against permanent posts is as
under:— :

(i) Delhi Administration 4364
(ii) Andaman and Nico-
bar Islands Adminis-

. tration - ) 30

(iii) Himachal Pradesh 2050

Other territories are also taking steps

to convert the temporary posts into.

permanent ones in accordance with
the standing instructions.

et fast w5 fawy

3162. sAY aifasht fmr @ Ay
TEET WY qg FAN AT FA F
fF:

() 7 foelt & g0 & A
wweliw fodt #7 faft aga 7@ 7S ;
oy '
(@) afe g, a1 o & fad
T FEEAI AT g g ?

ngEd A § gl (st
(fem=swwraw) : (F) 7% (@) ==fy
1964 &1 FUET T 9 faoalt § AT
mfew 1 o & 3o afz gg ¢ qofy
1965 & HAFIfad § g9 a9 9 AT/A
T -gq & | At wfawd g AR
HGad g |
Training of Women Instructors
3163. Shrimati Savitri Nigam: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state
the number of Women Instructors
trained in the Central Training Insti-
tute in Calcutta, Bombay, Kanpur,

Madras, Ludhiana and Hyderabad,
separately?
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The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan) : The
No of Women Instructors trained at
different Central Training Institutes se
far is given below:—

Calcutta (previously at 13°
Koni-Bilaspur)

Bombay a2
Kanpur 42
Madras Nii
Ludhiana " Nil
- Hyderabad Nl

Children (Pledging of Labour) Aet '

3164, Shrimati Savitrl Nigam: Wil
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether any steps are being
taken to amend the Children (Pledging
of Labour) Act, 1933 and the Employers
Liabilities Act, 1948; and

(b) it so, the details thereof?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan): (a)
No. .

(b) Does not arise.

Indian Telephone Industries, Ltd.,
Bangalore

3165. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Bibhuti Mishra :
Shri K. N. Tiwary: .
Shri Subodh Hansda :
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi :
Shri 8. C. Samanta :

Will the Minister of Communications
be pleased to state:

(a) the number and names of units
of the Indian Telephone Industries,
Ltd., Bangalore so far established in
the country;

(b) whether telephones to the extent
of marketable surplus are being manu-
factured;
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. (c) it so, the annual export value of
the parts of the telephones already
manufactured; and

(d) the expansion programme of the
fndian Telephone Industries, if any,
with the esfimated cost thereof?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) There is only one unit of the
indian Telephone Industries Ltd., at
Doravaninagar, Bangalore,

(b) The Company manufactured
2,01,000 telephone instruments during
the year 1965-66. The scheduled pro-
duction for the current year (1966-67)
is 2,20,000 telephone instruments. There
is full demand in India for the equip-
ments being produced by the Company.
However, in order to earn foreign ex-
change to the extent possible, orders
for export are being given priority.

(c) The total value of exports during
1966-67 is expected to be of the order
of Rs, 140 lakhs.

(d) The Indian Telephone Industries
Ltd., propose to expand the production
capacity during the Fourth Five Year
Plan period so as to reach an annual
output of approximately Rs. 30 crores
in terms of value of equipment manu-
tactured, by the end of the Plan. The
additional capital outlay will be ap-
proximately Rs. 2:58 crores. In addi-
tion, there is a proposal for setting up
a new unit for the manufacture of
long distance transmission equipments.
The capital cost for the project was
estimated td be Rs. 2-3 crores before
devaluation.

Compaulsory Primary Education

3166. Shri H. C. Linga Reddy :
Shri P. R. Chakraverti :

Will the Minister of Education be
pleased to state:

(a) the extent to which the consti-
tutional provision of State policy for
the introduction of compulsory primary
education has been enforced in the
country;
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(b) the reasons for the delay in the
implementation of the scheme; and

(c) whether the States have request-
ed the Central Government to bear
part of the expenditure, and if so, the
result thereof?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandaran) : (a) About 79:8 per
cent. and 31-6 per cent, of the children
in the age-group 6—11 and 11—14 res-
pectively were estimated to be in
schools by the end of the Third Plan,

(b) The main reasons are: Short-
age of resources—both human and
financial; Wastage and stagnation at
primary stage; prejudice against the
schooling of girls in certain areas,
particularly in mixeq schools and the
problems of covering tribal, hilly and
inaccessible areas.

(c) A sum of Rs. 192 crokes for
additional enrolment in 6—14 age-group
is proposed to be included in the State
Sector of the 4th Plan. No separate
Central assistance exists for this pur-
pose. For special programmes to pro-
mote girls’ education, a sum of
Rs, 25-20 crores is similarly provided in
the 4th Plan. The pattern of assist-
ance has yet to be determined.

Posts and Telegraph Facilities

3167. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy :

Will the Minister of Communications
be pleased to state:

(a) the post and telegraph facilities
made available at cheap rates or at
enhanced limit of loss to the people
so far during the Third Plan period;

(b) the amount which was to be
spent for the same in the Third Plan
period and that actually spent with
reasons for the shortfall in expenditure
if any; and

(c) the particulars of the program-’

me included in the Fourth Plan and the
provision made for the same?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):

.
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(a) to (c). A statement is laid on the
table of the House [Placed in Library,
See No. LT-6890/66].

Arrest of Naga with Explosives

3168. Shri Bagri:

Dr. Ram Manohar Lohla
Shri Madhu Limaye:

Shri Kishen Pattnayak:
Shri Maurya : :
Shri Ram Sewak Yadav:
Shri Hukam Chand

Kachhavaiya:

Shri Rameshwaranand :
Shri Raghunath Singh:

. Will the Minister of Home Aflairs
be pleased to refer to the reply given
to Unstarred Question No. 5340 on 1ith
May, 1966 regarding the arrest of a
Naga with explosives and state;

(a) whether investigations have been
concluded in the matter; and

(b) if so, the particulars thereof?

The Minister of State in the Ministry
of Home Affairs and - Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) : (a) No, Sir.

(b) Does not arise,

Pending Cases before the High Courts

3169. Shri Vishwa Nath Pandey :
Shri H. C. Linga Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases which are
pending fcr over a year in the various
High Courts and Supreme Court of
‘India as on the 15th July, 1966; and

(b) the steps taken to clear those
arrears to give speedy justice to the
litigant public in the country?

The Minister of State in the ‘Ministry
of Home Affairs and Minister of
Defence Supplies in- the Ministry of
Defence (Shri Hathi) : (a) and (b).
The information .is being obtained ana
‘will be laig on the Table of the House.
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Internationa] Indian Ocean Expedition

3172. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lohia: .
Shrimati Ramdulari Sinha :

Will the .Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1603 on the 1lth
May, 1966 and state:

(a) whether he has asked the C.S.IR.
or any other Government or Semi-
Government agency to examine the
possibility of putting. the results of the
International Indian Ocean Expedition
on the Indian Ocean to practical use
in India’s interest; and

(b) if so, when an interim report on
the possibilities of such practical use
will be submitted by that agency?
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The Minister of Education (Shri
M. C. Chagla): (a) Schemes for put-
ting some of the results of the Indian
Ocean Expedition to practical use have
been included in the programme of
work of the National Institute of
Oceanography to be developed during
the fourth five year plan period.

_ (b) A report can be made available
when these schemes have made some
progress.

UP.S.C. Examination for Hindi
Assistants

3173. Shri Bagri:
Dr. Ram Manohar Lohia :
.Shri_Kishen Pattnayak:
Shri Maurya : .
Shri Ram Sewak Yadav:
Shri Madhu "Limaye :

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5368 on the

" 11th May, 1966 regarding the U.P.S.C.

Examination for Hindi Assistants and
state:

(a) whether any decision to hold a
competitive examination for the re-
cruitment of Hindi Assistants has been
taken;

(b) if not, the reasons therefor; and

(c) when a final decision is likely
to be taken?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla) : (a) to (c). The reguire-
ments of Hindi Assistants of Minist-
ries/Offices is being assessed and as
soon as complete information regarding
the number of vacancies of Hindi
Assistants becomes available, a decision
will be taken on the question whether
another examinafion for Hindi Assis-
tants should be held.

.

Sindhi as Indian Language

3174. Shri Utiya:
Shri Madhu Limaye :

Will the Minister of Education be
pledsed to state:

(a) the number of States in which
Sindhi has been recognised as one of the
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Indian Languages and as such entitled

to be chosen as an optional subiect of

study at the Secondary School stage;

(b) whether Government have made
any suggestions about its inclusion
along with other languages in Second-
ary School Leaving examination pros-
pectus in Uttar Pradesh, Madhya
Pradesh, Delhi, Rajasthan and Maha-
rashtra; and

(c) the total number of Sindhi

medium Primary Schools in the above
States?

The Minister of Education (Shri
M. C. Chagla) : (a) Sindhi is taught as
an optional subject of study af the
Secondary School stage in 6 States.

(b) The Ministry has not issued
any such instructions.

(c) 258

Sindri Fertiliser Factory

3175. Shri Subodh Hansda:
Shri S. C. Samanta :
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi :

Will the Minister of Petroleum and
Chemicals be plased to state:

(a) whether it is a fact that the
production of fertilizers in the Sindri
Fertilizer factory can be increased by
1,10,000 tons according to the assess-
ment made by an Expert Committee;

(b) whether any measures
been taken in this regard; and

have

(c) if so, the nature thereof and the
amount spent thereon?

The Minister of Petroleum and
Chemicals (Shri O. V. Alagesan):
(a) No What the Expert Committee
had estimated was that the present
production can be stepped up to 1,10,000
tonnes per year.

(b) and (c). The to'llowing measures
have been taken to step up the pro-
duction to 1,10,000 tonnes:

(1) Installation of balancing equip-
ment.
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(2) Installation of two Lean Gas
Producers.

(3) Installation of Naphtha
Gasification Unit.

The total estimated cost of these
measures is Rs. 15855 lakhs (pre-
devaluation basis). Of this amount,
Rs. 22-64 lakhs had been spent upto
31st March, 1966.-

Durgapur Fertilizer Project

3176. Shri Subodh Hansda :
Shri S. C. Samanta :
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi :
Shri Vasudevan Nair:
Shri R. S. Pandey :
Shri P. C. Borooah :

Will the Minister of Pétroleum amd
Chemicals be pleased to state:

(a) whether arrangement has been
made to procure plant and machinery
for the Durgapur Fertilizer Project;

(b) it so, the amount to be spent
thereon; and

(c) when all these machineries are
expected to arrive?

The Minister of Petroleum. and
Chemicals (Shri O. V. Alagesan):
(a) Arrangements are being made to
procure plant and machinery to the
exent possible from indigenous manu-.
facturers and where inevitable by
import under Suppliers’ credit from
Italy for which negotiations are already
in an advanced stage.

(b) The amount to be spent on plant
and machinery will be about Rs. 26:72
crores.

(c) Accgrding to the present time
schedule, major portion of the plant
and machinery is expected to arrive
at site during the period April, 1967
to August 1968.

Attack by Naga-Hostiles on Police
Camps

3177. Shri P. C. Borooah :
Shri Hukam Chand
. Kachhavaiya :
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Shri Bhagwat Jha Azad:
Shri Sonavane:

Shri Raghunath Singh:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra :
Shrimati Renuka Barkataki :
Shri Gulshan :

‘Shri Kishen Pattnayak :
Shri Madhu Limaye :

Dr. Ram Manohar Lohia :
‘Shri Basumatari :

Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

N

(a) whether it is a fact that about
300 Naga hostiles in uniform and carry-
ing automatic weapons, including
machine guns, made a surprise attack
on two police camps at Sirohi and
Hangdang in the Ukhrul sub-Division
of Manipur on the 28th May, 1966:

(b) it so, the details of the attack
and the casualties suffered by both
sides in the encounter; and

‘(c¢) Government’s reaction thereto?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) : (a) Yes, Sir.

(b) The fire was returned in
self-defence. Naga hostiles withdrew
in the jungles under cover of darkness.
There was no casualty on our side.

(c) All possible security measures
have been taken

Exodus of Refugees

3178. Shri P. C. Borooah:
Shrimati Jyotsna Chanda:
Shrimati Renuka Barkataki :
Shri D. C. Sharma :

Shri Onkar Lal Berwa:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleased
to state:

(a) whether the exodus of refugees
from East Pakistan is continuing;

(b) if so, the number of such per-

sons who have crossed into Imdia
during the past three months;
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(c) the total number of such refugeeg
since the Hazrat-Bal riots; and

(d) the progress made in their re-
habilitation in each State so far?

The Deputy Minister of Labour, Exs-
ployment and Rehabilitation (Shsi
D. R. Chavan): (a) Yes, Sir.

(b). 3,525 persons crossed intp Indie
during the months of May and June
and the first 23 days of July, 1966,

(c) About 8,06,000 persons upto 23rd
July, 1966.

(d) Out of about 72,744 families whe
had sought admission to camps, 25.840
families have so far been moved %
rehabilitation sites or have been pro-
vided with employment or training
facilities, A statement showing the
progress of rehabilitation in each State
is pleased on the Table of the House.
[Placed in Library. See No. LT-6891/
66].

¥ HEEAN § 4% W A
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Ering Committee Report

3182 Shri Kolla Venkaiah: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 691 on the 23rd February,
1966 and state:—

(a) whether Government have taken
any decision regarding the unimple-
mented six recommendations of the
Ering Committee Report on the NEFA
Administrative Reforms; and

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) : (a) anl (b).
The present position regarding the six
unimplemented recommendations is
indicated in the statement below:
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STATEMENT

(i) Election of M.P. from NEFA.

(ii) Abolishing the institution of
Political interpreters and Poli-
tical Jamadars.

(iii) Language policy in the schools
of NEFA. |

(iv) Setting up of Civil Police Force
in NEFA.

(v) Absorption of Indian Frontier
Administrative Service Officers
in the Indian Administrative
Service cadre.

(vi) Formation of democratic bodies
at different levels in NEFA.

(i) The recommendation has not
been considered feasible at
present.

(ii) It is decided to abolish the
system but it would be in a
phased manner—and no new
appointments will be made
except in very special cases
when Governor is personally
satisfied about the necessity.

(iii) The matter is still under con-
sideration.

(iv) This is still under consider-
ation of Govrnment.

(v) The Government has decided

to absorb suitable IFAS
officers in the I.A.S. cadre.
Its mechanics are being work-
ed out.

(vi) The recommendations are
under the consideration of
Government.

A faymr & weeraTe
3183. s farfi fooy -
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Gang engaged in Traficking in Women

3184. Shri C. K. Bhattacharyya:
Will the Minister of Home. Affairs be

pleased to state:

(a) whether a gang has recently
been trafficking in women on a country-
wide scale unearthed in Delhi;

(b) the number of arrests made in
this connection; and

(c) the steps taken in regard thereto?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Suppplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) and (c).
so far been arrested.
under investigation.

Seven persons have
The case is still

g 7o

3185. »t TAEE TRE AT
TR WAl I IATH T FAT FW F

(F) 1 9==q, 1964 & 30 7,
1966 aF F1 afy ¥ wrwaw &S wfgar
F g0 302 F wE frad sfwat w1
¥ 3= fear m;

(@) foo o & 7@ § =few
el #1 e & faar §; AR



6607

Written Answers

() Far g 7 frdt Tow W,
wet ¥ fwral w1 g < faan .
FTET AT 9% 3% AT F7 9av
MY ¥ wFww frar 7

TEAT WA # I (s
frna ) : (F) ¥ (7). =
I THEE” & o @ AR awr-
TR R I kol

Supreme Court Judgment in Bakshi
Gulam Mohammad Case

3186. Shri Hari Vishny Kamath:
Shri Alvares:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the recent
judgment of the Supreme Court in
the Bakshi Ghulam Mohammad case;

(b) whether it is a fact that the
Supreme Court has in that judgment
held that resignation is no bar to an
enquiry into the charges against the
person who has since resigned;

(c) if so, whether an inquiry will
be conducted into the charge of falsi-
fication of age or date of birth level-
led against the former Chief Justice
of Madras by some Advocates of the
Madras Bar as well as by several
Members of Parliament in a petition
or memorandum submitted to the
President in 1964; and

(d) if not. the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes,
Sir. .

(b) Yes, Sir.
(c) No, Sir.

(d) As the Chief Justice of the
Madras High Court offered to resign
from his office and as he was permit-
ted to resign by the President of

AUGUST 24, 1966

Written Answers 6698
India, he ceased to hold the office of
Chief Justice. In view thiereof it
would not be in public interest now
to appoint a Commission of Inquiry
under section 3 of the Commissions
of Inquiry Act, 1952 for the purposs
of making an inquiry as to his age.

. Foreign Postal Rates
3187. Shri P. C. Borooah:
Dr. P. Srinivasan:
Shrimati Maimoona Sultan:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:

Will the Minister of Communiea-
tions be pleased to state:

(a) whether the rates of foreigm
postal telecommunication, air-surface
mails, and of overseas communica-
tions like cable, telephone and radio
services have been raised following
the devaluation of the rupee; and

(b) if so, to what extent and how
far the cost of maintenance is likely
to increase with the devaluation of
the rupee and what will be the year-
ly increased income from the recent
increase in these rates?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganath
Rao): (a) Yes, Sir.

(b) The increases in rates are
generally to the extent necessary for
meeting increased rupee expenditure
on account of devaluation and for
meeting obligations under interna-
tional agreements. Statements show-
ing typical old and revised rates and
increase in income and cost are laid
on the Table of the House. [Placed ir
Library. See No. Lt-6892/66]. There
is likely to be only a very marginal
increase in the cost of maintenance
of telecommunication assets due
to increased cost of spares having
foreign exchange content in the shape
of imported components and raw
material.



6699  Written Answers BHADRA 2, 1888 (SAKA) Written Answers

Attacks by Mizo Rebels

3188. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Mizo rebels had razed an entire vil-
lage named Chakma near Demagiri
by setting up fire to it on or before
the 7th June, 1966;

(b) if so, the extent of damage
caused by the rebels to the civilians;
and

(c) Government's reaction thereto,
by way of preventing the rebels from
entering the Mizo areas and causing
depredatibons?

The Minister of State in the Min-
istry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) There is
mo village by the name “Chakma”
mear Demagiri. The Mizo rebels,
however, caused depredations in wvil-
lages inhabited by Chakmas in the
areas bordering East Pakistan.

(b) The damage was considerable
but its precise extent has not been
" assessed.

(c) The Security forces are taking
measures against recurrence of such
depredations.

Explosion in Ambala Catitt.

3189. Shri Guishan: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether at Ambala Cantt. a
municipal sweeper found an anti-
tank shell in Ganda Nala and report-
ed to the police about it;

(b) if so, the nature of this shell;

(c) the country in which it was
manufactured; and

(d) the result of the police enquiry?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The shell was a 90 milimetre
Armoured Piercing shot.
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(e) As it was completely de-shap-
ed, the country in which it was manu-
factured could not be ascertained.

.(d.) Enquiries did not revel com-
mission of any cognizable offence.

Kidnapping by Naga Hostiles

3190. Shri P. R. Chakraverti :
Shri Vishwa Nath Pandey :
Shri Bade :
Shri Hukam Chand
Kachhavaiya :

Will the Minister of Home Affairg
be pleased to state:

(a) whether it is a fact that some
persons working for a timber con-
tractor were kidnapped by the Naga
Hostiles on the 8th June, 1968 from
the Daswi Forest;

(b) the total number of

. persons
kidnapped and when they were re-
turned; and

(c) the action taken in the matter?

THKe Minister of State in the Minjs-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) : (a) and (b).
Seven persons were kidnapped ot
whom two escaped on the way. Others
were released on the 9th June, 1966.
) (c) Necessary and possible precau-
tionary measures have been taken to
pPrevent such incidents.

Hunger Strike Threat by Goa Chief
Minister

3191, Shri Madhu Limye:
Shri Kishen Pattnayak :
Shri C. K. Bhattacharyya :

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s atten-
tion has Been drawn to the Goa Chief
Minister’s threat to start an indefinite
hunger strike;

(b) if so, the ature of the issue in-
volved; and
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(¢) whether Government propose
to decide Goa's future through elec-
tions to be held in 1967 or through
a one-man Commission?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) : (a) and (b).
Yes; Government have seen such a
press report.

(c) Decisions have yet to be taken
regarding certain steps in connection
with the determination of the “uture
of Goa. It is not proposed to appoint
a Commission to go into this question.

Exploration for Oil in West Bengal

3192. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether exploration of natural
oil in West Bengal has started;

(b) if so, since when the drilling
operations are going on; and

(c) the result of the drilling?

The Minister of Petroleum and
Chemicals (Shri O. V. Alagesan):
(a) Yes.

(b) and (c). Exploratory drilling
for oil in West Bengal was started
in 1957 by the Indo-Stanvac Petro-
leum Project (a joint venture of the
Government of India and *Standard
Vacuum Oil Company) but abandon-
ed in 1960, as it proved unfruitful.
The Oil and Natural Gas Commission
have re-started the exploration and
the first well has been spudded in on
the 18th instant.

faavgy s
3193 st faufa faw: &
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High Tension Insulation Factory

3194. Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas.
ed to state:

(a) whether it is a fact that the
employees of the High Tension Insu-
lation Factory, Ramehir went on strike
for several days recently;

(b) if so, the reasons therefor; and

(c) the action, if any, taken by
Government in regard to their vari-
ous demands?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shabnawaz Khan):
(a) to (c). It is presumed the mem-
ber refers to the High Tension Insu-
lation Factory near Ranchi in Bihar.
The matter falls in the State sphare
and no information is available,
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Industrial Unrest

3195. Shri P, R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) the steps taken by the Union
Government to contain possible in-
dustrial unrest arising out of the
situation following the devaluation;
and

(b) the possibilities of vegging
dearness allowance by replacing the
existing system of linking dearness
allowance with the cost of living in-
-dex?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) The Hon. Member is presumably
referring to any industrial unrest
which may arise consequent on the
increase in prices as a result of deva-
luation. Labour Laws and Code of
Discipline will continue to help to
meet the situation following devalua-
tion.

(b) The question whether and tc
what extent further increase in dear-
ness allowance should be allowed to
workers, consequent on the rise in
prices is for the individual parties to
consider in the light of binding
awards, agreements and other obliga-
tions applicable to each case.

Contract Labour

3196. Shri Ramachandra Ulaka :
Shri Dhuleshwar Meena :
Shri Vishwa Nath Pandey :
Shrimati Ramdulari Sinha :
Dr. Mahadeva Prasad:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
«ed to refer to the reply given to Star-
red Question No. 983 on the 6th
April, 1966 and state:

(a) whether the question of enact-
ing suitable legislation to regulate
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and abolish contract labour has gince
been considered by Government; and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes.

(b) The Government has approved
the proposal for enacting legislation
in regard to the abolition of certain
categories of contract labour and for
the regulation of employment of such
labour in cases where this system
cannot be abolished. A draft Bill is
proposed to be introduced in ‘the
Parliament.

Junior Agricultural Schools

3197. Shri Ramachandra Ulaka :
Shri Dhuleshwar Meena :

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 934 on 6th
April, 1966 and state;

(a) whether the details regarding
the new scheme for the setting up of
Junior Agricultural Schools during
the Fourth Plan period have since
been considered; and

(b) if so, the broad outlines there-
of?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran: (a) and (b). The
entire scheme is to be reconsidered
in the light of the observations made
on this point by the Education Com-
mission in their Report.

Seismic Survey in the Bay of Bengal
3198. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy :

Will the Minister of Petrolenm and
Chemicals be pl d to state:

(a) whether Government have taken
steps to undertake a Seismic Survey
in offshore areas of the Bay of Ben-
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gal through the Oil and Natural Gas
Commission;
(b) whether it is a fact that spe-

eially fitted Russian ships have been
drafted in the survey; and

(c) whether drilling operations
have been started in certain areas?

AUGUST

The Minister of Petroleum and
Chemicals (Shri 0. V. Alagesan):
(a) and (b) Yes.

(¢) No.

hadakh Institute of Higher Studies

3199. Dr. Chandrabhan Singh: Will
the Minister of Education be pleased
%o state:

(a) the number of students on roll
in the Ladakh Institute of Higher
Studies at the time of its inception;

(b) whether it is a fact that the
number of students has been decreas-
ing in this Institute every year;

(e) if so, the reasons therefor  and
the number of students in the Insti-
tute at present; and

(d) whether it is proposed to wind
wp this Institute in view of the
decreasing number of students and
to accommodate the present students
in the local institutions?

The Minister of Edueation (Shri M.
C. Chagla) : (a). 13.

(b) No.

(c) The number at present is 98.

(d) No.

Use of Naptha

3200. Shri A. N. Vidyalankar :
Shri Sideshwar Prasad :

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that thou-
sands of tons of Naptha had been ly-
ing unutilized at Koyali Refinery;

(b) if g0, the reason therefor;
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(c) whether it is also a fact that
the industries which were suggested
to use Naptha as a fuel are not pre-
pared to use it in view of the costs
involved and whether there is a pro-
posal to reduce the price of Naptha;
and

(d) the steps taken to use the
Naptha for manufacturing fartilizers?

The MiniSter of Petroleum and
Chemicals (Shri O. V. Alagesan): (a)
Yes.

(b) The current demand for motor
gasoline and naptha is less than the
production,

(¢) The price of naptha and the
excise duty normally leviable on it
make naphtha relatively expensive
as a fuel. There is no proposal to
reduce the price of naphtha but the:
desirability of modifying the rate of
excise duty thereon is under consi-
deration.

(d) Almost all the fertilizer pro-
jects planned for establishment dur-
ing the Fourth Five Year Plan will
be based on naphtha as a raw mate-
rial. Specifically, so far as the Koyali
refinery is concerned, naphtha will’
be suppliéd to the Gujarat Fertiliser
Factory for both the initial and the
expandeqd capacities planned.

HAT wfTRT qar T FT GHET AAT

3201. = wae :
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=t TR T TR

FAT YFHTA FeAT Tg q@T BT FAT
war fr o

(%) 71 ag @9 g fF FAqwamr
ofE ¥ 24 97, 1966 T AT IqH
T ¥ TEERT A 9T TF FTT T
500 FAA AT IFHIT § HIX AT
safeat #1 frogre fear



6707 Written Answers BHADRA 2, 1888 (SAKA) Written Answers

(@) afz &, 3 F= F mfaw #v
ATy #41 § AT TCEICETT FT FAAEY
# g g

(w) a1 77+ 7= g 5 e
faeslt & 7 foall 7 q&Ey @ WX
I Aaf frar f&r 1 #i)

(%) ;T ag WM g g 5 vy &
20 A T 9w 7 T AR 9w
g ¥ uw afm fiwe fFar
T g ?

TEER weAT § et (st
fererr =ror a): (F) 24-6-1966 Y
AW gf| F TF BT AT AR
TEgTd AT T qF F & 551 AT
HAW AT TOAL HT A AL AfRGL
Y JETQ wfafraw F mie fwm
o

(@) Tod e 1 q@ g
w7 | HIT & qfAF O G A6
sfafrasn (st fF ag foeet & any )
T AT 78 F T THEHT AN &
foar et &t s @Y 2

(1) W TR IfAE A 24-6-1966
N Nfg TR Y 8 AT AR 11 BeiF
TG qIE qHS FT AR A swfw)

1 srawrq stafraa & we freEm
fram 1

(%) sfrgii
% qrfeear &1 fregare fien oA

3202 YA :

= FR AT FGAG ¢
Y RiwTT R AT
w1 i e -

T NEH™ qA Ig TN BT FAT
0 fF -

6708:

(%) #7ar ag = & 5 28 M,
1966 ¥ "I wof” ¥ swifery wwtaATT
F AR @ A @ ¥ ow
it e T g

(&) = ag @t q= § ¥ afaan,
feeett & wF afFar amifs T
qROd F AT qu g q F AT
o # wALF AT frea fear

T 975

() afe gi, @ 377 Fav STAFT
wrT gE ;AR

(7) s7% faeg ¥ sWargy
e

TEH™ {EEA A T W qor
st wamwm § sfazen araor qei
(=t grat) : (F) 28 5, 1966 F
‘R s’ ¥ ST awrET & |
w=on frat aE OF e amfas
F G T G § g fer
™ |

(@) o gt fomg 99+ wdy &

¥ W # fase 1T qur ww F FTor
fireqare frar mar g7 0

(7) ST w1 wEg@Q A
AT AL g FH

(o) 7% fgamsfaze sfafrm,
1946 & TA=NIT AT T FT fqy T
¥ | ovo7 foar ¥ fasg ™S &Y
SRR

Soil Characters by N. A. O.

2203. Shri Chandak: Will the Min-
ister of Education be pleased to state:

(a) whether Soil Characters drawn
by the National Atlas of India repre-
sent the true picture of soils of India;
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(b) whether the soil mnap of India
published by N.A.O. is accepted by
the Ministry of Food and Agriculture;

(c) whether the approach of soil
mapping by N.A.O. and Planning
Commission is different and whether
the description of soil characters of
different States is one and the same;
.and

(d) if so, whether it needs State-
wise full justification to prove that
both the maps are authentic and both
the agencies’ soil descriptions are one
and the same?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) The Soil
Map of India published in the Hindi
Edition (1957) of the National Atlas
depicts a picture of Indian soils in
accordance with the information
available at the time of preparation
- of the map.

(b) The Ministry of Food, Agricul-
ture, Community Development and
Cooperation have not furnished any
comments.

(c) The soil map published by the
National Atlas Organisation gives the
general textural classification of
Indian soils, while the approach of
the soil map by the Planning Com-
mission is to describe soils on the
basis of profiles and on their agricul-
tural and other uses.

(d) Does not arise.

Retrenchment in Coal Mines

3204, Shri Warior: Will the Minis-
ter of Labour, Employment and Re-
habilitation be pleased to state:

(a) the total number of workers
who have been retrenched from vari-
ous coal mines in Asansol-Raniganj,
Jharia and Hazaribagh coal belts dur-
ing 1965 and 1966 (upto 30th June)
- colliery-wise;
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(b) the names of the collieries
where retrenchment took place and
the dates of retrenchment; and

(c) the reasons stated by the man-
agements for retrenching these work-
ers?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a)
The total number of workers retrench-
ed in these coalfields during 1965 and
upto June, 1966 was as under:—

Jharia 3357
Hazaribagh 1361
Asansol 1232
Raniganj 679
Total: 6630

(b) and (c). The information is

given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6893/66].

Abolition of Central Recruiting
Organisation

3205. Shri Indrajit Gupta: Will 1he
Minister of Labour, Employment and
Rehabilitation be pleased to refer to
the reply given to Starred Question
No. 437 on the 15th March, 1966 and
state:

(a) whether the question of aboli-
tion of the Central Recruiting Organ-
isation system with the Government
of Uttar Pradesh as per decision of
the Ninth Session of the Industrial
Committee on Coal Mining, has been
finalised; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) and (b). As stated in reply to
starred question No. 437 of 15th
March, 1965 (not 1966), the proposal to
treat the Gorakhpur Labour Depot
as an integral part of the National
Employment Service was considered.
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The proposal was, however, not ac-
cepted. In the circumstances, as stat-
ed in reply to the Unstarred Ques-
tion No: 764 on the 23rd February,
1966 the whole matter was reconsi-
dered and it was decided that the
undesirable practices which had re-
sulted because of the control exercis-
ed by the Coalfields Recruiting Orga-
nisation over the Gorakhpuri Labour,
should be stopped. The measures
chalked out in this -onnection are
under implementation by the authori-
ties concerned.

Law Course

3206. Shri Surendra Pal Singh:

Will the M.injstér of Education be
pleased to state:

(a) whether the Delhi University
has from the current academic year
introduced 3-year L.L.B. course;

(b) the names of other Universities
which have a three-year course in
law; and

(c) the policy of Governmen: in
this regard?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) The Universities at Banaras,

‘Calcutta and Punjab according to in-
formation given by the Bar Council
-of India.

(c) The Bar Council of India, which
has, inter alia, the function of laying
down standards of legal education,
has asked the universities to institute
a three-year course for full time
pupils and a four-year course for
part-time pupils, by the beginning ot
the academic year 1967,

«Central Secretariat Stenographers
Service

3207. Shri Surendra Pal Singh:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have
taken any decision to create posts of
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Private Secretaries to Joint Secreta-
ries;

(b) whether the employees in the
Central Secretariat Stenographers
Service have appealed to Govern-
ment to unify their cadres; and

(¢) if so, Governmeat’s
thereto?

reaction

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The matter is
under consideration.

(b) Yes, Sir.

(¢) Government have carefully
considered the problems of decentra-
lisation. The comclusion reached is
that although decentralisation may,
in some cases result in inequality of
opportunities for promotion etc. in
the same service, the balance of ad-
vantage of clearly on the side or main-
taining the decentralised set up.

fassit & emat & wfEen
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R. M. S. Madras

3209. Shri Sezhiyan: Will the Min-
ister of Communications be pleased to
state:

(a) whether it is a fact that the
operative and administrative units of
the Railway Mail Service in Madras
City are located in the rented build-
ings;
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(b). if so, total annual rent being
paid by Government; and

(¢) whether there is any proposal
%0 centralise all the units of the R. M. S.
in a suitable building of its own in
Madras?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) Yes, Sir. Some operative and ad-
ministrative units of R. M.S. are located
in rented buildings.

(b) Rs. 84,480 per annum.
(¢) No, Sir.
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Chinese Arms with Mizos

3212. Shri Jashvant Mehta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Chinese arms for East Pakistan have
fallen in the hands of Mizo National
Front Members; and

(b) if so, the steps taken to check
such arms supply?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) There is no
:such information,

(b) Does nof arise.

Closure of Textile Mills

3213. Shri Jashvant Mehta: Will the
‘Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that a large
number of workers in the textile mills
have become unemployed due to
the closure of the mills in the coun-

try;

(b) if so, the total number of such
unemployed textile workers; and

(c) the steps taken to rehabilitate
them?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili.

tation (Shri Shahnawaz Khan): (a)
and (b). 25433 workers have been
affected by closure of 18 mills for

varicus reasons, and 13214 workers
are affected in about 16 cotton textile
mills which have been considereq fit
for scrapping. The total number of
workers at present employed in the
industry is about 9.38 lakhs.

(c) Steps taken to rehabilitate the
closed mills include the appointment
of Committees, wherever necessary,
under Section 15 of the Industries
(Development and Regulation) Act
1951 to investigate into the affairs of
closed mills and the appointment of
authorised controllers in suitable coses
to take over and run the mills. Gov-
ernment guarantees to Banks for fin-
ancing the mills so as to enable them
to resume working are also given in
suitable cases. Wherever mills are to
‘be scrapped efforts are made to licence
new mills in the same area so as to
enable the absorption of labour rened

‘unemployed.
L]
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Indian Tennis Players

3215. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that two of
the leading Indian tennis players, whe
went to Europe this summer with the
sanction or assistance of Government,
participated in the Dutch and Swiss
international tennis tournaments re-
cently in partnership with South
African players; and

(b) if so, whether Government ap-
prove of that action of our players; and
if not, whether Government propose to
take any action against them for their
complete disregard of this country’s
Nell-defined policy towards South
Africa?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) The All India Lawn Tennis Asso-
ciation have called for the factual
concerned,
warning them at the same time nd¥ to
play in partnership with South Africam
players in future.
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(b) The Government of India do not
approve of our players playing in
partnership with South African players
and have left the All India Lawn
Tennis Association in no doubt on
this issue. Appropriate action will be
taken after full facts of the case are
known.

AUGUST

v
Sealing of Mizo Hills Border with
East Pakistan

3216. Shri Panna Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Government has accepted the
suggestion of the State Government
of Assam to seal the Mizo hills bor-
der with East Pakistan;

(b) if so, when; and

(c) the total cost of such scheme?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
Union Government and the State Gov-
ernment of Assam have from time to
time taken certain concrete steps to
strengthen the security of Mizo hills
border with East Pakistan. 1Tt is not
possible to work out precisely the total
cost involved in the new measures.

Deputation Quota for Union Terri-
tories

3217. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government have
fixed the deputation quota of the
1. A. S. cadre in the Central Service
from the Union Territories of Mani-
pur, Tripura, Goa and Pondicherry;

(b?if so, the deputation quota for
each of the Union Territories;
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(c) if the answer to part (a) above
be in the negative, the reasons there-
for; and

(d) the action taken to
deputation quota?

fix the

The Deputy Minister in the Minijs-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) Does not at"ise.

(c) At present, there is no I. A. S.
cadre for the Union Territories of
Manipur, Tripura, Goa and Pondi-
cherry.

(d) It is proposed to extend the
joint Delhi-Himachal Pradesh cadre
for the I. A. S. to cover other Union
Territories. When this is done, pro-
vision will be made in the cadre for
Central deputation. The details are:
being worked out.

v
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Madhya Bharat Gangajali Fund Trust

3222. Shri Radhelal Vyas: Will the
Minister of Home Affairs be pleased
to state;

(a) whether he has received a
request of the Vice-Chancellor and a
Resolution of the senate of the Vik-
ram University, Ujjain, to have the
sum of Rs. 25 llakhs which was
sanctioned by the Madhya Bharat
Gangajali Fund Trust for develop-
ment reserves of the University, paid
to the University; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
‘try of Home Affairs and Minister of
Defence Supplies in the Ministry of
‘Defence (Shri Hathi): (a) Yes, Sir.
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(b) The matter is wunder consi-
deration.

Debts due from displaced persons in
Tripura

3223. Shri Dasaratha Deb:
Shri Biren Dutta:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether the Government of
Tripura have written off debts of old
displaced persons up to an amount
of Rupees one thousand, as per diree-
tion of the Central Government; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
No, Sir.

(b) The accounting procedure for
the remission of the loans has not
yet been finalised by the Accountamt
General.

Corruption Cases in Tripura:

3224. Shri Dasaratha Deb:

Shri Biren Dutta:

Will the Minister of
be pleased to state:

Home Affairs

(a) whether the attention of the
Central Bureau of Investigations was
drawn to cases of corruption in Tri-
pura, during the last 5 years;

(b) if so, the nature of such cases;
and

(c) the steps taken in these cases?

The Minister of State in the Minis-
try of Home Affairs and Ministry of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) Yes, Sir.

(b) 14 cases were registered for
enquiry/investigation = during  the
period 1961 to 1966. These related
to misappropriatiom of Government
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money, supply/acceptance of sub-
standard materials, possession of

disproportionate assets, acquisition of
landed property without previous
permission of the competent autho-
rity and cheating.

(c) 5 cases are still under investi-
gation. One case was dropped for
lack of evidence, 8 cases were recom-
mended for appropriate departmental
action after completion of investi-
gation.

Gazetted Vacancies in Tripura

3225. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of Gazetted
Posts still lying vacant in Tripura
even though these posts were adver-
tised long ago;

(b) the reasons for their remain-
ing vacant; and

(c) the steps taken to fill up these
posts as early as possible?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) 105.

(b) The posts
due to non-availability
candidates.

are vacant largely
of suitable

(c) Out of 105 vacant posts 82 are
of Medical Officers, 15 of Heads of
Departments and Lectuvers under
the Department of Education, 6 of
Circle Officers under the District Ad-
ministration, and 2 under the Depart-
ment of Industries. Due to overall
shortage of Doctors it has not been
possible to find necessary number of
Medical Officers. 15 posts of Heads ot
Departments and Lecturers were
advertised through Union Public
Service Commission, hut the Com-
mission could not recommend any
candidate. Fresh requisitions for
these posts have been sent to the
Union Public Service Commission.

1480 (ai) LSD—S5.
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Six posts of Circle Officers were ad-
vertised locally but none of the candi-
dates was found suitable, Further
steps are being taken to fill these
posts of Circle Officers from surplus
staff of the Settlement Department.
Rules for one post of Project Officer
and one post of Planning-cum-
Survey Officer are being finalised.
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Media of Primary Education

4228. Shri H, C. Soy: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that in the
matter of providing media of pri-
mary education and text-books in
their respective mother tongues, the
tribal children have been denied faci-
lities during all these Five Year
Plans and regional languages have
been thrust on them, thereby putting
an initial handicap to them;

(b) whether any study has been
made as to how small Russian
nationalities have been successfully
provided these facilities and attempt
made here to do the same with suit-
able modifications; and

(c) whether it is a fact that the
tribal languages like Santhali.
Mundari and Oroan are spoken by
more than 40 lakhs people in each
case living in contiguous areas in
Bihar, West Bengal, Orissa and
Madhya Pradesh?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramchandran): (a) and (c). In-
formation is being collected and will
be laid on the table of the House in
due course.

(b) No, Sir.
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3229. Shri Rishang ZXeishing: Will
the Minister of Home Affairs be
pleased to state:
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(a) the number of Indian Fontier
Administrative personnel who are
presently in service;

(b) the places in the country v/here
they are being posted;

(c) whether there have been cases
where the State or the Union Terri-
tory Governments have refused or
are reluctant to accept the Indian
Frontier Administrative Service
personnel; and

(d) if so, the main reasons there-
for?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Seventy
four.

(b) The IFAS officers are, by and
large, posted in NEFA, Nagaland,
Manipur and Tripura. A few have
also been posted in Jammu &
Kashmir, Himachal Pradesh, Lacca-
dive & Minicoy Islands and in the
Central Ministries.

(¢) and (d). LF.A.S. personnel as
such has not been refused; but the
borrowing agencies do consider the
merits of individual officers offered
before accepting them.

Absorption of LF.A.S. Personnel

3230. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether with a view to absorb
the I.F.A.S. personnel in I.A.S, Cadre
Government propose to hold a test
for them;

(b) if so, the standard of the test
and whether UPSC will conduct the
same;

(c) whether there have been pro-
tests from the LIF.A.S, personnel
against the proposal; and
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(d) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d). It
is proposed to constitute a joint IAS
Cadre to meet the needs of Delhi-
Himachal Pradesh and other Union
territories. This cadre will also pro-
vide for the needs of NEFA areas.
Members of the IFAS ure proposed
to be considered for appointment to
the proposed IAS Cadre of the Union
Territories at its initial constitution.
The selection of the IFAS officers
for appointment to the Union Terri-
tories IAS Cadre, when constituted,
is proposed to be made by a selection
committee which will be presided over
by the Chairman or a member of the
Union Public Service Commission. The
precise mode to be adopted by the
Committee in making elections of
IFAS officers for appointment to the
Union Territories IAS Cadre, has not
yet been decided. The Indian Frontier
Administrative Service Association
had represented that all officers of
the IFAS should be absorbed in the

proposed Union Territories IAS
Cadre. This is not considered
feasible,

House Building Loans to Refugees

from East Pakistan

3231. Shrimati Renu Chakravartty:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleasea
to state:

(a) whether any decision has been
taken regarding the remission of
House building loans gJiven to East
Pakistan refugees; and

(b) if so, the main features there-
of ?

The Deputy Minister in .the
Ministry of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):

(a) No, Sir.

(b) Does not arise.
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Under Secretaries’ Panel

3232. Shri Y. D. Singh:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Yudhvir Singh:
Shri N. Dandeker :

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5192 on the
11th May, 1966. and state:

(a) whether it is a fact that the
recommendations of the Selection Com-
mittee set up by the Government are
forwarded to the Union Public Service
Commission for advice under Rule 5-A
[I(5) of the Central Secretariat Service
(Promotion to Grade I and Selection
Grade) Regulaticins, 1964;

(b) if so, the critericn followed by
the Selection Committee in judging the
merit of the candidates for inclusion
in the Under Secretaries’ panel released
in January, 1966 and that prepared in
June, 1966;

(c) whether the criterion followed
for January, 1966 panel was changed
in drawing up the June 1966 panel; and

(d) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir. -

(b) As laid down in regulation 5(4)
of the Central Secretariat Service
(Promotion to Grade I and Selection
Grade) Regulations, 1964, inclusions in
the Select List of Section Officers for
appointment to Grade I (Under Secre-
tary) are made on the basis cf merit
from among officers who on the basis
of their seniority fall within the field
of selection. For both these selections,
merit of the officers concerned was
determined by the Selection Committee
with reference to their confidential
records and performance at interviews.

(c) No, Sir.

(d) Does not arise.
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Bonus in Public Sector Undertakings

3233. Shri Surendranath Dwivedy :
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether it is a fact that clause
20 of the Bonus Ordinance 1965 is also
applicable to the Public Sector Under-
takings for payment of bonus and the
bonus is to be paid within eight months
from the completion of the accounting
year;

(b) if so, whether the claims for
bonus for 1963-64 and 1964-65 have
been paid to the employees of the Oil
and Natural Gas Commission. Damodar
Valley Corporation and other Public
Sector Undertakings; and

(c) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a)
Yes.

(b) and (c). The information is
being collected and will be laid on the
Table of House as soon as it is received.

Demonstration by Employees of Oil
Companies

3234. Shri Y. D. Singh:
Shri Onkar Lal Berwa:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that on the
30th July, 1966, over 300 employees of
various oil companies in Delhi demons-
trated outside Vigyan Bhavan fcr
better wages; and

(b) if so, the action taken in the
matter?

The Deputy Minister in the Ministry
of Labour, Employment and Rchabili-
tation (Shri Shahmawaz Khan):
(a) and (b). There was a demonstration
by employees of oil companies outside
Vigyan Bhavan on July 30, 1966. The
demonstration appears to have been
in pursuance of a memorandum from
the Petroleum Workers' Union which

. Laboratories/Institutes,
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the Government had received on July
29; this memcrandum contained no
demand for better wages.

Bahadurshabk Zafar Anniversary

3235. Shri Mohammed Koya: Will
the Minister of Home Affalrs be
pleased to state:

(a) whether there is any proposal to
celebrate the anniversary of Bahadur-
shah Zafar on a National level; and

(b) if so, the action taken in this
regard so far?

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar) :
(a) No, Sir.

(b) Does not arise.
National Laboratories in India

3236. Shri Mohammed Koya: Will
the Minister of Education be pleased
to state:

(a) the number of National Labo-
ratories in India;

(b) whether any one of these are
situated in the Kerala State; and

(c) the number of Laboratories to
be started in the first two years of the
Fourth Plan period and whether any
one of these will be established in
Kerala?

The Minister of Education (Shri
M. C. Chagla): (a) A list of National
Museums,
Technical TUnits, Research Centres
established under the aegis cf the
Council of Scientific and Industrial
Research is laid on the Table of the
House. [Placed in Library. See No.
LT-6894/66].

(b) No, Sir.

(c) There is a proposal to set up a
Regional Research Laboratory in
Kerala in the Fourth Plan proposal of
the C.S.I.R. which are yet tc be fina-
lised.
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Jyotish Mahavidyalaya, Delhi

3237. Shri Subodh Hansda: Will the
Minister of Education be pleased to
state:

(a) whether there is any demand
for establishing a Jyotish Mahavidalaya
at Delhi by the All-India Jyotish
Sammelan held very recently;

(b) if so, the reaction of Govern-
ment thereto; and

(c) whether Government have re-
ceived any representation other than
from the Sammelan and if so, from
which organisation?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan) :
(a) The Ministry of Education has not
so far received any demand for the
establishment of a Jyotish Maha-
vidyalaya in Delhi.

(b) Does not arise.

(c) No, Sir.

Gang of Women Lifters

3238." Shri Panna Lal:
Shri Vishwa Nath Pandey :
Shri Brij Basi Lal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Delhi Police has unearthed an Inter-
State gang of Women Lifters with
headquarters in the Capital, six mem-
bers of which including two women,
have been arrested recently; and

(b) if so, Government’s reaction

thereto?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The Delhi Police have recently un-
earthed a gang of women lifters.
Seven members of the gang, includ-
ing two women, have been arrested.
The case is under investigation.
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Visharad and Madhyama Degrees
3241. Shri Madhu Limaye :

Shri Hukam Chand
Kachhavaiya:
Shri Kishan Pattmayak:
Shri Bade:
Shri Yudhvir Singh :
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Central Government have agreed to
treat Visharad and Madhyama degrees
of the Allahabad Hindi University as
equivalent to the B.A, degree of the
other universities;

(b) whether it is also a fact that
the Bihar Government and some other
State Governments are treating the
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Visharad and Madhyama degrees as
equivalent only to Intermediate in
Arts of other universities; and

(c) if so, whether the Central Gov-
ernment have advised the States to
follow the Centre in this respect?

The Minister of Education (Shri
M. C. Chagla): (a) There is no Uni-
versity by the name of ‘“Allahabad
Hindi University”. The Madhyama
(Visharad) and not Madhyama and
Visharad certificate awarded by the
Hindi Sahitya Sammelan has, however,
been recognised by the Government of
India for purposes of employment
under them to posts where Hindi quali-
fications are also required besides
other qualifications as equivalent to
the Hindi standard of the B.A, exami-
nation of any university and not as
equivalent to the full-fledged B.A.
degree.

(b) Yes.

(c) The State Governments have
been advised to recognise the Madh-
yama (Visharad) certificate of the
Hindi Sahitya Sammelan on the same

basis as accorded by the Government
of India.
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(') =@
(1) sroT Y 35T
Drawing Teachers in Delhi

3243. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

Written Answers

(a) whether it is a fact that the
Drawing teachers (M,A. in the subject)
working under the Directorate of
Education, Delhi are not treated at
par and are not given the same grades
of pay which other teachers with the
same qualifications get;

(b) if so, the reasons therefor; and

(c) whether any representation on
their behalf has been received and if
so, the reaction of Government there-
to?

The Minister of Education (Shri
M. C, Chagla): (a) and (b). The pay
scales for posts of teachers of different
subjects are prescribed taking into
account the minimum qualifications
required for teaching the subject. For
Drawing, the minimum qualifications
do not require the degree of M.A. in
drawing, and therefore, there are no
posts of Post Graduate Teachers zrade
for Drawing Teachers.

(c) Representations were received in
this regard but Government did not
find it justifiable to revise the qualifi-
cations for the post of Drawing teach-
ers for reasons mentioned under (a)
and (b).

Royalty to Foreign Authors
3244. Shri Shree Narayan Das: Will

the Minister of Education be pleased
to state:

(a)whether Government pay high
rate of royalty of 35 to 40 per cent.
to foreign authors cn the subsidised

books under the PL 480 programme;
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(b) whether the Publishers Asso-
ciation of India has requested to stop
this unhealthy practice which is detri-
mental to the Indian publishing in-
dustry; and

(c) if so, the reaction of Government
thereto?

The Minister of Education (Shri
M. C. Chagla): (a) In respect of the
books republished under the PL-480
Programme, royalty is allowed subject
to a ceiling of 10 per cent of the
American retail price. As the Indian
price of the books republished under
the Programme is reduced to about
one third of the American price, the
royalty works out to about three
times as much in relation to the
Indian price. The actual royalty is
however reduced to half on account
of Indian taxes. And the actual
amount of royalty allowed is often
less than the ceiling rate,

(b) A resolution in this regard
passed by the Publishers Association
of India at its second Annual General
Meeting on 30th June, 1965, was made
available to the Government of India.

(c) The Government has agreed to
the present rate of royalty after care-
ful consideration and does not pro-
pose to reduce it.
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3245. %0 9o |ATo ITEUTH :

oY FNTAT WAT ¢

FAT NE-HTE HAT AT AT AT FAT
Fa -

(%) W@ TFR F AT F1L-
gt ¥ wfafew sfower q@r fase
Yo & forw gfaae a8 1956 F
Tt fRad oAl @ argEe faR
T,

(@) weaF wsg ¥ ¥ feaw
FREN § a9 TaF Fre@ § o
TFTE & g oy 1 & aur Jw F
T T sraTe Y gfaard & et
F feaar =)

(1) =3t wr<g # AawTQ &7 §
FE FrEmr § fomd 22, 25 s
32 A7 F ot a1 w9 ¥ A

() =T @I FT g TF
gfaard &t w9 aur @ gfmd
FTor arqTe 7 fosht & FT007 AT
§a ¥ 7GT FTC@TT eqrfad FA FT 2 ?

TRE Wwem § e (s
faem e qaw) (7)) 1956 F ax
et st wrsw # gfaare T 1
argdg agr fear v

(@) w7 & 74 Ssar | W@ W
faet & gfmard 1 s =@ fn
o T &) sufar wra gfnd F
T &1 wrartad gfar & e get
g @Y g

() v

(T) @i
AqUE T AT, oA § aeeree

e st

3246. S To HATo ATEYTH :

st AT WA

4T AW WAl ag T FT F90
= fF

(F) MTag a9 ¢ f5 Toewgmr &
wrrR faer # 7 AEare (A
@) oeteuR ¥ ogafy @Ewf
e wataa §, frg smafal ok
AT FT ATEAVEFATHT FY QT FE F
fa¥ are/dm a (W) WA &
for A% smaer Y & foad sror
T WA & fay A Y gRag weEr
FIATIG & e ITHHT AT 934 §;
LIRS

(&) "rawfas ENHA watag &
If avafraa areaT #t -y W
FY AT T FA F T FO § 7



6737 Written Answers
& oy weit (s s ) C (F)
PG STFET F qIR E@F T a9qv
IR B G STHTRG Ae( Y et

WAL
(@) s & T e |

g snfeat & faenfaal & swrores

3247. =Y 9o ATo TTEYTH :
st qerTaT WA

T fen G gg a@re & v
4G fFo:

(%) ﬁmﬂmﬁﬁmm

ﬁmw?ﬁwmﬁ%faﬁ
ﬁmw«rmwmm
SO Ut & AfREEl ST g Ao
e Sfd a9 347 qgar § fF F
s sfaat saar wqgfea ariew
arfoat maar fes it & faardt §
wafF § s IE wer § wemmw

(') afz g, @ ;T svFr Sk
T a9 ¥ FEw a6l g; AR

() sfq o9 g7 TH F TR
far sy F T wTOT § 7

fore et (st qo wo wiman)
(%) & (7). w57 FFR § gEAT
THd &1 AT W g AT a7 929 9T
@ @ e
gl # i avew w1 g fem s

3243. % o Ao AT :
=Y ST wiw

=, Qo ae gt \

AUGUST 24. 1966

Written Answers 6738

7g JATH F FO FG F

(%) 71 7g 859 g fF siomr @
W ww & gEEw &
deauee wiusFTQ ¥ W oAWK 9
sfRiaT Je & fde gficemr wroonferat
1 AT qfw qvew w W 9w F
Afew & fF o7 wonfaEt & 3o awmt
fred 0 &

(@) afezr, d s@ aF g frax
woniaEt &1, qes w® fF5r s %
ANfew & ™

() T ¥ feaq sl &
I fFml w10 wfawa feed
JHT FT & §;

(%) ¥t zg @t 7+ & 5 o
F1 a1 fof s & I for 3§ arare
q@T 99 T4T g SRR &
FIW SAF &AT § FE A AGY
o a1 fomy F woe fHval )y aaafir
o7 & FU gF; AR

(%) #aT GCHT 1 39 F¥9a79 A
woonfani ¥ F1§ wearaga fasm §
o afs g, @Y 3§ o A favrg fear
T ?

s®, QTR q41 qAals FAew |
ITEAt (S qWo Yo =gA™) : (F)
S, & 1 qeed wfasrd,  siREranT ¥
o fnfes  afert &1 wfi qued
g fory s & T aam Aifor SRy
5 7, forgi sfmirr e & fawat
F ATz aX 9 @07 7Y o w7 fawdi o
& Wt # 9% Fv 4Y | gl wom-
frat & a1 ¥ A9 HiwE Sqded
T g



6739 Written Answers BHADRA 2, 1888 (SAKA) Written Answers
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Report of Committee on Job Security
in Oil Companies

3249. Dr, Ranen Sen:
Shrimati Renu Chakraverty :
Shri Prabhat Kar :

W1 the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
refer to the reply given to Starred
Question No. 215 on the 3rd August,
1966 and state:

(a) whether Government have ac-
cepted in toto the report of the Com-
mittee on Job Security in Oil Com-
Ppanies;

6740

(b) whether it
Companies
report; and

is a fact that the
disagree with the said

(c) if so, how Governwment propose
to ensure that the recommendations of
the said Committee are implemented?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Kbhan):
(a) Government have recommended the
Committee’s main recommendations to
the employers and trade unions for
their guidance in resolving, throughk
bilateral negotiations, their disagree-
ments on the questions concerned.

(b) Yes.

(c) Efforts to persuade the com-
panies to comply with the recommen-
dations will continue.
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Educated Unemployment in Kerala

3253. Shri P. Kunhan.
Shri Vasudevan Nair:

Will the Minister of Labour, Employ.
ment and Rehabilitation be pleased to
state*

(a) whether it is a fact that un-
employment among the educated sec-
tion of the middle and lower classes is
on the increase in Kerala;

(b) if so, the percentage of increase
during the past ten years; and

(c) the measures taken to remecdy
this situation?

The Deputy Minister in the Ministry
of Labour, Employment and fRehabili-
tation (Shri Shah Nawaz Khan):
(a) Information is not available.

(b) and (c). Do not arise.

Berhampur H.P.O.

3254. Shri Mohan Nayak: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
Berhampur Head Post Office is housed
in a rented building;

(b) if so, since whether; and

(c) the amount being paid per
month towards the rent?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):

(a) Yes.
(b) May, 1959.
(c) Rs. 500.

Building for Berhampur H.P.O.

3255. Shri Mohan Nayak: Will the
Minister of Communications be pieased
to state:

(a) whether there is any proposal to
construct a new building for Berham-
pur Head Post Office in Orissa State;
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(b) if so, the amount sanctioned for
the same; and
(c) when the work will begin?:

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes, Sir. It is proposed to
construct a combined building for the
Berhampur Head Post Office, Depart-
mental Telegraph Office and Office of
the Superintendent of Post Offices.

(b) Rs. 8,13,500.

(¢) A compound wall is already
under construction and the construc-
tion of the building will be taken up
soon as practically all the formalities
preliminary to the execution of the
project have been completed.
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Christian Missionaries in India
3257. Shri Jedhe: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that a large
number of foreign Christian Mission-
aries are working in India;

(b) if so, the number of such foreign
Christian Missionaries in India as on
the 1st of January, 1966 during the
last five years (year-wise);

(c) the amounts that have been
received by these Missionaries from
the foreign countries during the last
five years (year-wise and country-wise);
and

(d) the number of Hindus that have
been converted as Christians during
this period?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) : (a) and (b).
The number of foreign Christian
Missionaries registered in India as on
1st of January, 1962, 1963, 1964, 1965
and 1966 was 4,516; 4,314; 4,320; 4,111; «
and 4,214 respectively.

(c) A statement is laid on the Table
of the House [Placed in Library.
See No. LT-6896/66].

(d) There is no law for the regis-
trotion of conversions from one religion
to another. However, according to the
information available, 5,533 persons
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are reported to have been converted
into Christianity since 1962. Infor-
mation regarding the original religions
of the converts is not available,

WiqT AAWRT # gt
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Pulikal P.0. (Kerala)

3259. Shri Mohammed Koya: Will
the Minister of Communications be
pleased to state:

(a) whether Government have re-
ceived any representation to up-grade
the Pulikal (Calicut Dist.) Post Office
to a Sub-Office;

(b) whether there is
proposal to do so; and

already a

(c) if so, the reasons for not up-
grading it?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jagamatha
Rao0): (a) Yes, Sir,

(b) and (c). The proposal was ex-
amined in March 1964 and February
1965, but had to be dropped for want
of financial justification. On receipt
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of a representation from the Panchayat
President, this year, the question of
up-grading the Pulikal Post Office is
being examined again.

Bangalore University

3260. Shri H. C. Linga Reddy: Will
the Minister of Education be pleased
to state:

(a) whether the Government of
Mysore have represented to the Central
Government to take over the Bangalore
University and if so, the reaction of
Government thereto and the terms on
which it would be taken over; and

(b) whether there is a proposal to
convert it into a Federal or Central
University, and if so, the main features
thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
Government of Mpysore had enquired
in March, 1965 whether the Gowvern-
ment of India had any proposal to
convert the existing Bangalore Univer-
sity into a Central University. The
State Government was informed that
this entire matter of new Central
Universities was still under consider-
ation.

v
Mizo Collusion with Foreign Powers

3261. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shrimati Jyotsna Chanda:
Shri P. G. Sen:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that docu-
ments showing definite collusion bet-
ween Mizo hostiles and a foreign power
were seized on the 4th August, 1966
from a courier of the Mizo National
Front on the Aijal-Silchar Highway;
and

(b) it so,
thereto?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) On the 8rd

Government’s reaction
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August, 1968, a courier of the Mizo
National Front was apprehended at
mile 55.6 on Aijal-Silchar Road. He
was carrying some dJdocuments
addressed to various MNF leaders.
They were letters written by the so-
called Commanding Officers of the
30th Battalion of the so-called Mizo
National Army to his Company Com-
manders. These documerits do not
relate to collusion between Mizo
hostiles and any foreign power.

(b) A case has been registered at
Kolosib Police Station and is under
investigation.

Cut in Science Funds

3262. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether Government have Leen
urged upon to prevnt a cut in Science
Funds; and

(b) if so, the steps proposed to be
taken in the matter?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): (a) Government's
decision for exploring possibilities of
economy and effecting feasible cuts
in allocated grants extend to all grants,
including those relating to scientific
research and development.

(b) The question of feasible cuts in
all sectors of grants relating to the
Education Ministry is being examined.

Employees of Hindustan Teleprinters

3263. Dr. P. Srinivasan: Will the
Minister of Communications be pleased
1o state:

(a) whether it is a fact that the
Employees of the Hindustan Tele-
printers. Madars have been denied the
HRA and CCA as applicable to Central
Government Employees;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
those employees have served a strike
notice on the management; and

(d) if so, the action taken to uvert
the strike?
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The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao) :
(a) and (b). The employees of the
Hindustan Teleprinters Limited, not
being Central Government employees,
are not entitled to the payment of these
allowances. The Management of the
Company, however, allowed House Rent
Allowance to the employees based on
the Madras Government rates with
effect from 1st March, 1964.

(c) Yes, Sir.

(d) Government have already sei up
a Wage Board for Engineering Indust-
ries which has recommended a scheme
for interim relief for workers employed
in these industries. The scheme has
been accepted by the Government of
India and will also be applicable to the
employees of Hindustan Teleprinters
Limited. The State Conciliation Officer
has been holding meetings with the
representatives of the workers and
Management and the Management has
been considering the matter
sympathetically and trying to find a
formula for settlement.

Naphtha for Madhya Pradesh

3264. Dr. Chandrabhan Singh :
Shri U. M. Trivedi :
Shri Shiva Dutt Upadhayaya:
Shri Wadiwa :
Shri Parashar :

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any representation has
been received from the Government of
Madhya Pradesh to provide Naphtha
to Madhya Pradesh by tapping of the
main Naphtha pipe line from Barauni
to Kanpur at a suitable point in
Madhya Pradesh bordering Uttar
Pradesh; and .

(b) if so, the decision taken therein?

The Minister of Petroleum and
Chemicals (Shri Alagesan) : (a) Yes.

(b) The question is still under dis-
cussion with the Madhya Pradesh
Government as to the quantities re-
quired, naphtha specifications, etc.
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Schooling of Children in
Madhya Pradesh

3265. Dr. Chandrabhan Singh:
Shri U. M. Trivedi:
Shri Shiva Dutt Upadhayaya :
Shri Wadiwa:
Shri Parashar :

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Madhya
Pradesh will have only 58 per cent.
of the children of the age group of
6 to 11 years attending school during
the Third Plan as against an All-India
average of 78 per cent;

(b) if so, the reasons therefor;

(c) whether it is a fact that although
paucity of financial resources is stand-
ing in the way Jf opening of primary
schools in Madhya Pradesh, 5,000
teachers after receiving training are
without employment in that State; and

(d) whether Government, realising
the backwardness in primary education
and paucity of resources in the State,
would come up with the Central assist-
ance outside the Plan for the expan-
sion of primary education in Madhya
Pradesh?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran) : (a) Yes, Sir. The
shortfall is, however, only 7 per cent.
(boys) and 26 per cent. (girls) as
against the original targets fixed for
the State by the State Government.

(b) Due to non-availability of re-
quisite funds in the annual develop-
ment plans of the State, the required
number of teachers could nct be up-
pointed ang the targefs of enrolment
and opening of new schools could not
be achieved.

(c) Government’s attention has been
drawn to this.

(d) No such assistance has been
provided for in the provisional IV
Plan. Assistance inside the State
sector plan is proposed to be given for
special schemes to promote girls’ edu-
cation.
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Promotions of Central Secretariat
Officers

3269. Shri Reddiar:
Shri M. Malaichami :

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government had fixed
the percentage of Central Secretariat
Service Officers for promotion to the
cadre cf Dputy Secretaries and above:.

(b) whether Government are aware
that a very large number of Central
Secretariat Service Officers are work-
ing for more than ten years without
any chance of promotion; and

(c) whether Government propose to
set up an independent Commission to
look into the grievances with regard
to the promotion of Central Secretariat
Officers?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla) : (a) No, Sir.

(b) The posts of Deputy Secretaries
and above are selecticm posts for
which merit rather than length of
service is the guiding consideration.

(c) Grievances are constantly under
consideration. It is not considered
necessary to set up an independent
commission for this purpose.

Wage Board for Tea Plantation
Workers

3270. Shri Warior :
Shri Prabhat Kar:

Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether it is a fact that a
majority of the plantation workers
have expressed dissatisfaction with the
recommendations of the Central Wage
Board for Tea Plantation Workers;

(b) whether there is a strike notice
pending in West Bengal plantations on
this issue;

(c) if so, the steps taken to sccure
a just revision of the Board's recom-
mendations; and
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(d) whether it is a fact that the
recent relief given to tea plantations
in export duty would be sufficient to
cover a legitimate wage rise as de-
manded by the workers?

The Deputy Minister in the Minisiry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan):
(a) Certain workers’ organisations
have expressed such dissatisfaction.

(b) to (d). A strike notice has been
given by workers in West Bengal
Plantatichs. The matter however is
within the jurisdiction of the State
Government.

Industrial Relations

3271. Shri Warior: Will the Minister
of Labour, Employment and Rehabili-
tation be pleased to state:

(a) whether it is a fact that a senior
official of the Union Labour Ministry
has been assigned the job of advising
the public sector units on problems of
industrial relations;

(b) if so, the number of cases in
which he intervened to help resolve
problems of industrial relations;

(c) the number of public sector
managements who have accepted the
advice of the Union Labour Ministry
in relation to these problems; and

(d) in how many cases, the advice
has not been accepted?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan):
(a) since January, 1964, along with
other duties.

(b) The Officer has been giving ad-
vice to varioug undertakings/employ-
ing Ministries from time to time and
in meetings ¢f Boards of Directors of
the undertakings of which he is a
Director. In 30 important cases the
Officer gave advice or clarification on
matters connected with industrial re-
lations. Besides about 650 cases re-
lating to non-implementation of awards,
etc., in public sector undertakings in
the Central Sphere were dealt with
during January, 1964—May, 1966 by
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the Implementation and Evaluation
Division of the Ministry which is under
his charge.

(c) and (d). The advice was generally
accepted by managements/employing
Ministries.

Workers’ Participation in Management

3272. Shri Warior: Will the Minister
of Labour, Employment and Rehabili-
tation be pleased to state:

(a) whether the scheme cf Workers’
participation in management has been
implemented in the Bharat Electronics
Lad., Bangalore, which is a Siate
Sector undertaking;

(b) if not, the reasons therefor;

(c) whether the Implementation and
Evaluation Division of the Ministry
has taken up this matter with the
management of Bharat Electronics
Ltd,; and

(d) if so, the outcome therecf?

The Deputy Minister in the Minisiry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan):
(a) No. Bharat Electronics Ltd. 1s an
establishment under the control of the
Ministry of Defence.

(b) Setting up of Joint Management
Councils is tc be on a voluntary basis
wherever favourable conditions exist.

(¢c) The Management of Bharat
Electronics were addressed by the
Ministry but the Management and the
Ministry of Defence considered the
conditions not favourable to set up a
Joint Management Council.

(d) The proposal has been dropred.

Unlicensed Pirate Radio Sets

3273. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka.

Will the Minister of Communications
be pleased to state:

(a) the number of unlicensed private
radip sets which have been detected
this year by the Posts and Telegraphs
Department, till the end of 31st July,
1966 State-wise; and
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(b) the action faken in that regard?
The Minister of State in the Depart-

ment of Parliamentary Affairs and

Communications (Shri Jaganatha
Rao): (a) The number cf unlicensed
radio sets detected during 1966 upto
end of July is not yet available. The

figure upto end of June is given
below:—
Andhra 2860
Assam 683
Bihar 508
Delhi 4215
Gujarat 1348
J. and K. 680
Kerala 1960
Madras 7020
Mysore 2564
Maharashtra 5581
Madhya Pradesh 1738
Orissa 638
Punjab 7871
Rajasthan 3360
U.P. 5872
W. Bengal 3217
50.115

(b) The detected cases are pursued
systematically till licences are taken
on payment of due surcharge. Cases
remaining unsettled after sufficient
notice and time are given, are prose-
cuted in a court.of law.

T N & |y wix & fog Tw
r T
3274 =Y QA
Y g :
=t FFR AT FIAX
=t go Wo aw=ll ¢
;T €AW HAT g TqTA FT FAT
oL
(%) 7t a8 &= § fF F@ITA
7% af qF Sox w_w F w7 o §
YRy i ¥ T QTTIL qET TF BieT
TF aX eifaa w39 Y w3 Ay o
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(1) gfem & w1@ T wAA FY
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Bidi Workers

3279. Shri Kolla Venkajah:
Shri M. N, Swamy:

Will the ‘Minister of Labour,
Employment and Rehabilltatien be
pleased to state:

(a) whether any represemtation has
been received recently from the Bidi
Workers’ Union, Nasik;

(b) if so, what are their demands;
and
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(c) .the action taken ihereon?

The Deputy Minister in the Ministry
of Labour, Employment and Behabili-
tation (Shri Shahnawaz Khan): (a)
Yes.

~ (b) The Union has suggested cer-
tain amendments to the Bid and 'Cigar
workers (Conditions of Employment)
Bill, 1965. The suggestions made are
as follows:

(i) Section 41 of the Bill should
be deleted.

(ii)- Section 29¢3) should be
amended to ensure that an
employer does not distribute
work in private dwelling -
houses under the system
known as Ghar Khep.

(iii) The working hours including
the spread over period should
be 11 hours.

(iv) Before the worker is given

. leave with wages, he should
be given advanee pay for the
leave period.

(v) There should be provision for
provident fund.

(wi) Tuberculosis should be de-
clared as an occupational
disease for the bidi industry
and free medical treatment
should be provided,

(vii

~

Section 39(3) providing for
an appeal should be deleted,
and the summary decision of
the authority made final.

(c) The
examination.

suggestions are under

Anand Nagar P.O. (Gorakhpur Dist.)

3280. Dr. Mahadeva Prasad: Will the
Minister of Communications be
pleased to state:

¢a) whether it is a fact that the
present Post Office, Anand Nagar in
Gorakhpur District was mnamed as
Pharenda; and '
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(b) if so, the reasons for changing
the old name?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes, Sir. )

(b) In 1941 a request was made by
the public to change the name of
Phrenda Post Office to Anand Nagar.
On the report of the Collector Gorakh-
pur that the name of the village in
which Phrenda Post Office was situat-
/ed had already been changed to

""Anand Nagar, the name of the Post
Office was also * changed with effect
from 5th June 1942 to make jt con-
sistent within the name of the village,

Pharenda Railway Station

3281. Dr. Mahadeva Prasad: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that his
Ministry have recommended to the
Railway Ministry to change the name
of Pharenda Railway Station on N.E.
Railway to Anand Nagar; and

(b) i_f so, the reasons therefor?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes Sir.

(b) The name of the village served
by the Post Office had undergone a
. change in the process of time, and as
such, the name of the Post Office was
changed in 1942 after observing -due
formalities, as Post Offices are named
after places where they are located.
Railways were addressed to avoid
confusion in routing of inails.

Text Books in Kashmir

3282. Shri Hari Vishnu Kamath:
Shri Daljit Singh:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to refer to the statement
made in reply to Call Attention Notice
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on the 5th August, 1966, regarding
Text Books in Jammu and Kashmir
and state:

(a) whether the Government of that
State have been instructed or advis-
ed in terms of the assurance given on
the floor of the House that the offend-
ing text books will be withdrawn; and

(b) if so, the State Goverament’s

reaction thereto?

The Minister of Home Affairs (Shri
Nanda): (a) The State Government
have been advised in terms of the
assurance given on the floor of the
House;

(b) The State Government have in-
formed ' us that from the next
academic year they propose to intro-
duce new text books based on a
revised syllabus which has already
been approved. As it is not practi-
cable to withdraw the existing text
books until new ones are available, a

booklet is being issued to delete or
¢ and

replace objectionable portions
factual errors of a more serious
nature, and a directive is being .

addressed to all teachers indicating
how they can help their students in
steering clear of some unwholesome
features of these text books.

Supply of Kerosene to Xangra Dis-
trict Wholesale Cooperative Society

3283. .Shri Hem Raj: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether it is a fact that the
Indian Oil Company in the first
instance agreed to supply kerosene oil
to the Kangra District wholesale® Co-
operative Society, Dharamsala;

(b) whether it is a also fact that
subsequently they changed their de-
cision; and

(¢) if so, the reasons therefor?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) and (c). No. The Supply of
Superior Kerosene was being made
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to the Kangra District Wholesale Co-
operative Society, Dharamsala, until
June, 1966, after which it has not
been possible for the Indian Oil
Corporation Limited (Marketing
Division) to make further supplies to

- this Society, in the absence of a licence
which the Society was required to
obtain under the Punjab Kerosene
Control Order.

Preservation of Historical Monuments

3284. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state: :

(a) whether Government are aware
of the formula developed by Dr.
Saymour Z. Lewin of the conserva-
tion Centre of the New York Institute
of Fine Arts, which involves a colour-
less solution of water, barium and
urea; which, when applied to marble
or limestone can ensure permanent
preservation; and

(b) it so, whether Government pro-
pose to utilize this formula for pre-
serving great historical monuments
like Taj Mahal?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) No, Sir; but a reference to such
a formula, which recently appeared in
the Press, has come to Government’s
notice.

(b) Enquiries are being raade, and,
on receipt of requisite details, the
matter will be considered to deter-
mine the suitability of the formula for
Indian monuments.

Teleprinters in Regional Languages

3285. Dr. P. Srinivasan: Will the
Minister of Communications be pleas-
ed to state: ,

(a) whether it is a fact that Hindi
Teleprinters are going to be manu-
factured by the Hindustan Tele-
printers;

(b) if so, whether there is any pro-
posal to wnanufacture teleprinters in
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régjonal
Tamil; and

languages, especially in

Al
(c) if not, the reasons therefor?

The Minister of State in the De-
Partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes, Sir.

(b) No, Sir.

(c) The present production capacity
of the factory does not permit the
production of teleprinters in regional
languages,

Reservation for the St;,heduled Castes
in Survey of India

3286. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) whether any reservation is
made at the promotidn stage for the
scheduled castes in Class III Division
II Establishment of Survey of India;

(b) if so, the percentage thereof;

(c) whether any relaxation ot
standard is given to the scheduled
caste employees in the Departmental
tests for promotion; and

(d) if éo, in what shape?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir, where pro-
motions are made by selection.

(b) 124 per cent.
(¢) No, Sir.

(d) Does not arise.

All India Animal Husbandry Service

3287. Shri M. R. Krishna: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to constitute an All
India Animal Husbandry Service like
the All India Agricultural Service;
details

(b) if so, when and the

thereof; and
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(c) if the reply to part (a) above be
in the negative, the reasons therefor
in view of the importance of Animal
Husbandry for the farmers of the
country?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in  the Ministry of
Defence (Shri Hathi): (a) to (c). The
question of constituting a separate All
India Service covering the field of
Animal Husbandry will be examined,
in consultation with the State Govern-
ments, after the proposed All India
Agricultural Service has been consti-
tuted.

Stamps in honour of Netaji Subhas
Chandra Bose

3288. Shri Hari Vishnu Kamath:
Will the Minister of Communications
be pleased to refer to the reply given
to Starred Question No. 366 on the 10th
August 1966 and state:

(a) the total number of stamps (of
each of the two denominations) in
honour of Netaji Subhas Chandra Bose
issued and sold; '

(b) the amount of foreign exchange
earned thereby;

(c) whether there was fresh de-
mand from several Asian, African and
American countries;

(d) if so, the particulars thereof;
and

(e) why there was no re-issue
meet the demand?

The Minister of State in the Depart-

to

ments of Parliamentary Affairs and -

Communications (Shri  Jaganatha
Rao): (a) (i) 2 million stamps were
issued in each denomination of 15 nP.
and 55 nP. . ’

(ii) The total sale figure is being
. collected and will be placed on the
Table of the Lok Sabha shortly.

(b) Rs. 5669.13.
(¢) No, Sir.
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(d) Does not arise.

(e) No re-printing of commemora-
tion issues has been resorted to so far.
Moreover, the quantities originally
printed have been found to be quite
sufficient to meet the puhlic demand
In fact, some stocks are still available,

Agitation in Goa
3289. Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Leader of Opposition in Goa has
launched an agitation for the redress
of certain grievances and making
specific demands;

(b) if so, the particulars of these
demands and grievances; and

(c) the
thereto?

reaction of Government

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) to (c). The agitation
was initially launched to secure the
repatriation of deputationists, ard
later demands were also inade for the
dismissal of the Ministry and the re-
moval of -the Lt. Governor. Govern-
ment do not consider these demands
reasonable and  are unable to accept
them.

Floods in Delhi Villages

3290. Dr, L. M. Singhvi: Will tbe
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
of the spectre of starvation, disease
and despair haunting the 51 villages
in the Union Territory ‘of Delhi which
have been flooded thrice during ‘the
last 2 weeks;

(b) the relief measures taken;
(c) the reasons for the relief

measures being delayed and meagre:
and

' (d) whether it is a fact that there
was lack of coordination?
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The. Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) It is incorrect
to state that there is a spectre of
starvation, disease and despair in the
flood affected villages of Delhi.

(b) A number of boats have been
employed fori evacuation of human
beings and cattle from food affected
areas. Seven relief centres are
operating for the purpose of distri-
buting articles of relief, including
Sirkies, bamboos, parched gram, Gur,
wheat flour, ‘dal’ and salt. Lighting,
water and medical arrangements have
also been made.

(c) The relief measures were not
delayed and meagre.

(d) No.
12.20 hrs.

' RE: QUESTION OF PRIVILEGE
AGAINST THE HOME MINISTER

Mr. Si)ea.ker: Question of privilege
by Shri Madhu Limaye against the
Minister of Home Affairs.

Shri Tyagi (Dehra Dun): Have you
permitted it?

Mr. Speaker: I am just now coming
to that. I have received this notice
from Mr. Madhu Limaye and 21
others. From the notice they have
given me I find that the allegation
is that the Minister in the Ministry of
Home Affairs had given that infor-
mation which was published in the
Statesman, and while that, according
to their allegation, is a fact, even then
the Home Minister made this state-
ment in the House that no source from
the Home Ministry had given that in-
.formation to be published.

Here there are two questions that
arise. One is whether the Minister
in the Ministry ¢of Home Affairs had
passed on that inférmation. That
would be a separate question. Here
the question, is, even conceding that
a Minister had passed on the infor-
mation, whether the Home Minister
at that time had any knowledge that
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the Minister in the Home Ministry
had passed on that information, and

_with that knowledge then gave a

statement contrary to those facts.

One thing is that he had that infor-
mation. the other is that he ought te
have that informa&on. That would be
a different thing, that might be dealt
Members can urge
that there was no collaboration, no
consultation, there was lapse, what-
ever it might be, that would be a
different thing that the Home Minis-
ter ought to have that informaticn
that the Minister had done it.

Now, the clear question so far as
breach of privilege is concerned is
whether the Home Minister definitely
had‘that information that the Miniseter
in the Ministry of Home Affairs had
passed on that information to the
press, and then, even with that
knowledge, he misled the House. So,
I will ask one Member....

ot vy fawa (7A%) ¢ W fqqew
AT 9T BIET WAL

Shri Tyagi: On a point of order. I
beg to submit that a privilege motion
shall be always in order if it is based
on some specific information with
regard to a matter. In this case the
Home Minister has not committed
himself one way or the other in the
sense whether it was passed on either
by the Home Ministry or some Minis-
ter in the Home Ministry to the press;
that question has not been made clear.
I would, therefore, request that the
procedure should be that the hon.
Members who have some information
might table it as a question, ask for a
reply; if the reply is contradictory ef
the previous reply, or in supplemen-
taries there is some contradiction of
what the House knows, then they
would be justified to give a notice of
privilege motion. Then, the first
thing would be to elicit information,
so that the House may know exactly
what the position is. Then alone you
might decide whether it is a matter
of privilege. : :
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Mr. Speaker: If I follow tnat pro-
cedure, that would not be a matter of
recent occurrence, and the notice

would lapse simply on that -account, -

the notice would not be valid. There-
fore, I cannot follow that.

Shri Shivaji Rao.S. Deshmukh
(Parbhani): I have a point of order.

Shri Ranga (Chittoor): Should you
mot ask first of all the Minister whe-
ther he had information whether this
happened when he made the state-
ment?

=AY fawg : 37w A A gevar
FTA T FE | TES 47 Fd § ¢ g
TR A, qUA T F A9 (AT

‘Shri Shivaji Rao S. Deshmukh: My
point of order arises out of this that
under the common law of the land,
.if in a court of law any charge * is
levelled which subsequently is proved
1alse, the leveller of the charge is
open to further prosecutien for having
levelled such a frivolous charge. If
this august House finds that a number
of privilege motions, a series of pri-
vilege motions brought before’  the
House have proved to be frivolous
‘motions, would it not itself constitute
a breach of the privilege ¢f -the
House? _(Interruptions). I want
your ruling on this.

Mr. Speaker: Let this be
first.
ot vy famd . Fa fadgw o=
Fzg Brer | 79 # fraw agn 222
F o< g wAT Y & fawre famar-
fawe F1 T9 IS ATEQT E | wEA
# qF Fem =1fgg Ty wfadt @ feare
Fifs ¥ S&@TE T FIA A [AAIY
wa a1 & faars § afs o7 A4t
=7 SgEArT gy w ITmar s
Faaraw waw & faars ot § | sy
e ERT—— (FeT0iw) wdl F1 =0-
T A Y o oy § | o Herar €

decided
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weqe e at ag 7 inﬂ"f

atmamﬁ#ﬁm%|

ot wy fomd - 73 F @9 A §)
frrm 21 %1 519 3 A

s wgiRm o faE S WA &
Sgi aF aletw 3, 9§ AT 0%
qrEHY & fawre 1 e T R
ts % faqE o afem T R E 1 3w
fod ag 19 727 2 aFar £ 0

st wy feed : Am 97 9 fom
Waw g | Fagi A AT

Shri Tyagi: Have you ascertained®»
Have you assured yourself that the
facts are there? Have you asked the
Home Minister to explain to you as
to what the facts are?.....(Interrup-
tions). :

T WEIG AT H OFA

st R Ao fAR (gAR)
IrT F AEY , 9EN g wlfgd | 99 aF
W A 9 990 W q4 aF 7T B
&t & ?

oft T AR@N (FARY) ;g AV
1 W g e sy, weaw weiew |

siag fe® : & miow fig
& FAHTL FIRT ATEAT g | A9 ;AT
faoig 3 %

st WUEA T WSE (W)
qEger WEIEA, WAY W @EW d 43
faoim fear @ =it @ =1 fam o
fr <f¥ gew ¥ afaws Aow 7Y osw
&1 S AfaFTT & IFFT 7@ & @
% zafed @ g ® ot sfgmw &
wemE # AT 3§ wgy & 9@ Fv,
R w0 ¥ 3T | & W AT £
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[ft T @ wisng]
f& @ w19 & g9 aeew W 3@ WA
Mg Fe § 2@ foar FoT 3@ B
T H/qY HoAT @Ffa 9gE AR
T wgi I A ?

wgw wiew - 4 Ao amfq
g9 919 ¥ A9 T AT | A ST T@
JY o7 T | qg WIHSAT IgA & AT
o7 < & | gafad & I gaer Argar
g

=t Tt greE WY ar g

Why waste our time here?

WA qQEW - F TR AL FL qF<A
g | flt v oo oy dfeawrd
s & faw o7 ag @d 7 fau f&
graT § gFY ¥ g AT A § AA....

Shri Tyagi: The House has wasted

enough time on privilege motions; we
have done no business in this session.

=t WA fag (amaoEd) o ag
afq daa 7&K §

st Wo WATo fgAA : Fav wrET,
% TaFy

weTw W@ ¢ 99 qFGE A
A AET A HF FTH TWAqT |
Shri Umanath (Pudukkottai): I

can shout more than any of you. They
should be sent out, Sir. Ten of them
are standing simultaneously.

M;. Speaker; I am asking the
Members to be patient. I have some-
times this doubt; sometimes I have to
satisfy myself; that cannot be ruled
out every time that I would not bring
in .any motjon here. I have decided
some in my Chamber...... (Interrup-
tions).

Shri.'l‘yagi: We shall see it through;
_we shall see that the proceedings are
done in a proper order.
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Shri Umanath: Go, go. We have

gone before.
12.28 brs.

(Shri Tyagi and a few other Members
left the House).

The Minister of Railways (Shri S.
K. Patil): Sir, I have to make a sub-
mission—

Y =y fomd : wem 4w, W

Ha AT FT FIE 99 W MITE,

q9 98 q1q TS 3, HeAAr & |

qeOR AT : ARAT G q5

ST

Shri S. K. Patil: May I make a sub-
mission, Sir? 1 can quite understand
that you gave some kind of a decision,
but it is likely that you may have a
doubt that the' Member might be pos-
sessing some information which is not
known to you. I can quite undersiand
that. But if this method is adopted,
that such an information should be
sprung as a surprise on the House,
and there should be this kind of de-
bate going on, may you not consider,
in your discretion, that in cases like
this where some information which
was not hitherto known to you has
got to be divulged, that Member
should be-given an opportunity, not
in the House to spring a surprise on
everybody, to bring in any ,evidence
that there is basis for such a thing.
Otherwise, what I am afraid of is that
in all these matters, a Member may
claim a privilege as he has some
knowledge, some information which
he wants to spring . as a surprise,
which he has not divulged to you,
which he has not divulged to the
Minister concerned but he is now
having it here.

st wy fomd : weli AT FY AT
#F AT g1 ?

Shri S. K. Patil: It will be a wrong
precedent. I humbly appeal to Yyou,
not that I am against your discretion;
you have.got the discretion; I appeal

to you that you should satisfy your—
self if same information is there—
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st wq fowd © e WS
FE gET T g 1 T IO AW
& | # wEiE TAqEET FT R E )
& wrend REIET FY wAAfG ¥ ag wEaT
W@ |E |

Shri S, K. Patil: I am not zoing to
listen to him. I am addressing the
Speaker, and I shall not sit down
unless you ask me to sit. Surely I
am not going to be cowed down by
anybody.

- st wg fomd : weme wEiEw, s
qg qiEE WTE WEC qC A 7§ & 7
9 are § AT QT A1F ;I

Shri S. K. Patil: I should have my
say. Therefore, my appeal t¢ you
is that there is no cause jor excite-
ment on either side. I appeal to you
that you may lay down some kind of
a procedure that will put a stop to
all this wrangling going on every day
and wasting the useful time of this
House. ’

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I feel that while
there cannot be a blanket ban on pri-
vilege motions being raised in this
House, you might address yourself to
this vary crucial, basic problem: if a

. matter is sought to be raised here,
whether it contains something which
may be, either expressly or impliedly,
defamatory of a Member of the
House, and whether or not you re-
quire that some basis should be laid
down before it is relayed to this
House. We have had cases which
were ex facie grossly defamatory and
which were brought to this Hcuse.
Now, we are in the exercise of find-
ing ‘out whether there is a semblance
of a basis. If such a matter is raised,
what happens? This has become an
instrument, maybe unwittingly, per-
haps even wittingly, for relaying to
this House grossly defamatory and
baseless allegations against another
Member. That is very important,

BHADRA 2, 1888 (SAKA)

of Privilege hgainst
Home Minister
o TH AAFT wifgwr (vwwr-
aqTz) : TeEs WEEE, S WIT a7 gEEAL
YA 72 &, v 7@ oY g Hifeg
CR e C R BT 2 O
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Shri A. P. Sharma (Buxar): I rose
several times to raise a point  of

order, on the same point oan  which
Shri Madhu Limaye rose.
Mr. Speaker: Order, order. I had

said that this right of raising breach
of privilege questions is heing abus-
ed, misused—

Shri Madhu Limaye: By whom?
Mr. Speaker: By the Members here,

N Ay femd & o AT oA
et f5 & ¥ 77 afow w1 oy
agY faar &

Mr. Speaker: It is being abused and
misused.. I repeat it.

it qurdt (fgarr) gl AT oY
HfUFTT IR &, 37 § 99 F1 353w
FIA &, A WY 3T FT AwT TEAWISA
Agf *g T § |

Mr. Speaker: Order, order. They
will be making fun of this breach of
privilege - matters if they raise them
like this. (Interruption).

st gt - ag faagy wE 2

Mr. Speaker: Order, order. He
cannot speak in that manner.

= FEE ;W FOYTET TAT
& A awar &

Shri Vasudevan Nair (Ambala-
puzha): We are sorry that you . are
makinlg such a sweeping statement
that Members have abused and mis-
used this privilege. We are very
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[Shri Vasudevan Nair]

sorry to hear you making such a
sweeping remark about‘the Mem-
bers. i

s T - W wEieE, ag Wia
F a7 T foam 1 o1 F 739 97 q1Na
AT 20

Shri Vasudevan Nair; You will
please remember that many of the
motipns which were raised were sent
to the Privileges Committee.

) Some Hon. Members: All motions.

Shri Vasudevan Nair: At least
you were convinced, if not the other
Members on the other side, that there
'was a primd facie case for those mat-
ters to be sent to the Privileges Com-
mittee. You will realise that there
are Members in this House who are
very vigilant and bring up such
matters. You should not find fault
with those members who are doing
that.

Mr. Speaker: If I have referred
some matters to the Privileges Com-
mittee, certainly I would have done
that even if I had the opportunity of
looking into them in my chamber
when there is a prima facie case.
‘When there is a prima focie case,
.certainly I will bring it before the
House.

I would appeal to the Members on
this side that they cannot just pre-
clude me from bringing a notice
here before the House where I feel
thdt there is something to be found
out from the members. I will put
two questions. It ‘might be an in-
terpretation on behalf of the wmem-
ber, that he puts that construction
on the facts that he has stated in the
notice or he has some special know-
ledge. Let me see what he does.
‘Then alone I can arrive at a conclus-
ion. ' This matter is already pending
‘before the House; it is not a new
-thing that has been brought,
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ot vy fomd ;. gomm wEE,
‘A weg A sqrE F Are ¥ # @vw
& faum wMm o w9 gaew @
T @ & & mg ¥ foi wrAw

Mr. Speaker: The office of the
Speaker has become a football to be
kicked this way or that way. I am
threatened and intimidated. I have
framed these questions and he may
kindly address himself to those ques-

tions. That is what I am asking.
aq e, e wnar @ A qF sfe
fagfer 9 & w3w fwar om0

wF drT FY gat dr & gfw S
et @1 gAY Mfgd, ag W T
femrs st & 1| 9F 39 avz o3« faar
ST, S AF FE FT F7 Fmm
W oo TE 8T

Shri Daji (Indore): He says he is
accepting your ruling.

st 7y fomad : WAy w@ew, 9
TR @9 T W@ § ) # X uw
1 faua 7w femr 20

AT FY A1E BRI £ 10 AT F w2aq-
#q ¥ oF gax o9 @Y fF  qmyar
FHfeE) & g W F TR F@TT
& ANF q3F T AN F geAE
‘¥ g RATA F GATAT AR Y F |
# Qemda @ fvzd 3o "W AT A
A7 T@AT drEar g | & e faeg
g W | Y 7 99 T g HAT
F1 Gt Ied@ ATAT §, ® T8 wearaAW !
qqaT g - ' .

“Presumably on the basis of..

wean wgEw : § wrAAa gee
¥ e famaft w6 5 & & Y < @
WEAITE A FFF
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=t we el : 99 T F O
SE e WAy Fi IeoE AT F
# 37 %7 IEATEET qgAT ATEET § |

wem WERT : I wwE g1 oAl
Ty FIE £, WA & {4 9§ §¥W §, W
@ 35 g8 ¢, AT 37 wedl B 7
<. .

st wg fem@ : S1F &1 & A @3
@ g !

ag ATHAT #T AT FIA qST A
ISWT AT 47 AR 9 I ART 8T
¥ 3g A ¥ @w T e v ag-
qaEy ¥ grafraa f&EY s safer
& I ag wwER g9 fear wn
21 93 5§ g & 9 Tar =0 &
T WATE A W ;AT F &S
TTTQGEAF qFIEF & TTEW 197 |
FEA qg o Y @R fran
47, 7Y IFN Ig w9 wng 9
Tg WG & 97 & A9 q ;A ;T
A ¥ g B fr 39 TS, qTI9R
g faviy gareerar AT qfewr
q¢ 3T 3q § | IF WEERT & GEEE
{ Tg Well 7 GAT, I T FaAT 7 g7 @A
F@eY F A § e A BIE faarn

TERT AEIRE, A g7 H ag
T N & TEE TR WG g
e F 74 /I g7 ararfeF v fewam
I AN 19 WRI  HF ¥ OF SR
# gaT BT @, S 3w YA B
9 @ & OF Fm FAFE A
Fgr omr §

“arfET. ag wwTE g qAT™w
T fro afesm ¥ foeel & &
qER yd@ w fear fE ey
Feafrer 41E § 2w W § swaear
F TEETGE FA A G T

BHADRA 2, 1888 (SAKA)

of Privilege against 6776
Home Minister

£ | &1 3wT ¥ o A= ¥ 37 AW

¥ s foar fF ag &9 R

warea & fedt mfgsra &0

ST #1 g @mar § fv 9

T € HATR #F & 1T g

97, IfFw Tg IFF JIAATL 9

at ey wfustd & a8 afes

Tg qaTAT §.0% war 7 faar 07

¥ fr ga § 0% At &1 INE § I
fau St I A ¥, 97 F7 A &
g

oA qAET : =B AT @ |

=t wg fowd: A7 SN T O]
f& 1g waTwr  oF war 4 g FaA<
€ T | 99 0F FAT T IT FI WT AJqG
oz ¥ Af 9 wFw | WAS W
w=TE § 98 qg g v JEd
& % 97 gumae ¥ I g &Y
Ay A A= qg ¥ afew @
SEEERECOR R SR
aY g AT I9 Hel¥ T U A {aAvT
AfA@ G 1 Famafi T I @S NG

| FT g § 9g 3g fawrew @ fag R

fairfase &1 swre afefa § 9
ST arfed | wfefy cwTaad’ wR
“feraE” & TEoEEl # gEE |
37 3 g8 fr g 7w & | Fv WA
37§ G g AT § T g% @ 7

A8 T a9 T T3 A § R
Tg AT, 99 F 909 N whR }, 99
FT S G AT 9K IAT &, I T
TR 6 T fauT e F1 /K
3T & gaEdt wt fae F9g AR faegd
fAraT 2 ¥ FIy w3 7 Hfew
FT & Wrwiw 7R T s gfea
TE A WMAA T2 A F 1w
@t & T § IT F1 T8I HAT W
¥ | 9T Y agg I A W, AT R



6777  Re. Question
[y, fermrd]
ara Fes § fr §aa TR vawa ¥
& 9T gu ¥ A AT A1 5 A
1 WATEEs faw FvAr WfEd
form a<g gard foedfaat A g
KIELIE ?{:Wﬁ’@ﬂmﬂﬁﬁ
Y SO AT |, 9AF TN gAary
fawT & | forg a3g 97 #1 79w Aiy-
FIO a1 #af@ 7§ SEOATT AT
Tifegd S@Y a® sk o W am
& 37 F1 A ¥ FTH Tg7 AA-GHA
I FAT 9Tied | arg fawgw a6 §
fo 7o & fpelt 7 fodlt @ QW & 1
Y E-HAGT FT § AT AFATC qTAN
F & 1 AU wqar wwrT & fF o
‘z‘m*r_g-w'armarrz"ran )
TR WEIEW © AL ATl FT TS

ar WA =g

ot Wy fomd: ag o7 W@ )

oo g s & ¥ S "
9% & 39 &1 warg ffsw T oA
&g @ifsrg | AT IET 7 FaqTE AGY
o W@/ § )

ot vy fe®@ © g FT @
WA farfrag g § &4 FT QT
g1 I A AR wAT 1 M
F WA FT WIS A HTAT § |

A IT & AL weAtar g W
1o f6d S § 39 FT =T GET HY
g A TEET ¥ Afew war A @
Oge 9g THTAIL &7 @2 HIT § I
IS, T@ATT AT FT AT IFA
g, gg 9= o w=E Ay @ 1 gafad
T fadem 2 & ag mmwem fadw
afgar gfafa & org s

fAr & q¥ SR & arq wFT fE
T uAR ¥ T awdife &1 ogw
giie & 7 M4 | Tfed agd & fog
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¥ W E | 48 T3 Ha™@ AT W
I -HT WIHAT § | &1 aY qar 36y &
AFFET A E RS AT ZE 1 W
Fi badar ar gfafa & &% gwAr
G '

Shri Umanath; Sir, I wish to sub-
mit only one thing. I have given the
second motion on this. I will take
only a minute or two. I want to
bring to your notice and, through
you, to the notice of this House, a
fact Which will confirm the position
and give a reply to your question,
whether the Home Minister was
aware of it on the 11th when he
made the statement. I am -confining
my remarks only with regard to
that.

I do not want to repeat what Shri
Limaye has said about the facts, that
the Home Ministry, the other day, on
the 11th, when the Minister made
that statement here, had sent a com-
munication to the -Statesman denying
that Home Ministry was the source.
That was admitted here itself. The
Home Ministry wanted the cditor to
publish that and the editor, as he
said, called the particular correspon-
dent and told him that they were
going to publish it because the Home
Ministry were asking him to pubiish
their communication. I am not talk-
ing with regard to the publication of
the denial of the allegation against
our party on merits; we do not want
Shri Nanda’s assistance for that, we
have our own strength, but I am
talking of their communication. Then
the correspondent, according to 'my
information, told the editor that he
could publish the - Home Ministry’s
communication provided he added a

.note that “Our correspondent main-

tains his previous position with re-
gard to the publication on the 10th.”
I just now come to the point. When
that information was conveyed to the
Home Ministry, then, instead cf in-
sisting on their original advice to
publish, the Home Ministry said:
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“publish neither our communication
nor your correspondent’s contention”.
I am confirming this by a subsequent
instance. On' the 11th, after Shri
Nanda’s statement, Shri A. K.
Gopalan, the Leader of our Group,
wrote ‘a letter to the Editor, States-
man, where he quoted Shri Nanda’'s
denial with rtgard to Home Miristry
being the source.. After quoting Shri

. Nanda’s statement—I am not read-
ing that portion—finally, that letter
told the Editor, Statesman:

“We have no desire to be per-
sonally vindicative or maiici-
ous, howsoever strong the pro-
vocation in the allegations might
be, but public standards and res-
ponsible journalism demand that
in fairness to us, you publish
this letter in full in your paper
and issue a suitable contradic-
tion to set the record right.”

This was written after quoting Shri
Nanda’s denial here. To that, the
Editor replied to Shri A. K. Gopalan
over the telephone when I was pre-
seht—the Editor said it clearly—that
he will rather go to jail than let down
the truth and the truth is, he said,
“as far as we are concerned, he got
it from the Home Ministry.” He
said that he cannot utter a false-
hood ‘because the country will get a
false impression; so, he said, he will
never let down the truth. A subse-
quent letter was sent and the Editor
agreed to puyblish at least "we are
sorry for the misunderstanding”, but
not the denial. Later, even that was
not included because the Calcutta
Editor said “even if we publish that
we regret for the misunderstanding,
‘the country will misunderstand that
the source was not the Home Minis-
try; so, we are not prepared to pub-
lish even that”. That is the secret
why Shri Nanda or the Home Minis-
try officials, who told the paper
first to publish the communication
later retracted. So, he was auware of
the fruth when he made the state-
ment and he has made an untruth-

* ful statement.

BHADRA 2, 1888 (SAKA)
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The Minister of Home Affairs (Shri
Nanda): I find now that tais ques-
tion of privilege, as you have clari-
fied, is raised on the assumptien that
what I said here was not correct and
that I knew that it was not true
when I made the statement. I can
say with all the emphasis at my com-
mand and the deepest earnestness
and  sincerity before this august
House that when I made that state-

<ment. on that occasion I knew that
1t was correct, and I made it with-
out any kind of reservation in my
mind that it was not ~orrect; it was
true. to my knowledge. I further
maintain now that I am prepared to
to reiterafe it here. I stand by it.
What I said then was correct then,
it is correct now, to the best of my
knowledge and I have no reason to
disbelieve whatever I had said then.
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One or two other points have been
raised, and I would like to meet them.
On the 10th,” immediately after the
Calling Attention Notice was given,
I received my Information Officer
and made him: write to the States-
man that it is not true, that it has
not emanated from the Home Minis-
try. On the 12th we received a re-
ply from the Editor saying:

we have today
published the’ Home Minister’s
speech in Parliament. We are
not, therefore, publishing your
letter as desired. If vou think
it necessary to do so, we will....”

(Interruptions). ’

Shri S.‘ M. Banerjee
Read it further.

.Shri Nanda:. I am prepared to read
it.

“In any case

(Kanpur):

« ...we will supplement it by
giving a separate account....”

Shri S, M. Banerjee: What is that?
(Interruptions).

Shri Nanda: I am prepared to read
it fully. This letter is dated the 12th.
Before that, on the 11th, this discus-
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[Shri Nanda] .
sion had taken place. This was a
letter from the Information Officer..
1, as a Minister, had made that state-
ment. That statement had been pub-
lished in the Statesman.

Now, my purpose had heen served,
my statement had been published,
the contradiction had been published
in the Statesman, it was not material
for me that anything more was pub-
lisherd. That paper had committed
an indiscretion before. I did not
want to be a party to its committing
another indiscretion by bringing in,

dragging in, another name, of this
Minister or that "Minister. Why *
should I? 1If it had to serve any of

their purposes, I did not want to hold
their hands. It was 1ot necessary
that the letter should be published,
my contradiction should b»e publish-
ed. But if it was necessary for them
to somehow vindicate their position,
who stopped them from doing  it?
They could have done it anyhow.
For the hon. Member o go nn making
general, wild, sweeping statements
that my colleagues, the Ministers—
he, mentioned Shri Hathi and Shri
Stiukla—do things without my kmow-
ing it and that I make them do cer-
taln things....

o Ay ford . &9 2 7)Y w4,
¥ oY IR T 9@ 8, @zd v
el § H w7 E

Shri Nanda: That is not true at all.

st wy femd: 8F 09 94 aqr
2

Shri Nanda: When I made that
statement, 1 will just now add, I
had shown it to everybody concerned
m my Ministry, including . Shri -
Shukla, Shri Hathi and everybody.
Then, again, I questioned ‘closely
everybody. Theréfore 1 was quite
satisfied that what I was saying was
correct. '
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o TW RAlgT wifgar: swae
HERY, A AT FIIH G |

R W wwar #W g
o g 7

Mo TH wWAFL ®fga: ;T
g FY qA4Y # T d00 A 7 FAI
naxy 3w ¢ 1 # faowfrse ¥
marg  # #FRT ATRAT g, AR VA
TEHT IS waAa gt g, Fanfase
A FT qqTad |

Shri C. K, Bhattacharyya (Rani-
ganj): What is the point of order
in this? '

Mr. Speaker: Instead of fighting,

let him finish.

;Mo W HAGT Afgar :  wfa<
favrm fagre o1 T FHT FA@ aw
g 2 fF 3 amdw AT & oA
T qEdY § AT A5 A T FA F
fag T gl wtfgr + #@1 wi=Y 2, -
1 wEE § A7 oww BE s
T g A ¥ FI AR F
TR ¥ FT a3 f5 X uma @Y
QT AT, 9 & ot g1 € Ay, A Iy
AN AT FgT & AT FH O OFEO )
T I FE T 3B FAMAT gIAT Agu
f& foar ot &1 w6 91Ar 919
qF ag OF av. ¥ A § 5 % A
AT AN FHY FF I 97 AT A%
Tady F1 @AT ¥ four F@ 2w
far a1 qAFor F % H IEC
EAEIE SR AR AR o o ST S &
ST AT e Fwar s g
(woreT)

agi ox fawerfasic & fad W
IS A1G &, IHA & FE NF F fawr
ad g wfer ™ wT wr wfewe
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grm ﬁﬁfﬁt{ﬁ? e * faamE o1
ﬁv‘mfswmm_mw |

weoq  wgaw . afF W &
af@AE % T FIE A ATAT AT,
wfar w3 qHT
F fams W FT A, @ ORI
i & g (mawwm)
Order, order. I have already made
it clear what conditions should de-

termine so far as the decision on
this issue is concerned.

ot Ay fewd © @ A o 3fei
g @ 3w ’

A

Mr. Speaker: Even conceding that
the information had passed from the
Ministry of Home Affairs, even con-
ceding that some Minister in the
Home Ministry—that is all what the
papers say, that some Minister in
the Home Ministry—had passed on
that information, even then—they
might be liable for any other action
—I have only to confine myself to
this question alone....

3o TW  wAET Afgar -
w1 ositee £ f&® fodt w5y w5, .,

Mr. Speaker: ..... whether a
breach of privilegé has been com-
mitted and whether I should give my
consent to if. I have made it clear
and I repeat that it was to be prov-
ed that not only the .infermation
leaked out from the ‘Ministry or from
any of the Ministers but that at the
time of making the statement the
Home Minister knew that this infor-
mation had passed from the Home
Ministry and then having that.-know-
ledge, with that knowledge, he made
the statement different from it.
That has not been proved and, there-
fore, I cannot* give my consent,

‘Re. Question BHADRA 2, 1888 (SAKA)
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o T WA Afg@T T AT
sy § fo it d & faams. ..
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weww wgiea ¢ Fa faoi w7 fear
¢ w3 w9 iz WUsH | (FAAE)

st Ag fma AT g, memw
wEry, s & Air & g e oA
T T F w=egan & et it o
S % W9 FHg 9T ALY BN, 59
e & AT W oA AE 54T @
HqFAT

. Mr. Speaker: Order, order. Whe-
ther there has been any breach of
privilege earlier or not, this is a
breach of privilege, to zast reflection
against the Speaker.

st wg fawd : &% 35 AF w8,
oA aTE e

Mr. Speaker: These arc refleclions
against the Speaker. 1 will refer
this matter to the Committee of Pri-
vileges that they might consider it.
That is a clear breach 2f privilege.
There is a reflection against the
Speaker. (Interruptions).

st Wy foma 0 # @ ET
2

Shri Raghunath Singh: 1 move a
motion.... . (Interruptions).

Shri S. K. Patil: T move that this
be sent to the Committee of Pri-
vileges. (Interruptions).

. Shri Hari Vishnu Kamath
(Hoshangabad): May I make a  re-

. quest? The House is aware that we

are sitting on the 3rd and 5th Septem-
ber. May I request you to direct—
there may not be Question Hour on
3rd—that on Monday, the 5th, there
will be Question Hour?
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12.56 hrs.
PAPERS LAID ON THE TAELE

ANNUAL REPORT OF INDIAN INSTITUTE OF
TECHNOLOGY, BOMBAY FOR 1963-64, =TC.

The Minister of Education (Shri M.
C. Chagla): I beg to lay on the Table
..a copy each of the following Reports:

(1) Annual Report of the Indian
Institute of Technology,
Bombay, for the year 1963-
64. [Placed in Library. See
No. LT-6868/66].

(2

-

Annual Report of the Indian
Ingtitute of Technclogy,
Madras, for the year 1963-65.
[[Placed in Library, See No.
LT-6869/66].

{3) Annual Report of the Indian
Institute | of Science,
Bangalore, for the year 1$63-
64. [Placed in Library. See
+ + No. LT-6870/66].

NOTIFICATIONS UNDER ALL INDIA
SERVICES AcT, 1951

The Deputy Minister in the Minis-
try of Home Affairs (Shri V. C.

Shukla): On behalf of Shri Hathi, I
beg to lay on the Table—
(1) A copy each of the ifollowing

Notifications “under sub-section (2)
of section 3 of the All India Services
Act, 1951:—

(i) G.S.R. 12038, »ublished in
Gazette of India, dated the
6th August, 1966, making cer-
tain amendments to Schedule
II1 to the Indian Adminis-
trative Service (Pay) Rules,
1954.

(ii) G.S.R. 1204, published m
Gazette of India, dated the
6th August, 19686, vaaking
certain amendments to
Schedule III to the Indian
Police Service (Pay) Rules,
1954, [Placed in Library.
See No. LT-6871/66].
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(2) A copy each of the following
Notifications under sub-section (3)
of section 191 of the Delhi Land
Reforms Act, 1954:—

(i) The Delhi Land Reforms
(Amendment) Rules, 1966
published in Notification No.

F. (4)/LR.0./66, in  Delhi
Gazette, dated the 30th
June, 1966.

(ii) The Delhi Land Reforms
(Amendment) Rules, 1966,

published in Notification No.
F. (3)/L.R.O./66, in Delhi
Gazette, dated the 8th July,
1966. [Placed in Library.
See No. LH-6872/66].

STATEMENT SHOWING -ACTION TAKEN
ON ASSURANCES

The Minister of State in the De-
partment of Parliamentary Aflairs
and Communications (Shri Jaganatha
Rao): I beg to lay on the Table the
following statements showing the
action taken by the Government on
various assurances, promises and
undertakings given by.the Ministers
during the various sessions of Third
Lok Sabha:i— '

(i) Supplementary Statement
No. IV, Fourteenth Session,
1966.

(ii) Supplementary Statement

No. VI, Thirteenth Session,
1965.

(iii) Supplementary Statément
No. IX  Twelfth Session,
1965.

(iv) Supplementary Statement
No. XIII, Eleventh Session,
1965.

(v) ' Supplementary Statement
No. VII, Eighth Session, 1964.

(vi) Supplementary Statement
No. XXII, Seventh Session,
1964.

| Placed in Library. See No. LT-
6873/66 to LT-No. 6878/66].
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12.57 hrs.

RE. QUESTION OF PRIVILEGE
AGAINST THE HOME MINISTER—
contd.

Shri P. Venkatasubbaiah
On a point of order, Sir.

(Adoni):

Shri Dinen Bhattacharya (Seram-
pore): How are you referring the
matter to the Privileges Committee?

Shri P. Venkatasabbaiah: On 1 point
of Order, Sir.

Shri Dinen Bhattacharya: Have you
sent it to the Privileges Committee?
Is it your ruling? Then, we walk out.

Mr. Speaker: All right. Do it; I don"t
mind (Interruptions) Shri Kamath on
item 4 of the Order Paper.

To M AT Afgm : T
gfadi ¥ feamm # s F7
g, foad o+t 3=E g ¥ anfaq
g ?

st A fe® ;T frow § ww
Zq FI AR aaq g |

weaw AT : oF § afaar
g H AT EwA g )

Shri Dinen Bhattacharya: Under
what rule, you have sent it to the Pri-
vileges Committee? We have got the
right to know it. We are not at your
mercy. What is this? Is it a farce or
real democracy?

Shri Umanath: You got angyr sud-
denly and referred it to the Committee
of Privileges...... (Interruptions).

Mr. Speaker: I have done it under
Rule 227 which says:

“Notwithstanding anything con-
tained in these rules, the Speaker
may refer any question of privilege
to the Committee of Privileges for
examination, investigation or re-
port.”

1480 (Ai) LSD—Y7.
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Privilege against the
Home Minister
Shri S. M. Banerjee: Where is the
notice? (Interruptions).

Shri Umanath: Mr. Patil made a re-
mark and it was passed away.

Shri Daji: Why should you get so
much angry agbout it? No reflection
is actually cast on you. What is the
reflection cast on you? There might
be some misunderstanding.

Mr. Speaker: There was a motion
aiso made but.....

Shri Raghunath Singh: I made the
motion.

Mr. Speaker: .... I am not relying
on any mution of any Member. I have
myself referred to it to the Privileges
Committee under Rule 227.

it gy fomd: AT CF sEEE
I

Shri Daji: He said something and
you heard something.

Mr. Speaker: Shri Kamath.
t Ay foord : e W,
T @ o wE ga Afeg

VR AEEY . FTE ATEE AT
T T

ot vy ferd 0w o € @@
g 39 F waw # AU @IFE ATw
qET E |

TR QA
wTEEr

u’iqu&:m‘tmm&ﬁa

Mr. Speaker: Shri Kamath on item
4 of the Order Paper.

Shri Hari Vishnu Kamath: After you
called me, because of what you bave
said, the situation has changed. You
called me earlier, but there was a dis-
cussion again and you said something.

Sir, you quoted Rule 227. That Rule
does not apply to the present case. &

& af g

i

)
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submit, in all humility, Rule 227 has
got to be read with earlier Rules, 223,
224, 225 and 226 and those Rules
specify that there must be a notice of
a breach of privilege given in advance
to you and then you can give your
consent or not. Rule 227 cannot be
read in isolation. Rules 223, 224, 225
and 226 that go before have got to be
read with Rule 227. How can you
read in vacua?

13 hrs.

Mr, Speaker: There is no ocaestion
of reading in a vacuum. (Interruptions)

Shri Shinkre (Marmagoa): May 1
make a submission, Sir?

Mr. Speaker: Order, order. Mr.
Kamath.

Shri Harl Vishnu Kamath: May I
read out that?
item 4.

Mr Speaker: I have called him for
Shri Hari Vishnu Kamath: You gave

a ruling, Sir. If that had not happen-
ed, I would not have bothered.

Mr. Speaker: That is
thing,
Shri Hari Vishnu Kamath: Your

decision to refer it to the Committee
of Privileges is not in order.

Mr. Speaker: That,
(Interruptions).

Shri Hari Vishnu Kamath:
re-consider, Sir.

Shri Vasudevan Nair: We should not
do anything in a hurry. After 2ll, he
said something and you reacted Iim-
mediately. Many of us do not know
what he said. We do not know whe-
ther you are a member of the Con-
gress Party. So, if at all a motion is
to be moved, let some member move
it; let it be taken up.

Mr. Speaker: I will consider what
all has been said. (Interruptions)
Order, order. Mr. Kamath may speak
on itéem 4. (Interruptions).

Shri Daji: The most serious thing
that we have seen in the last four

a different

we shall see.

Pleace
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the Home Minister
years ‘has happened and you do not
allow us to speak even. An extra-
ordinary procedure is being adopted.
Mr. Speaker: I have already said
that T will consider....

Shri S. M. Banerjee: People have
walked out, but you have not taken
action against them.

Shri Raghunath Singh: Walk-out is
the right of a member? (Interruptions).

Mr. Speaker: About the walk-out....
(Interruptions).

Shri 8. M. Banerjee: You can only
take action against us.

Mr. Speaker: Mr, Kamath

speak on item 4.

may
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Shri Hari Vishmu Kamath: This
should not be final Sin. You please
reconsider the matter.
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On item 4, I may say that while the
situation in the country outside is
getting graver and graver, the situa-
tion on the Treasury Benches, in the
ranks of the Treasury Benches, is
getting curiouser and curiouser.
¢(Interruptions)

Mr. Speaker: Order, order.

N fra aEEw : nery "R,
AN gE ¥ TR @TET AE HIST IS0AT
|

oo WERT : WY 45 ST |
# wga ¥ w@rgz uTw Ae} e fay
g

13.03 hrs.
PAPER LAID ON THE TABLE—contd.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Please have a look at this
item as well as the related item No.
7—both belong to the Home Ministry;
one is a senior Minister, and Mr.
Shukla is a junior Minister; the
senior-most is, of course, Mr. Nanda.
Compare these two items, you will
find—the routine of laying explana-
tions for delays has become a hardy
diurnal now—that though the junior
Minister in item 7 considers that two
Gazette Notifications both dated the
12th July, 1966, need some explanation
for delay, the senior Minister, with
regard to two earlier Notifications—
one is of 30th June, 1966 and the cther
is of 8th July, 1966—the senior Minis-
ter does not think so. That means
there is no co-ordination in the Minis-
try. I am tired of bringing this up
again and again. You must direct the
Minister. T do not know who is res-
ponsible for this, whether it is No. 2,
the Minister of Parliamentary Affairs
or the Law Minister, who has to go
into this matter. You must give a di-
rection that unless the Ministers take
action against whoever is responsible
in the Ministry for this kind of thing
and report to the House the action
taken, this will not improve. I am
sorry to say that. Now you may kind-
ly ask the Minister why this has hap-
pened again.

BHADRA 2, 1888 (SAKA)
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The Deputy Minister in the Ministry
of Heme Affairs (Shri Vidya Charan
Shukla): Mr. Kamath should know
that the paper that I am going to lay
under item 7 is dated the 27th June
and that is why the explanation for
the delay has been given. (Interrup-
tions).

Shri Hari Vishnu Kamath: No, no.
About 30th June.

Shri Vidya Charan Shukla: This is
only three days later. We can cer-
tainly explain the delay also. Mr.
Hathi was required to go to Rujya
Sabha on some special business and
so T had to lay it on his behalf.

Shri Hari Vishnu Kamath: Item
No. 4.

Mr. Speaker: Item No. 4 is being ob-
jected to.

Shri Vidya Charan Shukla: As I was
saying, item 4 was to be laid on the
Table by Mr. Hathi. He would have
explained the reasons for the delay,
but he had to go to Rajya Sabha
Bhavan. That is why he could not.

Mr. Speaker: Itme No. 5.

Shri Jaganatha Rae: It has already
been laid on the Table.

Shri S. M. Banerjee (Kanpur): Abous
the assurances, may 1 remind you
that a solemn assurance was given by
the Minister of Parliamentary Affairs
in reply to so many of our questions
that a statement would be made re-
garding the Gold Control Order? I
specifically mention this today because
even after all the assurances given
yesterday and all the sympathies
shown to goaldsmiths, right from the
Finance Minister to all Ministers, this
assurance was not kept up; no state-
ment was issued and in the right
yesterday everybody was hop-
ing for a settlement and a statement
by the Prime Minister who expressed
all sympathies with the goldsmiths®
problems. Instead of any statement by
the Prime Minister or the Finance
Minister, all those fasting goldsmiths
have been arrested forcibly,
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Mr. Speaker: Is that relevant?

Shri S. M. Banerjee: The assurance
has not been fulfilled. This solemn
assurance was given not only once.....

Mr. Speaker: We
that yesterday.

Papers laid

have discussed

Shri S. M. Banerjee: There is no
question of our having discussed it
Yesterday. Instead of solving this
problem, instead of making a state-
ment, in the dead of the night the
Police came and arrested them for-
cibly, endangering their lives.

Mr. Speaker: He should not go into
all those here.

Shri S. M. Banerjee: 1 want that a
statement should be made. Govern-
ment cannot take it so lightly.

Mr. Speaker:
thing altogether.

Shri S. M. Banerjee: You ask the
Prime Minister to make a statemecnt.

Mr, Speaker: I have already asked.

Shri S. M. Banerjee: You ,have not,
Sir.

That is a different

Mr. Speaker: Does the Finance Min-
ister want to say something?

The Finance Minister (Shri Sachin-
dra Chaudhuri): So far #s the Prime
Minister is concerned, I will not say
anything. I will tell you that the
working goldsmiths do not ask for
scrapping the Gold Control Order, but
they have some other demands such
as extending the time limit, recovery
of loans, etc. We shall certainly con-
sider them. Some Members of this
House have represented the case of
these goldsmiths and we would like
to go into the problems, raised by
them, fully and consider them. I
expect that they will be taken note of.
The matter is coming up for discus-
gion on the 3rd September, I would
like to ask these working goldsmiths
who are on strike, meanwhile, to give
up their strike. We are going into
their demands very -arefully and
sympathetically and we promise to
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do something by the 3rd, so far as the
demands of the working goldsmiths
not connected with scrapping the
Gold Control Order are concerned.
So far as repealing the Gold Control
Order is concerned, you said and 1
have immediately agreed that there
may be a discussion on this on the
3rd. .

Shri Hari Vishnu Kamath: Item No.
5 is still not disposed of.

Shri S. M. Banerjee: I want to put
one question to the Finance Minister...
(Interruptions)

Mr. Speaker: Order, order. There
ought to be sotne norms followed so
far as the placing of papers on the
Table of the House is concerned. Only
that which is relevant tc the paper
laid can be raised here, and not all
questions.

Shri S. M. Banerjee: I wanted %
ask for some clarification on the
statement of the Finance Minister. An
assurance had been given here, and

that assurance has not been imple-
mented...... (Interruptions).
Mr. Speaker: Order, order. There

ought to be some limit.

Shri S. M. Banerjee: A statement has
been made by the Finance Minister.
Can [ not put a question on that?

Mr. Speaker: Now, Shri Kamath.

Shri S. M. Banerjee: I have beem
standing right from the beginning....

Mr Speaker: Therefore, he should sit
down. If he has been standing right
from the beginning, he should sit down
now.

Shri Bagri rose—

Mr. Speaker: Shri Bagri might elso
sit down.

st amyr (fgax) : oww &W®
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Shri K. C. Sharma (Sardhana): This
is not the language to be used.
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Shri K. C. Sharma: This is highly
objectionable. (Interruptions.)

Shri Ranga (Chittoor): I have had
the opportunity of talking to you and
the Leader of the House as well as the
Chief Whip of the Congress Party......

Mr. Speaker: I thought that the hon.
Member was referring to this. Let me
finish this, and then I shall call the
hon. Member.

Now, these papers are being laid on
the Table. Shri Kamath may say what
he wants to say on item No. 5.

Shri Hari Vishnu Kamath: By your
Jeave, I would submit that I have
been raising this issue of very grave
import, arising out of this item and
similar items that have been placed
on the Table of the House earlier dur-
ing this session and also in the last
session, and you were kind enough to
tell me on the last occasion that you
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would give me the opportunity to
raise it. I get you in your Chamber
subsequently, that is, some days ago.
and reminded you of the promise that
you have given, and you were kind
enough to reiterate that assurance
that when fthe matter was broached
before the House again I would get an
opportunity. I have given notice of
a motion also on the subject, but, un-
fortunately, as far as I am aware from
the papers or, as I gather from tke
papers that have reached me so far, it
has not been considered, or perhaps
not been admitted yet. But the issue
is of very grave import. I would,
therefore, appeal to you in all earnest-
ness to relax and have a little pati-
ence, and I would appeal to all Mem-
bers on all sides of the ilouse to pay
close attention to what I am going to
submit. The issue was raised during
the last session during the budget ses-
sion. It goes to the root of the func-
tioning of parliamentary committees,
in this case of a particular parliamen-
tary committee, that is, the Committee
on Assurances with which this Depart-
ment is closely associated; they are
intimately connected—I would not say,
‘hand-in-glove’ but intimately con-
nected—with each other. But then
what has Bappened? Here is the re-
port of the committee, your committee,
appointed by you, the Committee on
Government Assurances; here is the
Fourth Report of that Committee
placed on the Table of the House in
the last week of the last session. This
matter could not be brought up in the
House during the last session. The
Committee has made very serious ac-
cusations—I am using the word ‘ac-
cusations’ advisedly and deliberately—
against the Minister of Parliamentary
Affairs. T had referred to it in the last
session also, and then you had promis-
ed the House that you would consider
the matter. You have considered the
matter, I hope.....

Mr. Speaker: I had a talk....

Shri Hari Vishnu Kamath: It is now
four months old.

Mr. Speaker: I had a talk with the
Minister this morning also and he is
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meeting me in the afternoon. So, this
might be postponed for the present.

Let me have the talk with him this
afternoon.

Shri Hari Vishnu Kamath:
‘take only two minutes so that
might facilitate your discussion,

I shall
this

Mr. Speaker; Now, probably after
that talk.....

Shri Hari Vishnu Kamath: I shall
read out only one sentence.

Mr. Speaker: Let me have his re-
action first. ....

Shri Hari Vishnu Kamath: I shall
read out only one sentence from the
report of the Parliamentary Commit-
tee on Government Assurances.

Mr. Speaker: Why should he read
it?

Shri Hari Vishnu Kamath: Because
the House should know how serious
the matter is; the Committee has be-
come defunct more or less. This is
what the Committee have stated:

“The Committee would also ob-
serve in the end that the issue of
a letter by the Minister of Parlia-
mentary Affairs in contravention
of rule 270 to all Ministries and
Departments not to supply mate-
rial to....."”

—not to supply material to your Par-
liamentary Committee which the lat-
ter had asked for—

“tended to....”
—that is the Committee’s opinion—

s bar the Committee from
properly and efficiently conduct
ing its functions as =nvisaged in

the Rules of Procedure.”

Please refer to rule 270 of the Rules
of Procedure. It applies to all Minis-
ters including the Leader of the House,
and also the Prime Minister.

Shri Jaganatha Rao: The hon. Mem-
ber may address the Chair.
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Shri Hari Vishnu Kamath: I know
better; he need not tell me. Rule 270
reads thus:

“A Committee shall have power
to send for persons....”

They can send for persons also; they
can send for any person; they can send
any person including the Prime Minis-
ter and the Leader of the House.

The rule further says:

...... papers and records.”.

Now, the letter written by the Min-
ister of Parliamentary Affairs is treat-
ed as a top secret documents, as top
secret a document as the CBI Report
on Orissa was,—I hope not. The
Parliamentary Committee on Govern-
ment Assurances had asked for that
letter, saying “Let us have a copy of
that letter”. But up to now, although
six months have ‘passed,—because in
March the demand was made by the
Parliamentary Committee, and now we
are at the end of August and we are
moving into September—till now, up
to date, the Minister of Parliamentary
Affairs has cussedly and deliberately
refused to submit, as far as T am
aware—I am open to correction—or
supply a copy of the letter to the
Parliamentary Committee,

I do, therefore, submit that the
Minister has committed near contempt
of the Committee and through con-
tempt of the Committee a contempt of
the House, and 1 would urge that you
should consider the matter’ in all
seriousness, because the Committee
has become more or less defunct.

Shri Umanath (Pudukkottai):
Straightway it should be referred to
the Privileges Committee.

The Minister of Parliamentary

Affairs and Communications (Shri
Staya Narayan Sinha): it has became

a fashion with the hon. Member.
(Interruptions)
Shri Hari Vishnu Kamath: What

fashion? Why should he talk like

this?

Shri U. M. Trivedi (Mandsaur): Why
should he talk like this? Let him say
whether it is true or it is not true.
Fashion is not the question.
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Shri Hari Vishnu Kamath: He is a
parody of fashiom.

Shri U. M. Trivedi: He has not
spoken about the main thing He
has given no reply to that.

Shri Hari Vishnu Kamath: What is
this question of fashion?

Shri U. M. Trivedi: There is no
question of fashion at this stage.
This is a serious matter.,

, Shri Umanath: Why should ke say
fashion and all that?

Shri Surendranath Dwivedy ('ien-
drapara): He may not have uttered
any word which is unparliamentary.
But shall we go on speaking like this?
It may not be unparliamentary. But
shall we go on speaking like this?
Should the Leader of the House initiate
such a thing here? Should he stard
up and set that kind of standard here
and expect others to set a standard
which is proper? At least he must
speak in a decent manner

Shri Hari Vishnu Kamath: He is a
mockery of fashion.

Shri Satya Narayan Sinha: If it has
hurt hon. -Members, I am sorry for it.

Shri Hari Vishnu Kamath: He is a
parody of fashion.

Shri Satya Narayan Sinha: He talk-
ed about ‘cussedly’ and other things.
I had, therefore, said that. After all,
you must consider the whole thing.
Last time I had promised, and the
whole correspondence has been laid on
the Table of the House, and still the
hon. Member says that it has been
kept away from the House. Therefore,
I had said....

Shri Hari Vishnu Kamath: The com-
mittee has said that. It is there in the
report of the committee; that language
is not mine.

Shri Satya Narayan Sinha: The hon.
Member should have first ascertained
whether that has been done or not.
Before they make any charges of this y
nature, I would appeal to hon, Mem-i
bers to ascerfain the facts first; before
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using such strong words, they musé
first ascertian the correct positian.
Other people are also human heings,
and when something is said which
hurts a man, after all, sometimes, he
also reacts. Even a worm turns.
(Interruptions)

Shri Hari Vishnu Kamath: What is
the answer to my point? He has not
answered the point that I had raised.

Mr. Speaker: He says that papers
had laid on the Table of the House.

Shri Hari Vishnu Kamath: What

about that letter? I have not seen
that letter.
Shri Satya Narayan Sinha: It has

been laid on the Table of the House.

Shri Jaganatha Rao: The whole thing
has been laid on the Table of the
House.

STATEMENT SHOWING RECOMMENDA-
TIONS OF COMMITTEE ON BROADCASTING
AND INFORMATION MEDIA ON RADIO .AND
TELEVISION

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan) :
On behalf of Shri Raj Bahadur, 1 beg
to lay on the Table a statement show-
ing recommendations of the. Committee
on Broadcasting and Information
Media on Radio and Television which
have been accepted/noted in principle
Government till the 30th July, 1966.
[Placed in Library, See LT-6879/
66].

Dr. L. M. Singhvi (Jcdhpur) : How
could recommendations happen to
have been noted in principle? They
may have been accepted in principle
or may not have been accepted in
principle, but how could they be
noted in principle? It is strange.
NOTIFICATIONS UNDER KERALA PROHIBI-
TION ACT.

Shri Vidya Charan Shukla: I beg
to lay on the Table—

(1) A copy each of the following
Notifications under sub-sec-
tion (3) of section 62 of the
Kerala Prohibition Act, 1950,
read with clause (c)(iv) of
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the Proclamation, dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Presi-
dent, in relation to the State
of Kerala:—

(i) SRO. No. 254/66 publish-
ed in Kerala Gazetted,
dated the 12th July, 1966.

(1) SR.O. No, 255/66 publish-
ed in Kerala Gazette,
dated the 12th July, 1966.

(2) A statement showing reasons
for delay in laying the above
Notifications.

[Placed in Library. See No. LT-

6880/66].

1321 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINETY-FOURTH REPORT

Shri S, V. Krishnamoorthy Rao
(Shimoga): I beg to vresent the
Ninety-fourth Report of the Commit-
tee on Private Members' Bills and
Resolutions.

1322 hrs,

RE. STATEMENT CORRECTING
ANSWER TO STARRED QUESTION
AND CORRECTION OF ANSWER TO
S.Q. NO. 718 RE, RESEARCH IN
GANDHIAN PHILOSOPHY

Mr. Speaker: Shri Chagla to make
a statement.

Shri Hari Vishnu Kamath
(Hoshangabad): On a point of order
before he makes the statement,
because he cannot make it.

I am constrained to raise this issue
because there have been habitual
offenders in the Treasury Benches in
this respect. This is, I think, the
third or fourth occasion in this brief
session that this is happening. You
will be pleased to see from the item
fn the order paper that the statement
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pertains to a supplementary angwesr
glven hy the Minister on the 8th
December 1965—eight months ago.
WNow, let us have a pause......

An hon. Member: Does he need a
glass of water?

Shri Hari Vishnu Kamath: No,
thanks.

Please see your direction No. 16*
“When a Minister... "——

Shri Chagla is a comparatively new
Minister. He may not know the rules.
He is a Member of the Rajya Sabha;
perhaps the rules in the other place
are different—

“When a Minister wishes to
correct any inaccuracy....”—:

please mark the words; he has not
got the book of directions with him.
I am sorry. He is asking for a copy
from his colleagues—

“in the information which he
has given in answer to a question
or a supplementary question or
1n debate...."—

—Unstarred questions are outside
the purview of this Direction, that is
all—

“the following procedure shall
be followed, namely”

—the immediate part following is
not relevant; please turn to page 11
of the Directions, sub-direction (iv)—

“The Minister....”

—Please listen carefully with both
your ears and all your .aind....

Mr, Speaker: Order, rder.
An hon. Member : What is all this?
Shri Hari Vishnu Kamath:. ...

“....shall ordinarily intimate
to Secretary his intention to
correct his answer or statement
wthn  twenty-four hours there-
of’'—
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1 have read very slowly;
twenty-four hours thereof—
Shri Nambiar (Tiruchirapalli):
Underline!

Shri Hari Vishnu Kamath;

‘““......provided that the Speaker
may, on being satisfied with the
reasons given, waive this require-
ment”.

repead

Now, the question arises whether
the Minister has given adzquate rea-
sons for this inordinate delay, un-
conscionable delay of 8 months and
whether—that is the second ingredi-
ent—you are satisfied with the rea-
sons given.

‘Now, I would make a concrete
suggestion to help you and the House.
The day before yesterday, my hon.
colleague, Shri Tyagi, said he was
‘ashamed of it’. I have got the re-
cord here. In connection with the
Delhi Sales Tax Bill which I blocked
for a day, he said:

“The officer in charge in the
Ministry must be taken to task.
We are ashamed of it”.

But the Law Minister—I do not see
him here—Shri Pathak....

Mr, Speaker:
now.

He should proceed

Shri Hari Vishnu Kamath: Please
relax; have a little patience. It is an
important matter. The Law Minister
said:

“It is not my Ministry”.

shri C. K. Bhattacharyya (Rai-
ganj): Sari Kamath has missed the
stage. We appreciate his histrionic
talents. But this is not the forum for
it,

Shri Hari Vishnu Kamath: This
booklet gives the List of subjects for
which Ministries in the Government
of "ndia are responsible. I tried to
wade through this document as best
as I could and I could discover....
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Mr. Speaker: Shri Chagla is now
making it

Shri Hari Vishnu Kamath: Some-
one must be responsible for these
things.

Mr. Speaker: He wants to correct
his statement made on 8th Decem-
ber.

Shri Hari Vishnu Kamath: But if it
is not his Ministry or the Law Minis-
try....

Mr. Speaker: No, no.

Shri Hari Vishnu Kamath: What
about the explanation for the delay?
You must be satisfied with it.

The Minister of Education (Shri
M. C. Chagla): I apologise for the
delay. I see the answers given either
in this House or in the cther House
the same day and if there is any cor-
rection to be made, I make it (Inter-
ruption).

Some Hon. Members: We cannot
hear.

Shri M. C. Chagla: Will
Kamath permit me to proceed?

Shri

Shri Hari Vishnu Kamath: Please:
speak louder. We cannot hear.

Shri M. C, Chagla: After I have
seen them, they go to the specific
departments and are checked and if
an error is discovered, it is put up to
the Minister and the Minister makes
a statemenf. As far as I can see

the mistake, I correct it immedi-
ately, but being human and
fallible and not omniscient, I cannot

detect every error. There are lots of
details which I might have overlook-
ed. A figure may have been wrong,
a date may have been inaccurate.
When it goes to the specific depart-
ment—because there are szveral de-
partments—the matter is found out.
But it is not deliberate. You will
see that it is a very minor thing.
Shri Kamath has made-a mountain
of a more hill,
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Shri Hari Vishnu Kamath: It has
been well said that the greatness of
a man lies in the attention he bes-
‘tows on small things. The Minister
does not care for the rules. He
should show respect for the rules;
.otherwise, he should quit.

Shri M. C. Chagla: The wording is:

“The Minister shall ordinarily
intimate to Secretary his inten-
tion to correct his answer -or
statement. ...within twenty-four
hours...."”

I quite agree. If there is a mistake,
it is his duty to Parliament to imme-
diately come and say ‘I have made a
mistake; I am sorry. I want to cor-
rect it’. But you will see when I read
‘the statement, what it deals with. My
department drew my attention to it
five or six months later. They should
be more vigilant and :nore expedi-
tious. 1 regret this delay. I agree
that as faf as possible there should
be no delay. But the rule, you will
see, says that the Minister shall ordi-
narily intimate......

Mr. Speaker: In extraordinary cir-
cumstances, delay is possible. It has
only to be explained. If the depart-
ment is making this correction after
8 months, that is rather surprising.
The department also should look into
it within a reasonable period.

Shri M. C, Chagla: I entirely
agree. There has been considerable
delay, more than there should- have
been. 1 express my regret. You
will see from the statement that it is
not such an important things which 1
could have noticed.

Mr. Speaker: Is he laying it cn the
“Table?.....

Shri M. C. Chagla; May 1?

I lay on the Table a statement cor-
recting reply given to starred ques-
tion No. 718 and a supplementary
question arising out of it, inswered in
‘the Lok Sabha on 8-12-1965 regard-

24, 1966 Termination of
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6806

ing research in Gandhian philosophy.
[Placed in Library. See No. LT-6881/,
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13.28 hrs.
TERMINATION OF SUSPENSION
OF MEMBER
(Shri Kapur Singh)
Shri Ranga (Chittoor): Sir, you

were good enough to give me this per-
mission to request the House to remit
the unexpired portion of the suspension
in the motion that was passed against
my colleague and member of my
Group, Shri Kapur Singh.

The House is aware of the circum-
stances under which the suspension
order was passed. Already more than
two weeks have elapsed and we have
just more than a week to go before
the end of this session. I have been
feeling very unhappy about the whole
episode, and also about the suspension
order that came to be passed against
one of my Group Members. Therefore,
I appeal to you, the Leader of the
House and the Leaders of the other
Groups also in this House and the
whole House to accede to my request
and agree to remit the rest of the
suspension period. I give you and the
House the assurance that we will try
our best, and I will do my best as the
Leader of the Group to see that our
Members observe and respect the rules
and conventions of the House.

The Leader of the House (Shri Satya
Narayan Sinha): In view of what the
Leader of the Swatantra Group Oppo-
sition has said and also the letter he
has written to you and the assurance
he has given to you and the House
that the entire Group, of which he is
the Leader, will abide by the rules and
conventions of the House, I move:

“That the suspension of Sardar
Kapur Singh ordered by the
House on the 9th August, 1966,
be terminated with effect from
today”.

Shri Sonavane (Pandharpur): But
will the Members of his party otey
him?
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Before you put it to the vote, may I
enquire of hon. Shri Ranga whether
he will be able to control the Mem-
bers of hi sparty when they are agi-
tated and ruffled?

Shri Solanki (Kaira): Mr. Ranga was
not present on that occasion, you will
remember. He was not here.

Mr. Speaker: The question is:

“That the suspension of Sardar
Kapur Singh ordered by the
House on the 9th August, 1966,
be terminated with effect from
today.”
The motion was adopted.
13.39 hrs.

RE: RELEASE OF ARRESTED
GOLDSMITHS

Shri S. M. Banerjee (Kanpur): May
I put a question on the Gold Control
statement? You said you would allow.
When the Finance Minister made a
statement, I rose and I wanted to put
some questions, you said you would
allow afterwards.

Mr. Speaker: I told him that he was
raising that point that an assurance
had been given.....

Shri Daji (Indore): The Finance
Minister made a statement. He was
asking permission to put a question.

Shri S. M. Banerjee: My question is
this. It was very good on the part of
the Finance Minister to have made a
statement and given some sort of
assurance. He said that he would not
consicd~ar gold control as such, he is not
making a statement now, that will be
made after the entire matter is dis-
cussed, but about other things he gave
an assurance, and he made an appeal
to the goldsmiths.

Mr. Speaker:
question.

Shri S. M. Banerjee:
questions. One is about gold control.
Another is, the men have been arrest-
ed. So, I wanted an assurance from
the Home Minister whether after this
assurance they were to release them

“or not. Those people.....

He may put the

I put two:

Mr. Speaker: He has put the question
now.

Shri S. M. Banerjee: The Home
Minister has conveniently gone away
as if it is not his responsibility.

Mr. Speaker: I can ‘allow him some
other time.

Shri S. M. Banerjee: For seven days
they have been in jail.

Shri Indrajit Gupta (Calcutta South
West). He has appealed to them to
give up the hunger strike. In the
meantime they are arrested and put
in jail. What is the grace in this
appeal, I do not understand.

Shri S. M. Banerjee: Let them be
released.

The Minister of Finance (Shri
Sachindra Chaudhuri): May I say
something? As I said, we shall trea?
every case with sympathy. If the
hunger strike is given up, then the
question of release will arise. Will
the friends....

Shri Indrajit Gupta: You have 'ocked
them up in jail.

Shri S. M. Banerjee: Anil Basu may
die any moment.

Mr. Speaker: He asks for the answer,
when he is answering it, he shouts him
down. What is this procedure? (Inter-
ruptions) Your ask my permission that
you want to put a question, I asked
the Minister to reply. When he is
answering, you shout him down.

Shri Nambiar (Tiruchirapalli): We
would like to have the answer com-
pleted.

Shri Sachindra Chaudhuri: May 1 be
permitted to make my answer? If I
may, I will ask my hon. friends with
the utmost humility that they will be
kind enough—I will ask the Home
Minister to make arrangements for
them to see these gentlemen in jail—
to get them go off the hunger strike
and any other kind of thing....

Shri S. M. Banerjee:
release.

Unconditional
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Shri Sachindra Chaudhuri: ........
pending the discussion. If they do
that—I hope 1 have the Prime Minis-
ter’s authority to speak on that matter
—there will not be any difficulty in
releasing them, but at least they
should give that undertaking.

Shri Sinkre (Marmagao): May I put
a question?

Shri Ranga (Shittoor): Let me make
it a little clear to my hon. friend the
Finance Minister. He has not been
used to these political troubles. Let
there no condition at all. After all,
they have gone on this hunger strike
just because of this trouble they have
been having. Now the Finance Minis-
ter has stated something which is not
so satisfactory, anyhow something by
way of giving some satisfaction to
these people. They would, of their
own accord, give up the present phase
of their movement for the removal of
this gold control and the troubles that
have arisen as a result of it. What
ought to be done in all fairness and in
all conscience by the Government in
their own interest, in the general public
interest, now that they have taken
this decision and the other decision is
going to be announced on the 3rd of
next month, the least that they can
do is to straightway say that they are
releasing these people and be done
with the trouble.

Shri Nambiar: May I put in a word?
My submission is not going to take any
time. My only submission is: iet the
Finance Minister do something to get
them released, then the question of
hunger strike will automatically be
solved. Lct us not put it the other
way and create difficulties.

Shri U. M. Trivedi (Mandsaur); If
the Finance Minister, as it appears
foday, has sobered down a bit in
approach, I think it would be very fair,
fair on his part and fair on the part
of the Government and fair {o the
country,—the Prime Minister is here,
the Home Minister is not necessary—
fo come to a decision that those per-
sons who have been so put behind bars
fort the only offence of having gone
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on hunger strike will be released. If
these people are released, then there
would be a calmer atmosphere to dis-
cuss.

Some Hon. Members rose—

Mr. Speaker: Every one wants to
say that they should be released. That
has been said now by so many mem-
bers who have spoken, I suppose.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Not like that. So far as the
negotiations with the goldsmiths are
concerned, I have been personally con-
cerned with that matter, and it has
been my anxiety....

An Hon. Member: We are equally
concerned.

Shri Tridib Kumar Chaudhuri: I
have been personally concerned, you
have not gone and negotiated with the
Minister and with these peopole. I am
not claiming any special credit. I
know that the majority of the Mem-
bers of that side are also concerned
about the lifting of gold control, but
they cannot say anything now. Why
provoke me? I am a peaceable man.

This movement is not going in Delhi
only, all over India this movement is
going on, not only these hunger strikes.
I was expecting some such statement
to come from the Government yester-
day, but anyway delay has taken place.
May be without the knowledge of the
hon. Finance Minister or the Prime
Minister, these people in the dead of
night have been arrested, and many
other people have been arrested and
put in jail, in Tihar Jail If the Gov-
ernment wants to make a graceful
gesture, let all these people be released.
Let them take a decision in calmness.
We from our side, all Members of this
side and Members on the other side,
will exert our influence, so that they
can consider the thing in a peaceful
atmosphere, better atmosphere. Let
not grace be taken away from the ges-
ture that the Government {s making.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indra
Gandhi): I do not think there was
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any intention of not being gracious
What the Finance Minister said was
that this request would be viewed
most sympathetically, and we shall
consider it.

Shri Daji: The question is of release.

Shrimati Indira Gandhi: 1 am talking
about release.

Shri Daji: But he says they cannot
be released unless we persuade them
to give up the hunger strike.

Mr. Speaker: Order, order.

13.88 hrs.
DELHI SALES TAX BILL—contd.

The Minister of Finance (Shrl
Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill to con-
solidate and amend the law relating
to the levy of tax on sale of goods in
Delhi.

Mr. Speaker: The question is:

“That leave he granted to introduce
a Bill to consolidate and
amend the law relating to the
levy of tax on sale of goods
in Delhi.”

The motion was adopted.

Shri Sachindra Chaudhburi: I intro-
ducet the Bill. .

1339 hrs.

APPROPRIATION (No. 3)
1966

The Minister of Finance (Shri
Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums Irom and out of
the Consolidated Fund of India for
the services of the financial year 1966-
67.

Mr. Speaker’: The question is:

“That leave be granted to intro-
duce a Bill to authorise pay-

BILL,*
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ment and appropriation of
certain further gums from and
out of the Consolidated fund
of India for the services of
the financial year 1966-67."

The motion was adopted.

Shri Sachindra Chaudhuri: I intro-
ducet the Bill.

13.40 hrs.

JAYANTI SHIPPING COMPANY
(TAKING OVER OF MANAGEMENT)
BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri C. M.
Poonacha on the 16th August, 1966,
namely:—

“That the Bill to provide for the
taking over of the management
of the wundertaking of the
Jayanti Shipping Company
Limited for a limited period
in order to secure the proper
management of the same, be
taken into consideration.”

Shri Hari Vishnu Kamath
(Hoshangabad): Sir, on a point of
order. There are two points of order
on this. One is under rule 76. Yom
will be pleased to see that the Minis-
ter in charge of this Bill in terms of
this rule is Mr. C. M. Poonacha. To-
day fortunately, we have in the
House the senior Minister, Mr. Sanjiva
Reddy but unfortunately rules are
inexorable. Not that I am a stickler
for rules; I am only a respecter of
rules as they help preserve order in
the House; otherwise conditions will
become chaotic, if we do not observe
the rules. The rule says:

“No motion that a Bill be taken
into consideration or be passed
shall be made by any member
other than the member In
charge of the Bill and no
motion that a Bill be referred
to a Select Committee of the

*Published in Gazette of India Extraordinary, Part

24, 8. 66.

II, section 2, dated

tIntroduced with the recommendation of the President.
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[Shri Hari Vishnu Kamath]

House, or a Joint Committee
of the Houses with the con-
currence of the Council, or he
circulated for the purpose of
eliciting opinion thereon shall
be made by any member other
than the member in charge
except by way of amendment
to a motion made by the mem-
ber in charge:”

Then there is the proviso which is
very important for you, Sir, and for
the House:

“Provided that if the menjber in
charge of a Bill is unable, for
reasons which the Speaker
considers adequate, to move
the next motion in regard to
his Bill at any subsequent
stage after introduction, he
may authorise another member
to move the particular motion
with the approval of the
Speaker.”

That is to say, Mr. Poonacha should
authorise Mr. Sanjiva Reddy to move
that particular motion, with the ap-
proval of the Speaker; Firstly, the
reasons should be adequate; secondly,
there should be authorisation; and then
your approval.

Next you will be pleased to recall
that when I raised this point of order
the other day, on Tuesday, with regard
to the financial memorandum, the
Deputy Speaker upheld that point of
order and directed them to come
before the House with a revised memo-
randum. It is getting a bit more com-
plicated and difficult, and I will appeal
to you and to my friends to listen
closely. The Bill has been re-brought
before the House with a revised memo-
randum. The Bill becomes a new Bill
and so the Minister in charge has got
to make a fresh motion for considera-
tion of this Bill with the revised
memorandum. I will reinforce the
point I have raised with what has
bappened this morning wvery coinci-
dentally, luckily and fortunately. 1
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refer to what my -hon, friend Shri
Sachindra Chaudhuri did this morn-
ing; he hag observed rightly the
norms and rules and standards and
procedure. Objection was raised, you
will be pleased to recollect, with re-
gard to the State of Punjab, which is
very dear to all of us.

Mr. Speaker: Would he kindly tell
me what his point is so that I might
be able to follow closely.

Shri Hari Vishnu Kamath: The first
point is about rule 76. I am sorry,
Sir, that you had not followed.

Mr. Speaker: I have followed his first
point. What is his point about the
revised memoracdum?

Shri Hari Vishnu Kamath: Here is
the revised memorandum. I am sorry
to say how perfunctorily they per-
form these things.

Shri Sham Lal Saraf (Jammu and
Kashmir): Come to the joint.

Mr. Speaker: What is the objection
raised?

Shri Hari Vishnu Kamath: My point
is three-fold. One is under rule 76.
Secondly, the motion for considera-
tion of the Bill which was made by
Shri Poonacha on the 16th has got to
be made afresh by the Minister be-
cause the Bill is accompanied by a
new financial memorandum. Under
articles 110 and 117 of the Constitu-
tion, the President comes into the
plcture and he must know what he
is being asked to sanction, about the
money or whatever it is. Earlier
there was no reference to money at
afl. There are two revised memo-
randa and this is also rather funny.
The very next day they hrought one
revised memorandum. There they
say—Rs. Ten lakhs. Have you got a
copy of that? Please have a look.

Mr. Speaker: If he wants to say

that President’s sanction for the
revised memorandum :is necessary...
Shri Hari Vishnu Kamath: I am

developing the point. The first revis-
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ed memorandum says that whatever
expenses that are initially incurred
from the Consolidated fund cof India
on the salaries and allowances and
other remuneration of the chairman,
members of the board of =ontrol and
the management shall uitimately be
recouped from the funds of the
Jayanti Shipping Company. Such
expenditure was not expected to ex-
eeed ten lakhs—T, E, N, not in figures
but TEN and it says that the amount
would be recovered from Jayanti
Shipping Company within one year
of the date of such withdrawal.

Two days later we get another
revised memorandum; I do not know
why the inefficiency is so much; it is
deteriorating day by day; you must
arrest this, Sir; otherwise you cannot
stop the rot that is setting in. Again
two days later, we get a corrigendum
“for Rs. ten lakhs, read Rs. one lakh.”
Had it been in figures Rs. 10 lakhs, I
could have understood the mistake.
But no; it was in letters T, E, N, TEN
and now they say O, N, E, ONE. 1
do not want to say more but it is
most astounding, to say the least.
Suppose you condone this, I do not
know whether you would condone it;
¥ou may in your wisdom condone it
and deem it condonable because my
wisdom is no match for the mjne of
wisdom that you have,

But may I now refer to articles 110
and 117? The money, Rs. 10 lakhs or
one lakh is going to be appropriated
out of the Consolidated Fund of
India. Article 110(1)(c) comes into
operation because initially it will be
drawn from the Consolidated Fund

of India. But this is not a Money
Bill; it does not deal only with
money. It is a financial Bill, there-

fore article 117(3) comes into opera-
tion: A Bill which if enacted and
brought into operation would involve
expenditure from the Consolidated
Fund of India shall not be passed by
«ither House of Parliament unless the
President recommended to that House
the consideration of that Bill.
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So, the first point is whether it is
in order for the Minister without the-
authorisation o0f Mr. Poonacha to
move the Bill, whether reasons for
absence are given, whether you are
satisfied with the reasons given.

Secondly, the Bill has a new fin-
ancial memorandum and being a new
Bill, the formal motion for reconsi-
deration of the Bill must be made by
the Minister, Mr. Sanjiva Reddy, in
case you approve of his moving the
motion in place of Shri Poonacha.
The Finance Minister today has re-
introduced the Bill. He was careful;
1 congratulate him on that. The Min-

ister has appended a letter to the
Secretary:
“The President having been

apprised of the revised Financial
Memorandum...."”

Mr, Speaker: That is all right.

Shri Hari Vishnu Kamath: ....has
been pleased to recommend under
article 117(1)....

Mr. Speaker: He has asked for that
recommendation. That is all right.

Shri-  Hari Vishnu Kamath: I sub-
mit that when the earlier raotion was
made on Tuesday last, the President
had no knowledge of the expenditure
involved in this Bill. Now that the
expenditure involved in the Bill is
known, it should have gone back to
the President for sanction for re-
consideration of the Bill in the House.
So, these points—first of all, the
authorisation of Shri Sanjiva
Reddy. . . .

Mr. Speaker:
quoted first,

Rule 76 has been

the reasons to be given to you'.

Mr. Speaker: Order, order. First
of all, rule 76 has been quoted in res-
pect of the Member in charge of the
Bill. That has been defined and in-
terpreted in the definitions of the
rules. “Member in charge of the Bill

-means the Member who has introduc-

ed the Bill and any Minister in the
case of a Government Bill””
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Shri Hari Vishnu Kamath: Which
rule, Sir?

Mr. Speaker: This is definitlon of
a Member. Therefore, there is no
authorisation, or no new introduction
is necessary. So far as the -ecom-
mendation is concerned, I am told
that the Minister has got it. He
might reed it.

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
‘Sanjiva Reddy): “The President has
given consent to the revised financial
memorandum as placed below......
The revised financial memorandum
containing the figure of Rs. 1 lakh
may kindly be seen and approved by
the President.” It is approved by the
President.

Shri Hari Vishnu Kamath: The
President’s sanction for consideration
is not there.

Shri Samjiva Reddy: It is there.

Shri Hari Vishnu Kamath: Please
read the new sanction.

Shri Raghunath Singh (Varanasi):
The new financial memorandum as
approved by the President.

Mr. Speaker: After it has been sent
with the revised memorandum. Is it
there?

Shri Sanjiva Reddy: Yes, Sir, Rs. 1
lakh.

Shri Hari Vishnu Kamath: We have
not heard the answer.

Mr. Speaker: They have got the
Tecommendation under article 117.

Shri Hari Vishnn Kamath: What is
the date?

Shri Sanjiva Reddy: 17th.

Shri Hari Vishnu Kamath: It is the
President’s sanction as required by
the rules to be communicated by the
Minister to the Secretary. That is
missing. How can we then hold this
Bill in order, Sir?
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Mr, Speaker: He can write to the
Secretary or just announce it in the
House.

Shri Hari Vishnu Kamath: The
President has not recommended the
consideration of the Bill. Those
words are not there. How can we
pass over the rule? I would appeal
to you not to by pass the rule. The
Minister must be taken to ask; they
are very careless.

Shri Sanjiva Reddy: All salaries,
allowances and other remunerations
paid to the Chairman and other mem-
bers of the Board of Control shall be
paid~out of the funds of the company.
Therefore, whatever expenses are ini-
tially incurred from the Consolidated
Fund of India to meet the salaries,
allowances and other remunerations
of the Chairman and members shall
be ultimately recouped from the
funds of the shipping company and
such expenditure will not exceed
Rs. 1 lakh in all. And the amount
shall be recovered from the Jayansi
Shipping Company.

Shri Hari Vishnu Kamath: He is
reading the financial memorandum.

Shri Sanjiva Reddy: It has beea
signed by the President.
Mr. Speaker: Is the Presidents

signature there?
Shri Sanjiva Reddy: It is there.

Mr. Speaker: Yes. “Sanctioned and
approved for necessary recommenda-
tion to Parllament”, and the Presi-
dent has approved it. This was the
note, and the President has signed
that he has agreed. So, that recom-
mendation is there.

Shri Hari Vishnu Kamath:
is not in order.

Mr, Speaker:
tion is there.

Shri Hari Vishnu Kamath: I hope
you will relax the rules, also whem
it comes to our side.

That

That recommends~
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Shri Sinhasan Singh (Gorakhpur):
1 want to raise another point of order.
Nowhere does this Bill provide for
any withdrawal of money from the
Consolidated Fund of India. A fin-
ancial memorandum is required only
in such cases where they provide for
any withdrawal of money from the
Consolidated Fund of India. Rule 69
says that when such a Bill provides
for any withdrawal, that particular
clause will be mentioned in the finan-
cial memorandum. In this financial
memorandum, they have rcferred to
clause 17. Let us read clause 17 and
see if it makes any mention of any
withdrawal of any money from the
Consolidated Fund of India. If it
does make such a mention, then it
will be covered by rule 69. If it
does not make, my submission would
be that it requires no financial memo-
randum and the Bill can pass as it is.
But, as it has been treated by the
Government as a Bill containing pro-
vision for withdrawal of some money
from the Consolidated Fund of India,
then the Bill as it is, is not properly
framed. Clause 17 of the Bill reads
as under:

“All salaries, allowances and
other remuneration paid to the
Chairman and other m2mbers of
Tite ‘Board of Control, the manag-
ing agent or any other person
who may be appointed or em-
ployed in connection with the
affairs of the management of the
company and all other expenses
duly incurred in connection with
such management shall be paid
out of the funds of the company.”

Nowhere does it say that it will be
required to be paid at any stage from
the €onsolidated Fund of India. Nor-
mally, when the money is paid by
the ecompany itself, it has nothing to
do with the Consolidated Fund of

India. So, the Bill as it is requires
no financial memorandum. If, how-
ever, it is appended, then it is not

covered by rule 69 of the Rules of
Procedure of the House.

1480 (Ai) LSD—8.
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Article 117 also does not apply in
this case. This article and rule 69,
both togethér, cannot apply to this
Bill. Therefore, my submission is
that the Bill, as framed, is not pro-
perly framed.

Mr, Speaker: I will Jook into it.
I have not followed him very closely.

Shri Hari Vishnu Kamath: He has
raised a very important point.

Shri Shinkre (Marmagoa): It is
very important. What is the use in
rushing with the Bill?

Shri Hari Vishnu Kamath: May be
it is not in order, but—

Mr. Speaker: That would be consi-
dered when the Appropriation Bill
comes before us and the inoney is to
be withdrawn. At that time we shall
consider those things. It is not that
the Bill is not properly framed. If
the Bill is not properly irameéd, how
could those amendments also be
made?

Shri Sinhasan Singh: The Appro-
priation Bill comes only in respect of
articke T14, and every Bill is not a
financial Bill. There is no quesfion
of Appropriation Bill accompanying
the passing of this Bill. The Bill it-
self must provide for it. Rute 69
clearly says that all Bills “involving
expenditure shall be accompanied by
a financtal memorandum which shall
invite particular attention to the
clauses involving expenditure. .

Mr. Speaker: That has already been
raised.

Shri Sinhasan Singh: .... and shall
also give an estimate of the recur-
ring and non-recurring expenditure
involved in case the Bill is passed

into law.”

Mr. Speaker: That has been done.

Shri Sinhasan Singh: That has been
given, but the clause 17 does not men-
tion ‘that any money is ~equired from
the Consolidated Fund of India. If
1t mentions anywhere, in anyway,

-
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that any money will ultimately be
drawn from the Consolidated Fund
of India, then—

Mr. Speaker: Then you say it was
superfluous; that no financial memo-
randum was required.

Shrl Sinhasan Singh: According to
the ffamers of the Bill, it is a Bill
to be coverel under article 117 and
rwe 69. So, it is not a properly
framed Bill. It is out of order. If
the Bill does not contain any provi-
gion for withdrawal, when both the
article and the rule are said to be
appfcable, The Bill is out ~f order.

Shr?-Hari Vishnu Kamath: Sir, my
point arises out of the very import-
ant 1ssue raised by my uon. friend.
It is this, in my humble judgment.
The Financial Memorandum, revised
and re-revised, is wholly inconsistent
with and even contradictory to the
provisions of the Bill. The Financial
Memoramdum must have some sem-
blance of consonance with the provi-
sions of the Bill. The Bill does not
provide, ‘as you will be pleased to
see, for any money to be drawn—not
a single paisa—in any clause of the
Bilk. -~ - -

14 hrs,

Mr, Speaker: The other day he
was referring to the clauses that re-
quired money to be drawn.

Shri Hari Vishnu Kamath: You
were not in the Chair then. My sub-
mission was different. I said, the
Financial Memorandum did not con-
tain the recurring and non-recurring
expenses to be incurred. Now again
there is remissness or verfunctori-
uness, whatever you may call it. Just
blindly the Minister has signed what-
ever was put up to him. They revis-
ed YAe memorandum, but forgot to
revise the relevant clause. Clause
17 is left as it is without a change of
a comma or a colon or a single word.
The Memorandum was revised twice;
that we will criticise later on, how
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10 become 1 by a sort of sleight of
hand. I want to know whether you
can permit a Bill to be considered by
this House, whose Financial Memo-
rimdum is wholly inconsistent with
and even contradictory to the provi-
sfons” of the Bill. The Bill Joes not
snywhere provide for any drawal of
money from the Consolidated Fund.

Shrt Sanjiva Reddy: Because the
lacuna was polnted out st lime, it
was amended. It is not intended to
draw money from the Consolidated
Fund.

Shri Hari Vishnu Kamath: The
Memorandum refers to drawal of
money.

Mr. Speaker: The difficulty is, the
whole thing is not being taken toge-
ther, They have stated first in the
Statement of Objects und TReasons
that first the payments shall be made
out of the exchequer and then it shall
be rembursed from the funds of the
company. That is their difficulty and
therefore, they have provided for
that. If there is"something wrong in
clause 17, the House would set it

right.

Shri Hari Vishnu Kamath: The
Deputy-Speaker held that day that
the expenditure, initially and later,
must be taken into consideration.

Mr. Speaker: I do not think that
can hold good in that sense.

Shri Jaipal Singh (Ranchi West):
I am sorry I have to intervene in
this. Look at the Financial Memo-
randum. We are only concerned
with whether this Bill will draw from
the Consolidated Fund of India. It
may not draw or it may draw and
Government may not be able to re-
coup it. The whole point is, does
this Bill authorise the Government
to withdraw from the Consolidated
Fund; it is not a question of how it
is going to be recouped.

Mr. Speaker: The whole point is,
it involves expenditure and he has
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out of the exchequer and then re-
imbursed by the company.

Shri Shinkre: That is not mention-
ed in the section, but only in the
memorandum.

Mr. Speaker: The House will de-
cide that when we take up c'ause by
clause consideration. That is no ob-
jection that would bar the Bill from
being proceeded with.

Shri U. M. Trivedi (Mandsaur):
Sir, to my mind, this Bill appears to
be a colourable legislation to bring
into focus and put on the statute-
book a public corporation by the
backdoor. It would have been much
better if this Jayanti Shipping had
been taken into liquidation and the
whole of it could have been taken
over by the Shipping Corporation.
The point for consideration is
whether Jayanti Shipping has to be
made a perpetual body and has to be
helped by the backdoor with moneys
to be obtained from the public ex-
chequer to tide over its difficuities.

14.05 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

For that purpose, a very unusual
procedure has been adopted. Those
of us who know how this Jayanti
Shipping came into being would feel
that this Bill must have struck the
conscience of the Government very
much. The man who owns this com-
pany has got a very long name—
Dr. Jayanti Dharma Teja. With a
capital of Rs. 200, how was he allow-
ed to establish a firm which could
obtain a loan of Rs. 20 crores from
the Government of India? What
was this mirage?

Shri Raghunath Singh: That was a
guarantee to purchase ships; actual
monew was not given.

Shri U. M. Trivedi: He is talking
without trying to understand things.
Rs. 20 crores in kind instead of in
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cash were given to this man. Times
without number, alarm bells were
rung that we will not be able to get
a farthing from this gentleman, Yet,
we went on advancing loan after
loan and he went on advancing his
business and lived like a prince; he
enjoyed even what the Nizam did
not. He enjoyed all that money
could buy for him.

6824

The trouble began in February, 66.
It was said that this company is no
longer in a position to carry on.
‘When this was brought to the rotice
of the Government, the Government
did not move in the matter. It went
on procrastinating this, hoping against
hope that probably things will
smoothen down. But just in the
month of April, Mr. Teja decided—
now I will rgad from this paper.

Shri D. C, Sharma (Gurdaspur):
Which is that paper?
Shri U. M. Trivedi: All papers—

Statesman, Organiser etc. I quote:

“In the midst of many other
problems of national and inter-
national importance which have
kept Parliamentarians preoccu-
pied, the Teja request for a fur-
ther loan of three crore rupees
has been one major topic of dis-
cussion. The general reaction,
as was expected, has been one of
surprise and even annoyance, at
the impertinence of this -equest.
At the Shipping Ministry’s level,
though no definite or formal reply
has yet gone to Teja, the first re-
action has been equally adverse.
Government is in no mood to ob-
lige Teja, having already risked a
twenty crore loan, under pressure
from late Shri Jawaharlal Nehru,
but for whose patronage, Teja
could never have got anywhere
with his grandiose and fantastic
schemes.”

Now, Sir, what was this man doing?
When he was scarce of funds he got
so many people to borrow and take
loans for and on his behalf with a
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two per cent commission to be paid
to those who could secure loans from
the poor people. About 3,500 credi-
tors advanced larged sums of money
to this firm at 12 per cent interest.
These loans were advertised in the
Press, though the financiers were not
very far from Connaught Circus.
And, these loans were being raised
by whom? Here it says:

“The list of creditors whom the
company’s Delhi office owes big
and small sums runs into four
closely typed pages and the bills

are outstanding since months.
Things are no better in other
offices of the company. In Bom-

bay at least half a dozen court
cases for non-payment of big and
small bills are pending against
Jayanti in various courts.

These debts apart, the ~ompany
has borrowed from public, by
way of deposits on 12 per cent in-
terest, large sums of :aoney,
which total over rupees forty-five
lakhs. These three thousand five
hundred depositors, mnost of whom
are middle class persons of small
means, 4are now daily besieging
the cdMpany’s offices in Parlia-
ment Street. Some of these depo-
sitors had ‘given to Jayanti,
through a local firm of brokers,
Messrs. Rajpaul Chadha—who is
earning a commission of 2 per
cent on these deposits—their en-
tire life’s savings.”

‘Now, 1 would like 'to know, would
it not. have been better for the Gov-
ernment to drag this company into
liquidation and take over or purchase
all the assets? The liquidator could
have been compelled to do it. What
guided the overnment to take over
all these liabilities? If it were a
banking concern would the Govern-
ment have done it? If it were any
other ordinary company would the
Government have done it? What
guided the Government to take over
such large liabilities. After all, it is
the exchequer’s money which will go
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into the taking over of this concern.
If that is to go, let us get it cheap.
The liability of this man ~ould have
remained.

And. what are the various offences
that this man has committed under
the Company Law? Has any investi-
gation been made? Have you order-
ed an inquiry into it? I am telling
this because there was one news,
whith ‘T will mention to begin with.
1t is this:

“On April 4, the National Ship-
ping Board met under the chair-
manship of Shri Raghuriath Singh,
M.P.”

He is here and fherefore I am giving
hiS name, otherwise I would not have
It says:

“The Board welcomed the in-
quiry into the affairs of Jayanti
Shipping. But the Board unani-
mously requested the Government
to appoint two more members on
the Commission of Inquiry—(1) a
shipping expert and (2) a Re-
serve Bank expert on foreign ex-
change affairs. Mr, Sanjiva
Reddy has not done so. Will he
please explain why?”

Tet him say now. I put that ques-
tion to Shri Sanjiva Reddy. Why did
he not agree to the recommendation
of this Shipping Board that partieu-
lar measures must be taken. Then
it furfher says:

«Mr. Jayantt has long Deen try-
ing to befriend Minister Reddy.
Sometime back when TReddy’s
son was marrying, Jayanti came
from UK. and chartered a spe-
cial plane to Hyderabad to at-
tend the marriage.”

T do not think the Minister gets very
much pleased If a man goes by plane.

Shri Sanjiva Reddy: I 'nay men-
tion, Sir, because my name has been
mentioned, for the information of
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the hon. Member, that I have only
one son, he is a student and not yet
married.

Shri U. M. Trivedi: I will only
place this cutting on the Table of the
House.

Shri Sanjiva Reddy: He need not
place it on the Table. It is only a
weekly paper....

Shri U. M. Trivedi: I have nothing
against Shri Reddy. What I am say-
ing is.... ,

Shri Sheo Narain (Bansi):
the name of that paper?

What is

The Minister of Railways
K. Patfil): Sir, I rise to a point of
order. Apart from that frivolous
paper and whatever has been said
here, it has been a practice, an estab-
lished procedure under the rules,
that if any charge is to be made,
whether real or unreal, is to be made
against a Minister, notice of it shall
have to be previously given to the
Minister concerned and to the Spea-
ker, and only if the Speaker allows
then alone such a charge can be made
in the House. Therefore, apart from
the hollowness of this particular
thing, I would, on the substance of it,
namely, that a charge of that des-
cription should not be made unless
previous notice is given, request you
to give your ruling on it.

(Shri S.

Shri U. M. Trivedi:
charge here.

There is no

Shri S. K, Patil: It is a charge.
“Charge” does not mean that he
makes a charge but anything which
is in the nature of a charge, which
is made by the Member himself or
he merely takes it from somewhere
and brings it forward here. It is a
charge all the same and notice of it
is required. Sir, I want your ruling
on this.

Mr. Deputy-Speaker: If any alle-
gations are to be made, notice has to
be given....
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Shri U. M. Trivedi: Sir, there is

nothing improper in attending a mar-

riage. There is nothing improper in

attending a marriage at Hyderabad.
The only question here is....

Mr, Deputy-Speaker:
rules....

Under the

Shri U. M. Trivedi: Sir, I am not
concerned with the rules now. Here. .

Shri Raghunath Singh:

Rule 353
says: :

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the
Speaker and also to the Minister

_concerned so that the Minister
may be able to make an investi-
gation into the matter for the
purpose of a reply.”

Shri S. K. Patil: I was referring
to the same rule.

Mr. Deputy-Speaker: Hon. Members
should not take everything that is
published to be correct,

Shri U. M. Trivedi: Sir, do not be
taken by sentiments. The question
is this....

Shri S. K -Patil: Sir, what is your
ruling?

Mr. Deputy-Speaker: I uphold your
objection. I request hon. Members
not to take everything that is pub-
lished in papers to be true.

Shri U, M. Trivedi: Sir, T am not
taking anything to be true. My
arguments have not been listened to.
I am not at all saying that what has
been said here is true.

Shri D. C. Sharma; Then why are
you reading it out?

Shri U. M. Trivedi: Sir, let me ex-
plain the position.

Mr. Deputy-Speaker: Unless you
satisfy yourself that it is true, I
would request you not to make such

. charges.
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Shri U. M. Trivedi: I am not mak-
ing any assertion. Please listen to
my argument. If you find that I am
making a defamatory statement....

Shri Sanjiva Reddy: It is a palp-
able falsehood that my son was mar-
ried. I wish the hon. Member would
withdraw it at least now with dig-
nity and grace.

Shri U. M. Trivedi: If you bear
with me for five minutes you will be
satisfied. I am not making any alle-
gatlon against him.

-'Shri Sanjiva Reddy: What is the
meaning of reading that trash here;
then it should be expunged from the
proceedings.

Shri U. M. Trivedi: Hear me first
and then think of expunction. What
I am reading out has been published
in the Press.

Shri Sanjiva Reddy: Sir, again he
is reading.

Mr. Deputy-Speaker: What I say is,
if by reading it the mischief is done,
if it is false it should not be read.

Shri Alvares (Panjim): Sir, it is
not a charge against the Minister, it
is a charge against Teja. There is no
insinuation.

Mr. Deputy-Speaker: It says that
Teja went to attend the marriage of
the Minister’s son. Is it proper?

Shri U. M. Trivedi: Sir, my hon.
triehd who wants to support me has
also not realised what I want to say.
The hon. Member on the other side
has merely heard my first sentence
and he thinks I want to make an im-
putation against him. I have not the
least idea of making an imputation
against him. Let him hear me. I
may just tell him that I have got
great regard for him and that I do
not wish to run him down on this
count. If for the marriage of Shri
Sanjiva Reddy’s son he travels by a
plane, it does not make any differ-
ence to Shri Sanjiva Reddy. The
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question for consideration is this.
Even if a person attends the marriage
of a Minister’s son, the Minister can~
not afford to show kindness to a per-
son of that type only on account of
the fact that he attends the marriage
of his son. Whether he travels by
plane or rides a horse for attending
the marriage Is immaterial

Shri Sanjiva Reddy: My son is not
wmarried at allL

Shri U. M. Trivedi: Marriage is not

something defamatory. So, why
should he feel perturbed?
Shri Tyagi (Dehradun): You are

attributing to him two sons. Is it not
defamatory?

Shri U. M. Trivedi: My only point
is that since the Shipping Board
made a unanimous report it was rea-
sonable to expect of the Minister
that he would accept the recommen-
dation of the Board and appoint’ two
experts. That was the only point
which I wanted to make. I am not
concarned with the foolish imputa-
tion that may be made against him.

Mr. Deputy-Speaker: He should
conclude now. Only three hours are
allotted for this Bill.

Shri U. M, Trivedi;: It is not a
question of three hours. The time
can always be extended. Here is a
company which has swallowed Rs. 20
crores and an inquiry was being
made against it, Here is a news item
which I would request Shri Sanjiva
Reddy to listen with hIs ears open.
This has been published on the 25th
June. I do not know how far it is
correct but I know from my personal
knowledge that to a very great ex-
tent it is correct. It says:

“The inquiry against Dr. Dha-
ram Teja and his Jayanti Ship-
ping company has been quietly
withdrawn, and now things are
managed for him by the GOI
while the Doctor is resting in
Riveria.”
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I do not know whether this inquiry
has been shelved. The wording of
the Ordinance is “taking cver of the
company”. Pursuant to the passing
of the Ordinance, the management of
the Company was taken over by the
Governmernt: It further says:

“A  committee headed by
Sukhtankar was appointed a few
months ago to go into the alle-
gations of mismanagement, defal-
cation of foreign exchange earn-
ings, fraud in the management of
income-fax and provident fund
deductions from the staff and,
above all, allegations of under
the table transactions with the
Japanese shipbuilders”.

Dr. Teja is free from all these.
Shri Sanjiva Reddy: No, no.

Shri U. M, Trivedi: You may say
that in your reply. That is how I
view it, as long as he is enjoying all
the privileges.

Shri Sanjiva Reddy: In
paper has it appeared?

Shri U. M. Trivedi: In the Blitzof
25th June, 1966,

Shri D. C. Sharma: From Organiser
he goes to Blitz. I do not know
where he will end,

Shri U. M. Trivedi: I am quoting
from  Statesman, Organiser and
Blitz. Perhaps all of them as tell-
ing lies and only Shri Sharma speaks
ithe truth.

The news item says further:

which

“Dr. Teja is free from all these.
Now the Shipping Corporation of
India will meet all his liabilities
estimated at over Rs. 8 crores,
meet the extra cost of the foreign
exchange payments arising from
devaluation and then after five
years or more fthe company will
be handed over to Dr. Teja, all
ship-shape.”

This allegation stands as long as the
Ordinance provides only for the tak-
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ing over of the company and manag-
ing it. The very title of the Bill is

The Jayanti Shipping Company
(Taking over of Management) Bill.
They are merely taking over the
management.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Does he not differenti-

ate between nationalisation and tak-
ing over?

Shri U. M. Trivedi: I do not under-
stand anything; only Shri Shivaji
knows everything.

“Withdrawal of the inquiry is
totally unwarranted. But, then,
Teja has his own well-placed
patrons in Delhi!”

I do not know who his patrons are.
I hope the Minister will be able to
tell us who are the patrons who cham-
pioned for the withdrawal of the in-
quiry against him.

Mr. Deputy-Speaker: He should con-
clude now. He has taken 25 minutes.

Shri U. M. Trivedi: I am the first
speaker. I have not dealt with the
Bill at all so far. 20 minutes have

been taken by interruptions and un-
necessary observations.

The whole question is this. Why
are you taking over the inanagement
in this fashion? Why is no prosecu-
tion launched against this man? There
should be an answer to this question.

Then, coming to clause 17, it has
been the subject matter c¢f serious
constitutional objections raised by
my hon, friend, Shri Kamath.

Shri D. C. Sharma: All of them were
over-ruled.

Shri Hari Vishnuo Kamath: Wrongly
over-ruled.

Shri U. M. Trivedi: I do not say
wrongly over.ruled. Clause 17 says:

“A]l salaries, allowances and
other remuneration paid to the
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Chairman and other members of
the Board of Control, the manag-
ing agent or an other perscn who
may be appointed or employed in
connection with the affairs of the
management of the company and
all other expenses duly incurred
in connection with such manage-
ment shall be paid out of the
funds of the company.”

I have not much information on the
subject, but I am told and I have read
it—and I believe it to be correct—that
there was one man who was known as
General Kaul. When the Chinese
aggression took place, this gentieman
suffered from catarrh of the nose and
did not find himself very healthy in
the NEFA atmosphere. Suffering from
cold, he got ccld feet probably and
he went away to Japan. I am told
that this gentleman is employed by
Dr. Teja on a salary of Rs. 10,000 a
month. Are we going to meet the
expenses of salaries of General Kaul
and the like who have been employed
by Dr. Teja at fabulous salaries? If
that is going to be done, I oppose
clause 17. If officers who have proved
worthless are appointed on salaries of
Rs. 10,000, there is no knowing where
this is leading us to.

Shri Raghunath Singh: General Kaul
was a personal employee of Dr. Teja.

Shri U. M. Trivedi: It is a good in-
formation. But he must have paid
General Kaul out of the funds of
Jayanti Shipping Company. I would
like it to be investigated whether he
paid it out of his pocket. Then, what
was the salary Dr. Teja was drawing?

Shri Tyagi: None.

Shri U. M. Trivedi: Then, was he
eating air? Was he eating air or was
he eating away the funds of Jayanti
Shipping Company? If so, in what
manner did he do it? How did he lure
3,500 persons to advance Rs. 45 lakhs
or make the Government advance
Rs. 20 crores?

Shri D. C. Sharma: Is this Jayanti
Shipping Company Bill or Dr. Teja
Bill?
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Shri U. M. Trivedi: Under clause 17
if the object of the Government is only
to ditto all the pact actions cf Dr.
Teja, I think it is high time for us to
close this chapter once and for all.
No money should be advanced to this
Company.

Then, as a lawyer, T would like to
ask a specific question. Why have you
not made the law specific by using the
words “Shipping Corpora‘ion of India”
instead of the words ‘“managing
agents™?

In his speech the hon. Minister, Shri
Poonacha, while moving for considera-
tion of the Bill, he has very liberally
used the words *‘Shipping Corporation”,
Shipping Corporation is the managing
agent; Shipping Corporation did this;
Shipping Corporation stepped in; Ship-
ping Corporation did that; Shipping
Corpoation saved the ships; Shipping
Corporation paid the debts; Shipping
Corporation saved it from demur-
rage—a'l things have been done by
the Shipping Corporation. Then, what
prevents this Government from coming
out with the truth, being very explicit
and saying, “We are appointing the
Shipping Corporation as managing
agents”? The Shipping Corporation is
a body corporate created by the Gov-
ernment of India under a statute; it
is a Government of India undertaking.
Where is the hesitation for bringing it
out that the Shipping Corporation is
taking over this management?

Before I finish, I say: Let there be
a law of acquisition for the purpose of
taking over this business and theo
acquire it. Do not give it over back
to this Dr. Teja for the purpose of his
enjoyment. The management must
not be left in the hands of a man who
has not done right by the share-
holders,—whom he has cheateéd,—by
the depositors and by the loanees.
Why run a business for the sake and
benefit of a person whom we do not
like, whom we do not trust and cannot
ask to run a business? I think, it
would have been much better if the
whole business was acquired by a law
which must have been made under our
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Constitution before we took possession
of it.

Shri Hari Vishnu Kamath; 5ir, te-

fore you proceed further, I would
request you to note that there has
been an infraction of rules by the

Chair just because I cmild not spot the
rule then. I would like to invite your
attention to rule 68. The Speaker did
not notice that rule; therefore, please

take note. I said thac orally but 1
could not point to the rule at that
time. It reads:

“The order of the President
granting or withholding the sanc-
tion or recommendation to the in-
troduction or consideration of a
Bill shall”—

the word “shall’ is important because
there is no proviso and, as he himself
held the other day in regard to Sales-
tax Bill, “in the absence of a proviso
there is no escape for me”, there is no
escape—

the
con-

“shall be communicated to
Secretary by the Minister
cerned in writing.”

There is no proviso here; there is nu
“may” here. 1 do not know how in
the face of this rule, you can let con-
sideration proceed unless you have
suspended or waived the rule. We
will only see to it that you will be
compelled to waive or suspend the
rules in our favour just as vou have

done in favour of the Treasury
Benches today.
Mr. Deputy.Speaker: The Speaker

has already decided that.

Shri Hari Vishnu Kamath: This rule
was not pointed out. Rule 68 was not
pointed out; rule 69 was pointed out.
I pointed out orally. The Finance
Minister’s example I gave; I did so,
but I did not point cut the rule. Un-
fortunately, the rule was suspended cr
waived today without anv motion.
Everything is in disorder and irregular.

Shri Raghunath Singh rose—
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Mr, Deputy-Speaker: Do you want
to speak?

Shri Raghunath Singh: Yes, I want
to reply to Shri Kamath,

Mr. Deputy-Speaker: Do you
tc speak on the Bill?

want

Shri Raghunath Singh: I will spaak
after Dr. Lohia.

Shri Raghunath Singh: He has in-
An hon. Member: How can he”

formed me that he is going to spezi.

3o TR AR Aifgar ¢ (war-
arg) : 5T FEILE A zAW T A
FT

Shri Tyagi: Privilege, question of
privilege. .

Shri D. C. Sharma: Mi. Deputy-
Speaker, Sir, I have been in this
House for a pretty long time and I
have listened to many vitriolic
speeches, but the speech of the hon.
Member who preceded me shall ex-
cel others in so far as its irrelevance,
distortion of facts and sprinkling of
acid on everybody who was far or
near, are concerned. I am very sorry
that the leader of a very eminent
party in this House should have tried
to quote from those papers which are
highly partisan and whose only duty
is this and which flourish only on this
that they should malign the Govern-
ment by trying to bring in all kinds
of mendacious and malignant state-
ments. He has based his whole speech
on that.

Before I proceed with other things
I want to make one point clear. It
was said by the hon. Member who
preceded me that it was Pandit Jawa-
harlal Nehru who gave his blessings
to this company, Jayanti Shipping
Company, and it was he who was res-
ponsible for getting it the guarantee
of Rs. 15 crores or whatever it is and
that but for him this Jayanti Ship-
ping Company would not have come
into being. I think, the gentleman
who spoke like this about Pandit
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Jawaharlal Nehru never understood
Pandit Jawaharlal Nehru and I do not
know whether I should be sorry for
his ignorance or congratulate him on
his misinterpretation of facts and mis-
statements.

It was not Pandit Jawaharlal
Nehru who gave this company a habi-
tation and a name but it was done by
the then Finance Minister, Shri
Morarji Desai. Pandit Jawaharlal
Nehru had nothing to do with it. I can
understand people slandering those
persons who are alive; I can under-
stand persons defaming those who are
sitting on the Treasury Benches or on
the Congress benches; I can under-
stand persons who say all kinds of
things against us who are members
of the Congress Party, but I cannot
forgive a person for trying to damage
the memory of a great leader of India,
not only of a great leader of India
but of a great leader produced by
India whose words carried convic-
tion to the people all over the world.
“This kind of travesty of facts I think,
is hard to beat and this is something
which has been the practice of some
hon. Members in this House.

It has been said “Why did the Gov-
ernment not hand it over to the Ship-
ping Corporation; why did the G—oy-
ernment not appoint a committee 1n
which there should be representatives
of the Reserve Bank and of shipping
interests; why did the Government
not do it and why did the Govern-
ment take this kind of an unusual
line of action?” 1 think, this line of
action was taken for three reasons. In
the first place, we did not want to
besmudge the name of India and to
soil the name of our shipping compa-
nies all over the world by doing or
saying something which will mean
some kind of ruination of our shipping
interests, not only for today but for
all time to come. The Government of
India wanted that they should try to
preserve the honour and dignity of
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the shipping industry—a nascent in-
dustry, an industry in the making—for
as much time to come as it can and
that is why it took it over; that is

why it did not hand it over to the
Shipping Corporation.
The second reason was that the

Shipping Corporation has already its
hands too full of things. It should
not be burdened with more work than
it can handle. The Shipping Corpo-
ration also, if I can put it like that, is
in a formative stage, and when some-
thing is in that stage, you cannot
overload it with more work than it
can handle.

Thirdly, if Dr, Dharma Teja was
guilty of those things, and he may
have been guilty of those things—I
may have heard his name; I am not
competent to defend him—if Dr. Teja
was guilty of defrauding the deposi-
tors’ money, if he was guilty of taking
money at exorbitant rates from
people, if he was guilty of having liti-
gation against him for the non-
payment of his dues, if he was guilty
of leading a life of conspicuous con-
sumption, I think, the only thing the
Government could do was to take over
his company and to see to it that that
company is managed in a very equit-
able manner.

Now, it has been said by some of
my friends that the Government has
taken over this company because they
want to restore it to health and after
it has become a normally functioning
company, they want to hand it over
to Dr. Teja. I have heard law points
made here. I have heard all kinds of
things. I never thought that some of
our Members could also indulge in
flights of imagination. If they think
that this company will be handed
back to Dr. Dharma Teja after 5 years
or 10 years, I think, they are indulg-
ing in fanciful speculation. We do
not have any basis of that kind. I do
not think this is the intention of the
Government, After all, Dr. Teja
spent Rs, 8 crores and the guarantee
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was Rs. 20 crores. If the Government
wanted to force this gentleman to
keep going on, the Government could
have gone to utmost limit of
meeting that guarantee of Rs. 2C
crores. But the Government never
did that. Therefore, I do not think
the Government has any intention of
doing that. The only intention that
the Government has is that the
Jayanti Shipping Company should be
taken over so that the good name of
this country is saved not only here
but also in those countries with
which this Company had its dealings.

Sir, I am very sorry that each one
of our Ministers is going to have a
dose, an unfortunate dose of that kind
of thing. Every day, that is happening.
Everyone is having a dose of that
kind of thing, Some day it is the
turn of Mr. M. C. Chagla; some day it
is the turn of Sardar Swaran Singh;
some day it is the turn of Mr. Nanda
and today, luckily and fortunately, it
is a turn of Mr. Sanjiva Reddy. Dr.
Dharma Teja came in an imaginary
plane, started in an imaginary plane,
and flew from Tokyo to, I think,
Hyderabad. Where was that plane?
He came to attend a marriage which
never took place. They say, the
marriages are made in heaven. If
one of his sons in his previous birth
made a marriage in heaven, I do not
know. But none of his sons made
any marriage,

You can understand what is the
intention of the Jayanti Shipping
Company being taken over by the
Government. What the Government
has done is
absolutely justified in accordance with
the provisions of our Constitution, in
accordance with the finances of the
country, in accordance with the deve-
lopment of shipping which all of us
have at heart. Therefore, I welcome
this Bill and, I think, that we should
discuss this Bill as it is and not go so
much right and left.

My friend has been talking of some
clauses. I have read all the clauses
of the Bill. There is nothing in those
clauses which goes against the interest
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gf our country. It may go against the
interest of this party or that party.
But the whole Bill is conceived in
the best interests of India and, I think,
it is going to be impiemented to the
best advantage of India.

A reference was made about some
General who fled away from NEFA.
I do not know anything about any
General who fled away from NEFA.
His appointment as the Managing
Director of the Company, I think, that
was an internal affair of the Company.
I do not know why people are bother-
ing about that.

With these words, I support the Bill
and I hope the whole House will sup-
port it,

Shri Solanki (Kaira): Mr, Deputy-
Speaker, Sir, I rise to welcome this
Bill but with a very sad note that this
is something like an anti-climax
which has come to us very very late
indeed after three ycars of the Com-
pany’s affairs being discussed in
newspapers, so many scandals, gossips,
as the Minister says. Whatever it is,
there were several reflections on the
Government, on several Ministers and
after all that, after three years, the
Bill had been introduced in the Lok
Sabha.

I would like to divide this Bill and
the entire matter on which I am going
to speak in two parts. One is where
Mr. Sanjiva Reddy has entered and
the record is very clean and he has
taken action. I have taken care to
look at the Government point of view
also because I believe in constructive
criticism. I do not want to throw
things at Ministers or anybody. It
seems that since 1963 to July/August,
1966, the record of the Ministry is
very very clean, They have moved in
the right direction after they rea'ised
that the Company was losing money
and there was a time when the repu-
tation of the country would also have
been brought into question.

My hon. friend, Shri D. C. Sharma,
just now said that all this was done to
save the name of the country. I am
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afraid, it was rather late bccause in
mainy spheres and in many places
round the world, the Jayanti Shipping
Company had been discussed quite
often. Not only that. I bappen to be
a member of the National Shipping
Board and I have been taking interest
in the Jayanti affairs for a long tiine.
I recall a very sad day in Madras
when our first meeiing {ook place.
The Chairman of the Shipning Board
is here; probably, he may not beer
with me. But I shall repext what
happened there. There were certain
other Members of the Shipping Board.
We wanted to discuss the Jayanti
Shipping affair. We were told to keep
quiet about the whole inatter because,
they said, enquiries were taking place,
and that nothing should be discussed
at that time. A senior Member by the
name of Mr. Master was with me and
the previous Minister, Mr. Raj Baha-
dur, took him left and right, 1 would
say, to the point cf insulting him as
if he had committed a crime by utter-
ing the word Jayanti Shipping Com-
pany. He wanted to know what were
the facts behind the Jayanti Shipping
Company. He had certain facts
which he wanted to place before the
meeting. We were an Advisory Com-
mittee and we were proud that we
were taking part in the development
of shipping and all that. We wanted
to place certain facts, This man, Mr.
Master, was insulted. 'This matter
went on for two other days. WMr.
Master could not feel happy over the
whole affair. He maintained that he
was right. How right he is, the Bill
proves today, the National Shipping
Board's report proves. There was
something fishy, something wrong in
the entire affair, which was being hid-
den deliberately by the previous
Minister, Mr. Raj Bahadur. I have
wnothing against Mr. Sanjiva Reddy.
But I can say that the same facts were
existing since 1963 and what was the
reason for not taking immediate
action on this matter? The reputation
was spoiled only then.”

There are certain other facts which
Mr. Sharma mentioned: people are
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bringing in the name of the late Prime
Minister, Jawaharlal Nehru. Nobody
derives pleasure by bringing in a
great men’s name in this matter. But
sometimes people are known by the
company they keep; they may have
done thing with pure heart, they may
have done it in national interest. But
it has been proved today that that
national interest has caused the great-
est financial harm and loss to the
country. That is why certain names
have been brought in. No Minister
should get annoyed. Half of the
Cabinet is named in the Jayanti Ship-
ping affairs. I do not want to men-
tion them because maybe, I do not
believe that; I do not have the facts
to prove them and, therefore, I do not
want to mention those. But there are
certain people who have sent telephone
calls to us on private lines—those who
are connected with Jayanti Shipplng—
and they have given certain facts. I
do not know how to believe them. But
it is such a series of things that it is
very difficult to say whether it is a
fairy tale or whether they are facts.
My contention is only this. After Mr.
Sanjiva Reddy’s arrival in the Minis-
try, things are going on in the right
direction. Why were we told on the
previous occasions that we should not
discuss these things because they are
of a private nature, because there are
certain inquiries pending?

Mr. Sukthankar was the Chairman
of the Committee which went into this.
It has given a very bad report. He
is unable to find the facts because nc¢
Director of the Company, even Mr.
Teja, is helping the Inquiry Com-
mittee with any facts; they were avoid-
ing it; they are avoiding even today.

I believe there are criminal pro-
ceedings against Mr. Teja. Mr. Teja
is not an innocent man as Mr. Sharma
tries to prove; he was saying that if
there was something wrong, he would
have been drawn into it. He .nay be
m Venice. But there are criminal
proceedings against Mr. Teja. Why is
he not brought to this country and
asked to explain? Why is he left a
free man? We have previously arrest-
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ed thousands of businessmen who have
committed such faults and thrown
them into priscns. Even these poor
goldsmiths are thrown into prison be-
cause they went on hunger strike.
But here is a man who played havoc
with Rs. 20 crores of this country, who
has played havoc with the reputation
of our country and he gces scot-free
and he goes about all around the
world, but we are not doing anything!
At least there should be a ban on tlis
man that he cannot leave this country
until all the charges are cleared. I
have nothing against his personal 11ee-
dom, but when a charge is laid against
him, when he does not come forward
before this Committee, we should hove
placed that ban. This Committee is a
total failure and Government, I ‘hiak,
is talking of having a new Committee
to have a further probe into the
afairs. If this is so.... (Interrup-
tions.) Of course, the Government is
not ready tc have a further prcbe he-
cause it would not prove anything.

Shri Sanjiva Reddy: Everything is
with us,

Shri Solanki: Everything is with
you? There are still reports in your
own committee’s report, in your cwn
speeches in Rajya Sabha—I have pre-
pared myself for this Bill; I can read
out—where you have said again and
again that there are still certain rat-
ters which you are not able to find.
Another thing which the Goverameat
argues here is this: “we are not ready
to have judicial inquiry or any fur-
ther commission because this will
harm the other interests which may
come forward with facts. There are
people residing abroad—America, Eng-
land and wherever this man has mov-
ed. Wherever he was connected with
this affair, there are certain reports
,Which are not coming forward from
there. If you want those reports, first
of all you will have to get hold of
Mr. Teja because he may be canvassing
in his own favour all around the
world with the money which he may
have misappropriated: he may be
throwing money all around (o get
everybody’s mouth shut. I would not
say that, but somebody may say, “is
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the Minister afraid of him; is the

Government afraid of him; is he biack-
mailing somebody and that is why he
is left scot-free and no action is taken
against him; Mr. Teja is not brought
here because this is the reason”.
Therefore, first of all we should con-
fine him into the boundaries of this
country. When we are investigating
an important matter like this, he
should not go scot free, telling people
different stories. He must be hiding
so many things. This is a major thing.

Another thing is this. There was
one Director, Mr. Parasuram, who a'so
raised this issue previcusly regarding
Jayanti Shipping. He placed a \iemo-
randum in the meeting of the Board
of Directors against the Jayanti Ship-
ping proceedings. He was not happy
about those; he said, “this business is
funny; we are not making profits;
there are losses; there are violations
of Company Law; accounts are not
being presanted”. I would request
Mr. Sanjiva Reddy that, if he has a
copy of Mr, Parasuram’s Memoran-
dum, he may lay it on the Table of
the House; let the members know what
this Memorandum says. Unfortunate-
{y, he was removed from the Board
of Directors for raising his voice.

Another genfleman is Mr. Tirumala
Rao; he resigned from the Company
just a few months back when the
trouble was brewing; he is a Member
of this House; we would have liked
to know something from him as to
what were the facts about Jayanti
Shipping. We do not want to accuse
you widely. We are also concerned
about the reputation of this country.
The pecple connected with the Com-
pany keep their mouths shut; every-
body keeps his mouth shut and you
want to produce a rosy picture before

. the House that everything was golden

and say, we were sincere and honest;
why are you accusing us? I am at a
loss to understand”. Where are we
to get the facts from? If the facts
are with you, you should produce the
facts. If the facts are with other
gentlemen who have raised their voice
against the Jayant! Shipping, let them
come forward and produce the facts.
Therefore, I request the Government
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that an investigation be held within
this ccuntry. We do not want to pre-
judice the investigation going abroad;
wherever it may be going on, if they
can produce the facts, if they
can give certain data on which we can
lay our case, let them do it without
appointing a commission; a commis-
sion from here for abrcad will not be
of any use. There should be a com-
mission within this country against
people whose names have been con-
nected with Jayanti Shipping, a com-
mission for such people who have
been able to give facts but have not
been able to produce them because we
have ignored them; a judicial com-
mission is necessary within this coun-
try to bring forward some sort of data
on which we can lay our case.

I agree that through this Bill you
want to take over the company ror a
certain period. Also the rumour that
it is taken over only for five years
may be proved incorrect and you may
come forward with an amendment
making it fifteen years. That is a
good thing; do it, because it is no use
running this company and making the
losses good and then handing it over
to somebody else who might lose the
money. The Shipping Corporation is
not overburdened; it has a big future;
this Shipping Corporation can make
as good a progress as Air India or any
other Government enterprise. (Inter-
ruptions) . 1 am only making a sug-
gestion.

While the entire procedure was go-
ing on about Jayanti Shipping, all the
private shipping companies here were
looked upon as if they had committed
a crime. They were criticised; they
were tcld that they were limping while
Jayanti Shipping was making a mar-
vellous progress. I have time and
again noticed this. There was an ac-
tual discrimination between the two
and Jayanti Shipping was treated as
if it was the favourite child f the
Government, it was doing all wonder-
ful things and it was earning thcu-
sands and crores of rupees in foreign
exchange which Mr. Teja has promis-
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ed, and the other companies were

severely criticised. You can see the
previous reports of the Ministers and
the speeches made, particularly the
speeches of Mr. Raj Bahadur which
relate to these things. There was
severe criticism of the other com-
panies. I was there when he referred
to this: he said. “if you had asked for
a loan you would have got it; b>cause
you did not get it and the other com-
pany got it, you are critical about it”.

There was no such thing. It is not
that other persons present at the
meeting had remarked upon the
Jayanti Shipping Co. because they
had not got the loan. Sverybody was
concerned that the facts should be

found out and should be placed before
the country so that the rumours or
whatever one might call them might
not go round and spoil the reputation
of the Government and the company
and our reputation abroad also.

15 hrs,
Therefore, I humbly suggest that
the commission within this country

should be appointed for finding out
facts. Mr. Teja should be confined
here and he should not be allowed to
go abroad, roaming round and can-
vassing in his favour.

In this Bil]l it has been orovided
that the company may be taken cver
for five years. The period may be
extended to 15 years or 20 years, An
amendment to that effect should be
made in this Bill.

Shri Harish Chandra Mathur
(Jalore): I wish to participate in this
discussion because I find that there
are certain very important issues in-
volved. We have been talking all the
time about how the public sector has
been functioning. My hon. friend Shri
N. Dandeker is present here. When-
ever there is a reference to the public
sector my hon, friends like Shri N.
Dandeker have been pointing out how
the public sector has acfually been
functioning. Only on the 22nd instant,
when we were discussing the motion
regarding the Report of the Public
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So, it had been stateq that the thing
had been carefully worked out. But
we find that now it has been proved
that it had not been carefully worked
out. Then it was stated that mis-
fortunes wculd never occur and that
nothing untoward would happen. But
it has unfortunately happened.

The third question which had struck
me was this. If these terms were
available to a private company, why
could they not be made availabie to
the public sector corporation which
was already there? Why could this
work not be taken over by the private
sector? Therefore, a question was
formulated by me on this and I ask-
ed:

“It is found from the statement
as well as the reply given by the
hon. Prime Minister that more
than 90 per cent of the money has
to be found by the Government.
May I know why our two public
sector corporations could not have
taken up this expansion instead of
private company getting into it
and getting al] the 7profit after a
few years? Have we changed our
policy in any manner, abdicating
in favour cf the private sector?”

This was the next question that I had
put, and again there was a little bit of
rigmarole by the Minister concerned.

Then, fhe next question which was
put as follows:

“May I know if it is already the
decision of Government to limit
the scope of the public sector to
only this particular branch of
shipping and not to take over the
freighter and other business?”.

Again, the Prime Minister intervened
and gave some sort of an explanation.
I have taken care to mention all this.
Just to point out that some of us
naturally had some apprehensions and
we had administered this warning on
the floor of this House. When these
clear and categorical assurances were
given, it was naturally expected that
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both at the ministerial level and also
at the secretariat level, the necessary
precautions would have been ‘aken and
in any case they would be taken at
least after the warning had been
given. I do not knew if it is correct
that this adventure was not recom-
mended from the lower level. I do
not know what the recation of the two
existing public sector corporations was.
The hon. Minister has to make it clear.
I do not know what the advice given
by the experts, secretaries and others
was.—I would like the hon. Minister
to throw some light—when this was
formulated.

I do not want to restrict the dis-
cretion of the Ministers. They raust
take bold decisions, of course, and
there is nothing wrong about it. Even
if the advice had been otherwise, the
Minister was absolutely free io take
his own decision and go into a bold
course of action. I would even ap-
preciate that. But I definitely feel
that the Minister, if he was taking that
bold decisicn in spite of the warning
administered on the floor of this House
by us, really owes an explanation to
this House and to the country as to
the steps that were taken to cnquire
into the credentials of those pcople
who were being favoured with a big
loan of Rs. 22 crores and more, aud
also the safeguards provided and how
those safeguards have gone wrony and

who is responsible for it. After all,
we are not here to tolerate playing
with public money in this manner.

Therefore, responsibility must defini-
tely be fixed, and the main purpose cf
of my taking part in this discussion
is to ask the Government to fasten
responsibility at all levels and at all

stages.

After this company had been permit-
ted to come into existence, we had
occasions to know that all was not
well with it, and the people in the
company were very clever people try-
ing to do all sorts of funny things.
During certain inevstigations also be-
fore us in certain cases—I would not
like tc refer to individuals or to the
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evidence which came before us—-it was
made absolutely obvious to us more
than two years ago as a matter of
fact that this company was going to
come to grief, that all was noi well
with it. Yet I do not kxnow how this
was permitted to go on perpetrating
fraud after fraud upon this country,
upon the prestige of this country and
upon the prestige of the sector with
which we are concerned. [ think
somebody has to explain to this House
and to the country on this count. After
it came into being and started func-
tioning what was the nature of the
directorate and the governing body?
Can we fix the responsibility on the
governing body cor not? Who are the
people responsible for it? What were
the safeguards provided? Who were
the people put on th board of the com-
pany from the Government side and
did they warn Government or not?
If they did, did Government take
necessary action or not? Somebody
will have to be made responsible and
some action will have to be taken.

I think it is now time that wc un-

derstood our sense of responsibility
in the matter of public funds, funds
which are raised with the sweat

of people. Every little rupee, every
little paisa means something to the
poor taxpayer. We cannot be per-
mitted to squander large sums of
money without giving an explanation,
without holding people responsible and

without meting out punishment to
them.
Therefcre, the second question

which arose was this.—It is not only
in respect of this company I am talk-
ing; as I said at the very outset, I
thought of taking part in this discus-
sion only because certain important
issues of a public nature are involved
in it.—Whenever we advance such big
loans, whether to the public scctor or
to the private sector, we have got to
safeguard our interest, our money so
advaned. Let them have all the free-
dom; let them act bona fide, If they
make a mistake bona fide, let them. But
where mala fides have been proved, as
have been proved in the case of this
company, drastic acticn is warranted.
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The House should not rest content

until and unless it is satisfied on that
account.

Therefore, while commenting cn the
operations of this company, I cast a
wider net and I want to remind Gov-
ernment of their respomsibility in see-
ing whether wherever big loans have
been granted, necessary and adequate
precautions have been taken, and
ask them whether they will be able to
satisfy the House on this point or not.
I am’ not interested in individuals,
whether it is Mr. Teja or anybodv. Y
never talk of personalities and iraivi-
duals employed there But of course
the manner in which Mr. Teja or who-
ever is responsible was moving was,
it was obvious to anybody, {shy. Im-
médiately Gen. Kaul is relieved frem
there, he employs him on Rs. 10,000.
This one simple act should have seen
and it should have been realised from
this that this man was wanting to
camouflage, net in influential people
and cover up his misdeeds. How
could the company aflord to pay
Rs. 10,000 for nothing? No private
individual or company would do it.
But such a thing happened. I think
the Government and those responsible
for the management should have cpen-
ed their eyes, should have seen througn
the game. How does it happen? It is
the responsibility of Government; it is
the responsibility of those who admini-
ster.

The hon. Minister will agree that
their liabilities are far more than their
assets. It is one thing to say that the
fleet can funcfion in such a maner that
in another two years you can make
good the money. But that does not
absolve you from the responsibility;
that does not mean that there is no ,
loss at present there is definitely a
loss at present, a big loss of Rs. 2
crores, at least Rs. 13 crores accord-
ing to Government’s own admission.
It is a dead loss to this day. What-
ever it earns in future is absolutely
another matter. Assurances were
given in this House on this score, that
there would be no loss and we have
provided against all misfortunes. But
there it is here and now definitely a
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dead loss of Rs. 1} crores. The com-
pany might earn another Rs. 2 crores
per annum, possibly Rs. 3 crores. That
is another matter which is distinct
from the present dead loss.

Passing on to the next point. I see
absolutely no reason why only the
management should have been taken
over, and why the entire company
should not have been taken over, The
other day the Commerce Minister told
us that he is going to bring forward
a Bill whereby Government would be
enabled to take over those concerns
in which there is bad management,
where there are defalcations and
various other irregularities which
were making those .running concerns
go into rack and ruin; then Govern-
ment ccme in, take over the manage-
ment, reclaim them, salvage them and
them hand them over.
to be finished. If because of any
legal difficulty it is not possible for
the Minister to take over the com-
pany, and if he wants to take advan-
tage of the legislation promised by my
hon. friend, then it is for him tc make
it absolutely clear on the foor of the
House that it is the intention of Gov-
ernment to do so so that all doubts
are dispelled. My hon, friend who
spcke earlier laboured on this pcint.

I want to have an absolutely cons-
tructive approach. I want the hon.
Minister to give a sort of undertaking
and to asuage all apprehensions that
we do not want to deal leniently with
this case and that we want to
handle it absolutely firmly. Do not
just take over the management only;
take over the whole thing, not that you
earn Rs. 5 crores and then hand it
over.

My last point. From the statement
which the hon. Minister made in this
House, it appears obvious that all sorts
of things have been done by the
management, all sorts of frauds, mis-
appropriations, drawal of funds. Even
on the basis of the facts given to -us
by the Minister in his statement, cer-
tain criminal action is warranted. I
think Government should move in the

1480 (A1) LSD—. '
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matter and see that those who are
responsible are brought to book.

Shri Tyagi: That can be better done
when we take over the management.
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Shri Harish Chandra Mathur: They
have already taken over.

An hon. Member: That is possible.

Shri Harish Chandra Mathur: By the
Ordinance they have already taken it
over. Now we are going to ratify what
they have done. I do not know wha-
ther they have taken all the necessary
steps. Once bitten twice shy. I wish
they learn that lesson. They them-
selves have come to certain conclusions
as a result of certain inquiries. There
is no use going into perscnal matters;
as I said at the very outset, I am con-
cerned only with the major issues in-
vloved. When you advance loans, lock
into the credentials of the party, make
provision for safeguarding cur interest,
see how' the party operates and see
that such things do not happen. When
such things happen, meet them pro-
perly and squarely, create a sort of
confidence in the minds of the House
and of the people that when you are
going into business you mean business
and will tolerate no nonsense. In this
particular case, you must assure the
House that yuo are taking over the
entire company and that you will

* leave nothing undone to punish those

who have been invclved in this matter
for a long time,

roge” T Ay Wfgar ey
#EIRW, WYL qIET { At ewTAr
f& ag ux foit gear <@l 1 g9 & o5
Fag o < g fF ag o faar g
fafa oy wr & 1 9 qfer At
TEOF TGN QT L

st gfogar AR ¢ o Afgr
e R qF oF e & e ¥
v ¥ ag Fe wea' § i s A &y
fafqa T § 1 F¥ TREE oAy
T 7Y & v addRe § A AW T
ST &Y. . . ( TmEEe )



6853 Jayanti

TMo W wAIEE sfgar : gt @@
T § | ag 3w & AT @gw Ay
g OF A e @y g fow &
I O fAsl sl % g WY

g 1 fyg qr feat war ar o1

o IH THT TH FTAT F T g /A
qHITF T # oA § w2
SR ag Aidr AN qT )o@ W
FEAA F T F AY-T1F TR AgTH-
TAT FFIAY & qg arer gurafa s g
AT A e 3 & fow g da
& 1 =R e #% & 99 9 qFe
I F fo¥ R g w7 9w feoag
A H A § wawx A dw
g T g 5 9w ¥ faw deaw-
Afes sk gfem de §
T F IhA o o dr wY -
YT FXET FT gT qT4T AT qHAT
& AR A 9 ATAS I QT AqTY SO0
qFHS E |

g & S w4 g FY feay
[ F—FW ¥ 37 qx qaweAT F9@Tw
arfed | g3 HeAY ST —gATIT AT F—
SmaT F1 frregae Fvaet &1 fa fear
g fo & s Sgeradr FRE
wot foran, fea off af &7 ¥ a@
Fort Sy & At F 7 ferawe o am
faa faar, woq fgae §, ag e
g% gaea o @ag & 1 afww &
oF AT I T IR g fF o FRn-
AT gH AT X TG AT FEGAT FT
Y fadws @1 41, A AH STFEA
qT, IR TE  TF FTAT F&TT a7
foar, et TEAET qF JaTT fFAT
™A@ TH AT g T —HAT
Fgatag A g@d A qwmEs |
o9 & 717 H areid fg F1 QT
Fqral §—465 WX 466 3w, fowd
T qEATAT  aATHL AN FTH FQ@ §
DITRAAE F ogIT B, R
wATAT JIT f@R Y IWT 405 W
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TH 406 &, forg § gurg § A
goaRk @ w 3 &lq « Far
o gAt gar & 1 3 AW wE
ot gRqe FaAY FFH § FH A
AT AR I TEAATA H1 AT T §
ok ataE 3w ¥ @ warer,  @ifE
W T § N @) Fgroey
FEY A FAT AR, IAF GENET
e 9T Faoa g F faef fgama &
faely a8 F owT FTAT HT Tg WY
AT A @aa g

AIAAT TG @ TG gy AT ¢
oY 5 gEiHT F' W F W, g
T B IO A FAET g, TR
e F AEH1 42 T g G foar
g @ o 9 e ad-ad g
#f &, W1 20 ¥ 30 @M@ gl #T
g—wir  qfe, SEe & fer &
FAT | 30 AT Y, R A Y
@ AT @ T g BT T |

=t fw}  quY & feaE ¥ qiw
FAT |

Mo TW AN Afgar : T,
g & fgam@ @ 20 dtg afs Farf
FAT TIT & AT 99 gQ | I AT
IR | far ot R T -
qfd X FIGET AT AE F FE AT
glqar @ #IR W 9X . fasi
feara & dur ST Far ,  qESY
AT § A ag TAAET FAEE AT 7
gara §fF # O @Ea Araww
@ T ® I w ag fawge amw
faar gar & @ A AGAT W
L

T & wATAT AT T FEAT
gt § “feer Sl AW 9N
N SFW T TF G A—37
g qfe, @ F W ;W fgw
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qHA &, g IATe FHIE I A
WF A9 TG Y TET Y AT AR
F fay Wi o feat w2 3, oY fomy
WIE AW I IT { A ford OF Hqew
garelt o forat Fey a—TaT 5@ ¥ forar
gl A9 W FIN G
fafam Ffeae ATATY, @AW,
TR FTEY ®O@T ST fEAr 1 o3ER
AAET 99 ¥ g @ded ¥, 99
faeet fug forat,  amw & & wwmar g
f& et @ fmr g, @ s«
FIAT J AT FL A A e s AW
T qFI AT QIR g, g FaT arTw
AR o9d fggw A owr FTR/AN
W TF ety foaw o sooe o
gdaw Swar ey § o &
gaear g f5 foar amd st R
W S A g R Ay
q AT F AT I AT IRAE |

®N T fag (FaAT) o own
F-HE q a7 arg-ary !

o W AAIET Slgar : w agt
FIOAT UFE §, SHET WY THT 292,
397 HX 398 IFA AT §, 39 X H
I F FAX AFEAT q@AT AT GHAT |

oS TUM WA FT 39 WS F agq
gaE T @AT ey | AT ST AR
gaTe & wfa s gem, 99 A faw
# afes qow T AW daAT F, WIF
GESIHT FAS Y We F, 79 43T 12
fgd, s forar § f fawwa, 1965
F o qw wgww, S @ar FroAr F
Fafemr seddex & ST qur W7
=t Feet AgET, $ M1 BT I
AT FT TRy, fRwE & faar
T | = T g F AR A F o
g i g § fF ag @ w9

Bill

fr feam wvo) 8, faeae de &1 g,
& "o qwen § ¥ g

| et gew § w61 1 @) E, a5t

¥ fgaw s AfSy 5 ¥ 397 W
fegesreeie ¥ WA €, T qTHAT STA,
agr WY T FY G Fgar | F I F
T FE FA F AN AT E,
at aga Ao R §, R At
T AT RE, AR T TS
a2 5y @ & | il 5@ 9% i sy
@ T Tifgd, wWifF ST FB q®
FRAE TGN IH FT TW AR A
FRAT ST |

=Y Fr A & e F wwmar
§ ST FIA FT AT Y AT AIRAE
agt X ST fow ffr M & 0 @
BN T9Y AE WX IAH ANEA ;T
feara svmaT s, fa=T w-F & S
AFQ @Y, wF ar w9y fTE@T ma-wT
¥ f¥ gu, @@ ¥ wmw gu i
Y qIT FT ITH A 97 |

o & % grrg § 9O HA A
STRT TS ALY FEAT AT, @I TEH
FRARF, T I3 a8 Ao@)1a frarT
g1 ... (zEIw)

@Y, § agg e I O @

£ T I T UF & @ E, I

IO W @ A |

T I WO H FT ST hEAr
&ar & g 39 B iR w9 &
A ¥, 7 9 THIAT q@IT & ATHA
%, 3 ¥ 7 faw &, @ 3w S s
fF ¥ @i aF oF SR AT

Shri K, C. Sharma (Sardhana): It is

not permissible, he is insinuating.
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Shri 8. K. Patil: I rise on a point of
order, He cannot go on. You have to
listen to the point of order.

Dr. Lohia in his speech has suggest-
ed something. If it was merely show-
ing some distant relation in this coun-
try, every citizen is related to every
other citizen, that is different, to that
I would not have taken objection. But
his subsequent statement that if he is
not arrested or any remedies are not
sought against him it is because the
Prime Minister is prevented from do-
ing so because of that relationship. is
tertainly an insinuation uncalled for.
He must withdraw it. Otherwise, these
things may be expunged from the wro-
ceedings of the House.

Tro TW AR wfgar - av &
HTE Fg 37 AT E (F I T a4 . .

Mr. Deputy.Speaker: He said it is
for the Prime Minister to take action.
There is nothing else.

To T AT g H fgar 7y -

T &, TT & Haed THAT FL | AT

N @lgw #7318 ) S A
. a9 T ... (Interruptions).

Shri S. K. Patil: What is your rul-
ing?.....(Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri S. K. Patil: Have you followed
my point of order?

ft o= fag o TEr weEH Sy
WRAATAT HT T5d qT dod T HY
AT &Y IX FY FAT AW FZL FET
gy & 1 AT F A 7 g W |
2o AfFAT ¥ A1 95T 79 g7 &, faeger
W Fg 8 |

Mr. Deputy-Speaker: There is no
point of order, Mr. Patil. All that he
says is that there were the directors
and the Prime Minister was to take
action.
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Shri S. K, Patil: I was afraid that
you did not follow what he said fur-
ther. If he had said that there were
the directors and they were distantly
related, I would not have raised the
point. But further, subsequently, he
has said that action was not taken
against him because of that relation-
ship. That is certainly an insinuation.
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Mr. Deputy-Speaker: He di& not say
that; he has only suggested that action
should be taken. ’

Shri S. K. Patil: No Sir; he has gone
further...... (Interruptions).
it festfe et (Fifergry : Samemren
wgIeg, 717 § fg= &1 quam A 21

Tro TW AAGL Nfgan : a8 =
FfFg@efan wwgu fs §am
FE W@ g |
Mr. Deputy-Speaker: I will read the
record. I will examine it; if anything

is objectionable, I will expunge. it.....

(Interruptions.) I have already said
that I will examine it.

o TM AT Afgar : wF &
g faan san & 5 v St ) aeeang
& qrga wu fasht feama ¥ fea v
¥, ST FROET & e § ag
g 9% JAGAT R FiE &9 AT
WTgq WIGT ORI F w0 §, e
F FUT Y HHEAY gl A I §, aE
ag FY TATST q, AET GG T, TG
& wal ) waw & § s fomm s @
¥ | 3g fo oy wow femme & =i
AF0 X ag IHEA g™ A qrw
aHEY ST =gy | ag AT ATRar
T g |’ WA e &Y e
meat § i g o awew A #wr @ e
fosterer QaT e @ f §9 FEaET #Y
TA IARICAL, T 10, 1966 FT
€ F 99 A THW 91 1 A AT @,
Iq 4 FAT 38 TG SGTT 47 | TH 9T
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AT AR W FER AMEE 6SE
MR FfF 4 7, 38 qM@ To F TFAT
T {TS ATY F39 FT @ &, AT 2077
25 AT T FT M X 97 |

oq gIT9 g ST 3 F q6Y A
QY T F 1 3T A A I ALY
fr o 18 a1 19 ¥ & gAR I
FY GHAT qGT TEU &Y WT & | B
o Wl @ § 1 ¥ WWeT 6K
T2 ST A § =TT Sfaw § S AH-
wigt ¥ M wfaai § afen foy s
FT Y § A A 7 G 7T @
FRE 1 W ok ag =l famar @
fr G ot %1 Aran fowar wfemt @7
Awangl ¥ el a| aesw & A
dIeT I | 9 S FEiAd # &Y Sar
& % 39 T WR & I9T qgE F
FaeT #YE FTLATS TG AT I AY Ao
T fF grusHAa § ag 919 @waAr
sty fF #% it §8 F@r o, w_
wz &, %) et a<g &1 = At e
FIAT§ | FaF HATET TF G [
FIT@AT R | 78 TgI & f oy 9 e
T AT § a8 F FI sATar F fear
FLAT & | EHIMRTX WIGHT AT I
& g et | #9 § T faew
figaet ¥agg@mg 5 gkam
o wrag QET 3 9T T 1 9 g9T
W T A BF AT F@ & ) AU H
|1z AT AEAC T TF IE SRFTCHF
T\ Y a1y @R F T 0@ R
i gIF g ET g, RwWH
AIY-AG 5T 7 49 A7 GIgd F TR
¥ oF AT AT A § w@Ar Qe
SAFqE ¥ FisTA famw
RN frd T ¥ Gy fAXiew
®, TYAAT &, AT AR Gar fyar
qT SXITH g Ay A A, WR
w6y G faer, TR @i o awar
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AT AT | 3ET F UE-HIT ;G S
gl At fE arwEe § 99 5 erd
TR AREAT W ¥ qq A AT W1
T AN T

Mr. Deputy-Speaker: What has it to
do with it?

o TW wAEE Afgar : 9fF FE
& o7 AT §, 39 Fad ¥ 9g I
Yo & i 7 3o ATga &Y 5 arEa -
T H=BT L q gH A &R | AT G-
welt St & & sive wear § 39 wwer
F F1T 9g gT FEAT Y, §F A0
fagre  FCAF T IS WET FT FRAOA
Fuar  sRAww Yfaw & wfw
faerme FX FIWA AT TS F
FUXTHSHT 9@ | S &7 Sy Saqra
AN 99 F a1g # BIAT FEAT F qH
¥ FRarE agi <& & 1w
Y A FOR I3 dAW " O N
T @1 qg waad T gHART [
o oY QET §Ew ®Wm wifs 5w
FTATE R agd {9 ik Fxar § 1

TR W @A sl Wt
siteat gfee Wit ): Swiemw wEea,
A gt o8 58 W g 5 St feger ad
THER AR A FE §, S @ Jag
3T & sfag 78 swasr g 1 wifw 3
am Seiv fag g, e §¥ W fiwmex
faw ©F § W ag @ F=-ITT
fommezr @1 & 1gE § AW A
faaragl & | AT ST HIw a7
" o6 97 &1 qg7 Nfawgam frat g,
ITFIRA A @™ ¥ gAr fafawex
qrea 9% ¥ 794 fF A qgw Tg oy
Fg 9% & 5 ag fafaw s fafawer
sEferE 37 & faers a9 W @Y
g 1 amgR ¥ fremm s@m gk
g A g 1w A e
radfers T § aw e g
g wrR...



6861

Jayanti

Mo TR AARET Aifgan : WA
N @ A9y | I ag o area
§ TWIOARTBAE w0

JYTEAR REWRA : - AR, AT |

Tro T qANFT Nfgan : 77 A1,
AT AT ¥ | R e w@ o
§ § draT @1 g q@T g | g
F . .,

s g wisht : o=@ oo g
qa s fadmm g gAT g a9
ST T8 AT war g

Mo TH AAET Aifgar

I R WS, AR |

« %%

Shri S. K. Patil: Those words* should
be expunged,

Mr. Deputy-Speaker: It is cxpungeéd.

it exvly : JuTEAe WEYET , Fifgar

qrgT AN H g wg faar w0 W
TFII FT fear Sy |

An Hon. Member: It has been expun-
ged.

Mo TR AAEL Aifgar : I
CER S G AR L8 G A
T a9 HWET |

sy g iy saT ag
fw

How does the INTERPOL function?
There have to be extradition orders if
Dr, Teja is in France; we have no such
treaty with France. But .these are
certainly matters which, I hope, the
Minister will look into legally. We are
not against punishing anybody who is
guilty and certainly there is nobcdy
who can bring pressure on any of us
here to interfere with the functioning
of . justice.
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o T AAFT ANfgar : s
R, @ R ATy T F o
;‘rsmé A & waenfems 7€ g
|
Mr. Deputy-Speaker: I do not allow

you; please sit down, Shri Raghunath
Singh.

o W AN Afgm - w71g
qUARY I F1 fF gFEifeqd -
A #1 gar &, waRw gead
F for eroifemm Y s&w@ @
g 9 TAW HAY @ F 1 o@@m
1T Fg FAT 8 |

t avdr (fga): oo g ay
q

srgaafag - F@TogAA !

o1 IR IR FAT AT g ?

Mr. Deputy-Speaker: Order order.
Please sit down. Mr, Bagri. If ycu
go on disturbing like this, I will take
action against you.

=t aTEY : g g F, R A}
HTET F3 |

Mr. Deputy.Speaker: Order, order.

Please sit down now,

&Y qUTEY : W TF SAGEAT FT ¥
§ | W 9 a1 F IW F AT GA
q 1

Mr, Deputy-Speaker; There is
no point of order. Shri Raghunath
Singh.

M A . A CF @rEE AH
ARET 8, AU TF @rET W WEI
g
Mr. Deputy-Speaker: Shri Bagri is

obstructing the proceedings of the
House. I ask him to go out.

®sExpunged as ordered by the Chair.
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To TH R fgar : 3w
AT s S § o

=it IETEY

: qY us SggedT &+
EEC i .

=t g™ fig Ak aar w3,
& oy AR |
Mr. Deputy-Speaker: Mr. Bagri,

please go out. You must maintain
some order and dignity in this House.

Shri Sonavane (Pandharpur): You
have asked Shri Bagri to go out.
ot 7gre fag  Swe Wi,
& 93 e & &9 =0 Afgar aga =7
eI ¥ MT WIFET FTAT A1l §
fF 7@ g7 @ z@ fafm  Fodr #7
A faar 1 F @AM A A
SO HAY St F o o 1§ A
ST ¥ wgr % g9 ST T Ao
1 133 1 9 ¥ e /W fawer #
W Y Iuh qg o zmarq Frardy
FrAT ¥ farag, gauag fx
AT &7 fafgadaa @ @ da]
7g far wrodY &1 Gawde ¥ famm 9
Fygrargg i waran fF gmk forfi
AT § Fu1 947 wEAw4 ZQ E, @ AT
ard gE &1 & 9° W gemang [ AT
g A e ar@ fAd g AT
SEW T FAl B afEar | F i
AT & gear =gt § fr ol St
Fa1 F9T freft fataeet § a1 feeY ga@
H# ¥ w1 QFwa far § 7 WR
To Fo g’tm%m’i’ﬂ @mmﬁ‘ﬂ'
arifes wdr A

o TR AR Mg qF I
us faqe WY @ arar W R
@aIwa ?

ot TgAra fag el g &
HEAT AGATF
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TWo TW AAET nfgar : 71 Y

T 9 & fory @ o fasmr 4

=t TR Tag : gAry AEr S A
TS agIg ST F FAT AT MY fww
g A Al A ar ) g fafaw
I FT a8 FAa9 & 5 7w faft furfir-
®X A FAG g § A gy
T A e A § 1 wEm WY
A A TS FIGL ST &1 FAREAT
garze fear o1 | 3@ a9 foam fafer
AE & JrqT F @vlY gAwIHET  q@i 9%
Y 1ag @ aex 2 i gAwEer
st fafer FeoAT & a1 § gw @A
37 F wwq fdar a7 AT gawT W
ag & f fafar a1 & gaa o= 2w
gmar ¢ fr iR s &
AN T gH AR A& 13g qifarie
F U@ § AR IEF qeT foiwEs
Y = ogE ¥ g wifaEr afew
T3t &1 gw ofest 1 fodw v &
fagra, sAwreY T qgIgT Y agi
FHIT ¥ | gARMAT A A AT
¥ | FARHE  qg 9T AT g% |

Shri Warior (Trichur): The transla-

tion is not going as speedily as Shri
Raghunath Singh’s speech.

Shri Raghunath Singh: ) am reply-
ing to Shri Solanki.

Shri Warior: I am sayifg that the
translation is not following the speed
of Shri Raghunath Singh. Either
speak slowly or let the translation
be equally fast.

Mr. Deputy-Speakcr: He says you
are too fast.

it g fag : fafar € & Y
arg g€ ag TAwEET gE | U gyl
A wgrar frag  wwar guT Aiae
§ alv gw e 39 W faamw s @
78 st fafer sy & a) § I
LA
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[t < fig)

T ¥ quArq o« A fafiw & Fdt
oY o &ofra I argd Qv sE a|d
ft gawt Fva @ faar Wl ag
#Y Sae foar fr o fufer wwoy &1
#AT E Tar 231 § fr g1 fawa & x5
T FS  Fidarg SE T g =rfEd |
R fael Yuad T FaRA I
T8 Fg g\ AFgw wgag fFww
o 39T A A A g, FE
FU T gEr, q uT a5 34
far sr ey A atag AT ? Sa
w% gfaut @, F #gaor ¥ 3EW
N AT S A A s | Fagrann
@ e &) fearwan, g faeed
N FIT U AW F g AT | H
S ¥ wEw 7 gT alaEr SFEY
® ¥ F AT wrAvRAT @ ?
CEA I E O - A L0 3 S
fm 5 gFagamsersdF § o

gear: g o swalag

#o y A N A, qm W A G
W qeETe gt et fafawe
qrge 9 AT FT G FX TAST FEOAL
Y &g I3, IaFT efgam W1 &wW Ay
T F OO0 H1 3 AT I WA AL
HIH ISAET 1 S [, AL @Y
gugrar wifea fa caat fasn @ 90
I fa=re qeq 7€ 9n )

a s

o gaa fw fegqfa #m 9v ) fag
77 aw | fafer s A v aw
Y S &Y 6 F09 @7 @Y FT T ®o
fy ad 3ot fofm sl &1 gw
2RO WAL IET A HqEATT
a5t @Y & 6 AWgw F1 9AT_T FIAT
qifgd M g s A & FAT T
AT IET FIEA A Gleg S F
g Y g F9A A7 W7 ag @ FEW Q@
& e syrer T =fed ) Iq awT A
WY | IR dgT £ X T g, gar
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g G TFEA & (fgTaT gw S §
g FOT Tgar QY I A faa afem
g I o s Ao wRTe @S
G iecafkepifteidicr o il

IgF arg ST femrrag @ war
ST aRT &+ §5 ¥ A Dy o
IEA P AFAT § | T AT I gAT
O Iq QY F FTXT A AT Femrer fare
T | FEE 3 F Al G
AfeT ag a=X & BF 9T ST § AT
gy srel faar fd <9 9 g
qE ST F AT TN 1A FAE
#ae f&d |\ o =g fegma #Y A
¥ IS oF FFAT & | ITHT B INT-
TR T T @ g A I
Fole T @q f6ar Y GAeie
guam 7 faar

# faydt ot & ©F ww geAT
AT § | A A1 OF 3 aww g
# qz1 TeaTe g fF awR aree fawew
Far 4r? agi o¥ ¥ mr fF o
FIOHT AT FAT AGT o AT T ;OO
agT &1 7 WOR ST FEEAT A QA
fafesm & od@uE 9 d OF
Terq Wl MY G W FEw ¥ | fog
feq fafsasas &1 od=9T A7 R
S fa 710 94 IS F FIT AZE A
S g AR Td qF AG O e ¥
wais 6 IIFT &3 T @
dat, sa aF faf@sm SEfes
W TE SR | AR FE ¥ g
FIE qF FGH] ATAT GSTT | TG 923
FE FF AT | @ 9F AT FAS
F1 N wLT & ST F A A7 1w AR
Iy IEN AT oA |
oY A FAT arar 7 7M7)

Shri U. M. Trivedi: The liquidatot
has got every right to take possession
of every asset vesting in the company,
W @ JamT ¥ T qfed

Mr. Deputy-Speaker: Order. order.
He cannot make another speech now.
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Shri U. M. Trivedi: He does not
know law. I have very great regard
for Shri Raghunath Singh, but not for
his law,

=t g g - e ¥ e A

EER TMAFTBARGA & 1 FE

ot I F ST FT L HIST AT AT

g 9 W oFe o awr oav

a6 I g

9 gH 9T F AT @O g
it @ ag MU AR S Eer R §
& A ST I AT §

ot e I g TS @
wgr g g |

st wge fag oA & A
T AN FT NONT T F
Y @ 1 A T TS TF qS9T §
ag W AT AR FgA W F A 9gw
gwEde & | fex SN Noeer @
f& ga ot #) TR F fow g faomt
¥ Ty 99 # 9T &I 91 | 99
50T 7w AT A TX G F1 o7 fF
UF GV F1 7 W AT agT 38 £
TET TP 1 & AR GO a<w fawwi §
WY A NI 994 A FIT a1
EEEIECIRIEC R C U S AL
S 1 gg are gw ann J i
FAR gxamiawgr fF wErgaw
T ZIFY IATIG A & SATC | IR
ag gl fF Sterer 97 F ITET TSI
T &g 1 gw e fF Al fe-
WA F71 T feeeE ¥ A A S
fear s, A Y ¥ A gA faar
Q| I I qg qHaAT AT fF W
qrA F ol 7 ot =il | wR
R g faq Fmfer @ T g
BT Y ¥ @rew A gl #) fawi
% a9 faar QAT | EEANET WA
W XA MY W ! WO
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it Fo o fodd) : 75 Faw wED
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AT AT TET 5T 9wy 4
R GTHX A 3 Fa 7 Io7T 7T
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afde # faw @mn S oW
gt W Fowwm fRran ) # s
faidYy & =g g avgar § 5 s fay
FALL FT J A /G FT g
far sy, Y a1 FRelt. FefTe & T
g« e o1 g & 1 Ag AR €

IR WSBr AAE | g aa & fw
TR FHET &1 a9y fawr s ay wf
g T3t faemr & 1 R s

W F @9, =%, 9 TN ;T
foq T , @ T € T S s
gw &1 faen &, ag 7 fawar se ;N
g ET o feaae d, @8 fawx
7 gt | foogw afsd F I & w19
oo ot &, i ag afsqs @1 v
g

Shri U. M. Trivedi: My suggestion
was, you could have taken pos:ession
of it by an ordinance of acquiring pro-
perty. In February, you could have
done it.

=it ey wrC s faddt 1 s

JIq FT ST ST A A, AT IA BT

qaUAT Ag Afeq |

5t 9o wo Iy : & wawrar
g1 Fareim @sw # A w
g, fdw ag #7 & T8 AT FT I
q &L |

Mr. Deputy-Speaker: I cannot
understand senior Members disturb-
ing like this.

ot vgA fig @ & T W
AT FEATE | TG TOH FT AHAT |
=g ¥ ST A T & & § T FA,
1 5T F7 T9AT ASET ;I WL AT
S F U Y F9 AL T, AT AT
A ¥ | @ S ST FEE
ag  wwaT daT F, T WA FA
FOF AU E | FaTF afar am-
dre #X TaT wew saar g f6 9«
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A0 qFRFragm gaag
2 g 5 v ¥ ga1 S Faw ST
fe fwa & fergmam &1 19 F<3 AT
T AT I G AR T a<E g
T AT RErgE

The Minister of External Affairs
(Shri Swaran Singh): I have asked
for a minute to clarify one point. Dr.
Lohia said that Dr. Dharma Teja, who
is connected with Jayanti Shipging,
was present in Tashkent at the *ime
of the Indo-Pak talks. It is a very
interesting case of confusion.  There
was one Teja, but he is the Infor-
mation Secretary of our embassy thete.
Apparently, the person who briefed
Dr. Lohia gave the name correctly, but
ccnfused it (with Dr. Dharma Teja.
This Teja is a member of our Foreign
Service; at the moment he is the Infor-
mation Secretary.

L]

I think the House would be interest-
ed to know how this wrong briefing is
gcing on. Many members are falling
a victim to wrong and incomplete
briefing; they do not care to verify
the faets before they make statements
in the House. '

Mr. Deputy-Speaker : Mr. Thirumala
Rao.
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"Shri Thirumala Rao (Kakinada)
T0Se—

Shri Warior : He can reply to all the
charges at the end, after hearing all
the other members.

Shri Thirumala Rao: It is for the
Government to reply. I do not assume
the respensibility to reply on behalf
of Government. Still, I feel I have
got a moral responsibility for having
associated myself with this company
from the very inception, to place the
facts before the House, clear certain
misunderstandings about the company
as well as myself and help the House
to come to a correct understanding of
the facts and a correct judgment about
the conclusions. I am not iolding a
brief for anybody. The facts are so
glaring that members are competent
to come to their own judgment about
the correctness of those facts or con-
clusions they would lead to. I request
the House to bear with me. I want to
take a little time for giving in a
chronological order the events that led
to the formation of this company, to
its development, to its meteoric rise
and its sad demise.

During the last two or three years,
I think Dr. Teja has completely beiied
the impression he had created among
his friends and disappointed them by
his behaviour to such an extent that
very few friends of his see any hope
of redemption for him in future. I
am not condemning him nor am I
being carried away by a sentiment of
friendship to save him. I knew him
as a young man. His father was a
fellow-prisoner with me twice in jail.
He comes from a patriotic family. His
father was a Brahmo-Samaj -preacher
who spent his life in poverty. His
mcther went to jail for.one year. Teja
was fired with very patriotic senti-
ments in his younger days. He took
his B.Sc. (Hons.) Degree in Chemistry
from the Andhra University in his 18th
year. Then he was a research scholar
in Madras University on a scale of
Rs. 200.

15.58 hrs,

[SHR1 SONAVANE in the Chair]
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He was sent by his friends to
America where he is believed to have
taken a doctorate in chemistry.

Shri Nambiar (Tiruchirapalli) : Does
he deserve all this praise at his hands?

Shri Thirumala Rao: The House will
excuse me. Because I was closely
asscciated with him from the very
beginning, I owe a responsibility tc the
House to explain what is my part in
this debacle and how far I am
responsible for this situation.

When he came to India in 1960, I
was the only friend available to him.
In 1954, when I went to the United
Nations as a member of the delegation,
he contacted me and I introduced him
to all the members of the delegation,
including the leader, Mr. Krishna
Menon, Dr. Sapru, Shri Naskar, Shri
Dev Kant Barua, etc. All of us en-
joyed his hospitality. In 1960, when
he came to India, I threw a small party
where a number of Ministers and MPs
were present. The next day one young
man, who was close to the Prime
Minister, took him and introduced him
to the Prime Minister. Two days later
the Prime Minister sent for me and
asked me: “What about this young
man?” “I know him, I know his
father, I know his family, he seems
to be a decent man” I told his, Then
he was introduced to all the ministers
one after another.

16 hrs.

The Government of India was think-
ing of enhancing its shipping. You
know, even when ycu brought five
million and six million tons of food-
graing from America, not a grain was
being carried in Indian bottoms. You
were exporting three million er four
million tons of iron ore to foreign
countries, especially to Japan, but not
even five thousand tons of iron ore
was carried in Indian bottoms. We
were paying huge sums of foreign ex-
change for freight. Therefore, Gov-
ernment of India was sericusly con-
sidering enhancing its shipping. But
no Indian company was coming for-
ward to under*ake this with the loan
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arrangements that were organised by
the Government of India.

Today, Sir, under the same condi-
tions which Teja has got—twenty-
years-guarantee loan— Rs, 64 crores
by way of loans are distributed among
the shipping companies of India. I am
told all the big companies owe to the
Shipping Development Fund Committee
Rs. 15 crores, Rs. 10 crores. Rs. 10
crores and so on subject to all the
conditions,

Teja was a dynamic ycung man.
In November, 1960, he went to Dutch

shipyards. He got Dutch marine en-
engineers, he got blueprints and
brought them to the Ministry. The

Ministry examined these things with
the help of technical personnel. When
they were thus negotiating, ' the
Japanese people got scent of it. In
those days Japanese shipyards were
languishing. There was a great de-
pression in Japanese shipyards. They
were trying to get some work of ship-
building. They caught hold of Teja
and took him to Japan. There our
friend Mr, Lalji Mehrotra was the
Ambassador. That is his connection
with Jayanti Shipping during 1960,
later in 1960 during his brief vice-
Chairmanship as director in Jayanti
Shipping in his last connection. He
saw the beginning and cnd of it.

What I am saying is, when the
Japanése offered Teja their terms, he
brought all these people to the
Shipping Ministry. They were sent to
Bombay to consult all their technical
experts. That is how the Jayanti
Shipping Company was born. Even
todav interested people say that his
capital is only Rs. 200. All the lead-
ing papers, all the big industrialists
who support them. ran down Jayanti
Shipping Company saying that it has
only a capital of Rs. 200. Sir, has a
paid-up capital of Rs. 2.90.000. It is
registered with an authorised capital
of Rs. 5 crores. Dr. Teja had to pay
Rs. 45000 as stamp duty to get it
registered.

Up to then it was all right. The
Prime Minister was impressed by it.
Many Cabinet Ministers became his
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friends, many State Ministers became
his friends, many industrialists ranm
after him for finance and in that state
he lost the sense of sroportion
in him. He was succeeding like any-
thing in India. He brought within 26
months four lakh tons of shipping.
What are the conditions? He brought
them by paying only ten.per cent. to
the shipyard and the rest in seven
instalments. The Government have to
pay to the shipyards and all the ships
have to be mortgaged to the Govern-
ment of India. All the eleven ships
that were purchased under the loan
agreement are under the complete
control of the Governmgent of India.
Even if the Jayanti Shipping Company
has failed, even if it is under liqui-’
dation, other traders may go phut but
not the Government of India with
eleven running ships earning crores of
foreign exchange. That is the meaning
of what Pandit Jawaharlal Nehru, our
late Prime Minister, said in the one
sentence quoted by Shri Mathur, that
even if everything goes wrong we are
not putting a single paisa of our own
in this company, we are not going to
lose a single paisa of cur own in this
company even if the company {fails
because all the eleven ships are com-
pletely secure and mortgaged to the
Government. It is the adventurs of
the man that has been encouraged by
It is the
character. of the man that ruined
the good name but not the Govern-
ment of India. My hon, friend, Shri.
Mathur, is under a misapprehension.
He has made a miscalculation. He
says that the company has los$
Rs. 2 crores. Its annual income is
Rs. 8 crores. Some newspapers have
published that Rs. 47 crores is the
total liability of the company. They
did not publish the assets at Rs. 43
crores

Shri Harish Chandra Mathur : I very
much appreciate what my hon. friecd
says. It is in the statement of the
Minister that washing out the share
capital of Rs. 48 crores, it leaves a
balance of Rs. 1:5 crores which is the
loss. You may earn it next year, but
that is another matter.

Shri Thirumala Rao: Many public
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undertakings have not shown any
profit for years. But I do not want to
enter into an argument.

Shri Shivaji Rao S. Deshmukh : Sir,
may I enquire...

Mr. Chairman : Order, order. He has
not yielded,

Shri Thirumala Rao: Some promi-
nent paper has perhaps stated that
the liability of Jayanti Shipping Com-
pany is Rs. 47°5 crores. But it did
not give the assets. It seems to say:
there is no asset, but only the liability
remains. That is a strange way of
accounting. The assets of the com-
pany is Rs. 43 crores, the liability
Rs. 47-5 crores, leaving a net loss of
Rs. 45 crores. Cannot an asset of
Rs. 43 crores bear a loss of Rs, 4
crores? That is the question....
(Interruptions).

Shri Nambiar: Where is Dr. Teja?
I want to see that gentleman.

Mr. Chairman: You will have your
chance.

Shri Nambiar: Where is that gentle-
man?

Mr. Chairman: He is not yielding.
So, you shouid listen to him.

Shri Thirumala Rao: I wil} teli you
that he has to cocme. The law will
operate. In 1963-64 the company was
doing very well, it was running all
right. The financing of the ccmpany
was arranged in such a way...(inter-

‘Tuptions). Will you allow me to
continue? ‘
Mr. Chairman: The hon. Member
will address me first.
Shri Thirumala Rao: Sir, I would

request the Chair to ensure that the
Members hear me.

Shri Bhagwat Jha Azad (Bhagalpur):
Even if the loss of Rs. 4 crores is on
an asset of Rs. 43 crores, why should
the Indian exchequer pay it? I am
trying to understanq the logic of it.
Why should we pay for the joss of a
company?

Mr. Chairman: Order, order. He is
not yielding.
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Shri Thirumala Rao: I will answer
that question. This is an earning
asset. So, the losses will be wiped out
from the profits. It is not as if in the
case of every company we always earn
a profit in the beginning. In any case,
it is not a dead loss.

Now I want to explain the financial
system of the company. Suppose the
company purchases a ship of Rs. 2
crores and a bank guarantee is given.
It is first mortgaged to the Govern-
ment. The second mortgage is to the
bank which gives the .guarantee for
Rs. 2 crores. For every guarantee, the
earning of the ship is mortgaged.
Therefore, all the earnings are tied up
with the® bank guarantees. As two
sHips are received in a month or three
ships in two months, as all the ships
have started rolling down, the bank
guarantees had to be negotiated with
the banks. As all the earnings are
tied up with the bank guarantee, thcre
was no working capital. That is the
last straw that broke the camel’s back
of this organisation. Therefore, Dr.
Teja started borrowing here, there,
everywhere. Like a spendthrift who
goes to the races, he started borrow-
ing and got into trouble. Up till then,
he was an honest man. Then, he
started doing all this. (Interruptions).
There are 6 or 7 directors. I am one
of the directors,

An hon. Member: What a shame?

Shri Thirumala Rao : Shri Ram Deva
Rai, a very respected gentleman, is
another director. Then there is Prince
Mukaram Jha Bahadur; there is Shri
M. S. Appa Rao and Shri Ramachar,
Vice-President of the Andhra Bank.
We were all kept completely in the
dark about the transactions of the
company. It is very clearly stated in
the Suktankar Report that all
important matters were negotiated by
Dr. Teja himself and that he kept
them outside the purview of the
directors. It is in the report...
(Interruptions).

I know Mr. Suktankar for a long time.
He did not call me, even though I was
in Delhi. He could not say that I did



6877

Jayanti

[Shri Hhirumala Rao]

not cooperative with him.... (Inter-
ruptions). ...

Shri J. B. Kripalani (Amrcha) : May
I submit....

Mr. Chairman: Order, order.
not yielding.

Shri Thirumala Rao: In reply to
Shri Solanki I may say that I have
never withheld any information. I
have given all the information I
have to the Minister and the officers.
1 have always been urging them to
take over this company as soon as
possible as, otherwise, this company
will be ruined. Whatever may happen
to Dr. Teja, these 5.27 lakh tonnes of
shipping has come to India and that
is going to stay with India.

If you read the editorials of the
leading dailies with regard to the
debacle of Jayanti Shipping, you will
be astonished. There are companies
which have taken in the aggregate
Rs, 64 crores as loan on similar con-
ditions, some big shipping companies.
In twenty years how much have those
big shipping companies paid as divi-
dend to the shareholders? . . . . (Inter-
ruptions.) So, we must realise that it
is a tricky business. Government
must go deep into the matter. If
necessary, they have to nationalise
shipping like they have nationalised
airlines and railways; otherwise,
shipping will always be faced with
difficulties.

Shri Bhagwat Jha Azad: I would
like to know whether those sleeping
directors were honorary or paid?

He is

Mr. Chairman: Order, order. The
Minister will reply to that question.

Shri Indrajit Gupta (Calcutta South-
West): Mr. Chairman, I am thankful
to Shri H. C. Mathur in particular,
because I think he tried to put this
discussion in its correct perspective
and to keep it away fromr the level of
individuals and personalities, because
a much more serious and fundamental
question is involved. There is an
attempt being made by certain mem-
bers on that side of the House. to
restrict this discussion simply to the
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Bill, and my hon. and respected friend,
Shri D. C. Sharma, whom I do not see
just now, is advising us to restrict
ourselves to the Bill and not to go,
not to wander as he said, to the right
or left, go backwards or forwards.
That is precisely what I do not intend
doing even though it is precisely what
the Government would like.

6378

This Bill has given this House ar
opportunity to debate a very funda-
mental issue, which Shri Mathur has
correctly pin-pointed, and that is the
question of how public funds of this
country are allocated and spent and
how, at a time when this country is
battling for its resources, upon which
depend our very survival, our self-
reliance, future of our plans, when we
are told that due to inadequacy of
resources this country will have to
accept many things which may be
distasteful, unpleasant and against our
former policies, here is a case which
pin-points and throws a probing search-
light on the way in which public funds
are being handled by the Government
of this country, and that is why every-
body is so concerned.

Shri Thirumala Rao was just now
waxing eloquent about some aristo-
crats on the Board of Direcors.

Shri Thirumala Rao: I referred to
ex-zamindar. Now, my command over
English is not as excellent as that of
my hon. friend and in my hurry I
might have used some word. He is
one of the ex-zamindars and brother
of one of the Ministers in Andhra.

Shri Indrajit Gupta: Anyway, I do
not know what kind of rats these
aristocrats are,

He also waxed eloguent about the
fact that Shri Teja, despite everything,
had been such a bold business entre-
preneur that he had been able to pro-
vide us with several lakh tonnes of
shipping, of bottoms which we lacked
before. Unfortunately, those bottoms
turned out to be 1leaking bottoms
of which we are not proud now.

I am going to confine my remarks
not to rumours, gossips or hearsay but
only to the evidence before us. In the
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statement which was made by the
Transport Minister an attempt is being
made to show that the action, which
the Government took at this belated
hour, is the only thing which matters,
which deserves praise, which deserves
to be commended on all sides and that
previous to that the Government did
not commit any kind of mistake or
default and that it had taken sufticient
precautions in the matter of promotion
of this company.

Shri Raghunath Singh too was very
eloquent in his challenge as to whether
any country in the world could show
such a record, how within five or seven
days of bringing this matter to the

- notice of the Prime Minister the Gov-
ernment took action to take over this
company. Why did he forget to men-
tion also that no cther country in the
world can show this reccrd of ithe
speed with which this loan of Rs. 20-25
crores was sanctioned to such a com-
pany which had not even been regis-
tered at that time?

Therefore I say that it is absolutely
incorrect—and it is an attempt to mis-
lead this House and the country—if
this debate seeks to preclude the res-
ponsibility of the Government in this
matter from beginning to end because
it is simply not true, as Shri Mathur
has correctly pointed out, that warnings
were not given to Government. Time
and again in this House and outside
this House serious warnings had been
given to this Government from time
to time about the affairs of this com-
pany and every time our criticism and
questions had been bypassed and an
attempt had been made to lu!ll the
House into a sense of complacency, of
shedding all vigilance in this matter.

The Public Accounts Committee, as
long ago as February 1963, in its
Seventh Report—anybody can refer to
it—made a specific reference to this
question and I regret to say that all
the encomiums which were showered
by Shri Raghunath Singh on the alleged
safeguards which were provided by
the Government, none of them helped
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to convince the PAC. This is on re-
cord. The PAC said that the rules did
oblige a shipping company which is
seeking to take financal assistance
from the Shipping Development Fund
to furnish certain details of its finan-
cial status which would satisfy that
Committee and the PAC has stated that
the application made by the Jayanti
Shipping Company was entertained
even in advance of the registration cf
that company. The company had not
been registered but the application was
entertained and subsequently by an
executive order of the Government
exemption was given to this company
from the procedure which is pres-
cribed and laid down in the rules.
That is what was done,

The PAC says that special conces-
sions were given; the margin of secu-
rity for the Government was reduced
below the prescribed level. These are
facts. The loan was granted for
13 ships five of which, even Shri Teja
could not say, when they were going
to be purchased. About eight of them
he had some sort of a scheduled pro-
gramme as to when he intended to
purchase them from Japan but about
the remaining five they were complete-
ly indefinite. Even then against all
the 13 ships this loan was sanctiored
and the PAC has remarked in its re-
port that it was not happy at the
special footing given in this case.

The PAC has said—I am paraphra-
sing what it has said because there is
no time to quote at length—that they
are not convinced by Government’s
arguments for advancing 90 per cent.
of Jayanti’s capital, that is. about four
times of what was intended to be the
future share capital of this company,
to a private party.

Sir, every time the argument is trot-
ted out that after all how much ship-
ping he has given us, but as long ago
as the beginning of 1963 the PAC took
note of this fact and said that while
the need for augmenting Indian ship-
ping was, no doubt, imperative, the
PAC felt that Government should in
such cases either undertake such pro-
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jects in the public sector or float a
public company for the purpose of
holding a majority of shares in its own
hands.

So,knobody can say that a proper
warning was not given in due tlime.

Shri Tyagi: There must be some
“action-taken report” after that.

Shri Bhagwat Jha Azad: Shri Maha-
vir Tyagi was the Chairman.

Shri Indrajit Gupta: I cannot give
all the references because there is no
time.

On the 10th April, 1963 in this same
House T had also stated in'my speech
on the Demands for this Ministry's
Grants:—

“We are not satisfied, after read-
ing the report of the Public
Accounts Committee, with the
terms and conditions on which
this quite unprecedented sum of
rupees twenty crores from the
public exchequer has been granted
as a loan to this company. It is a
most unusual method, and the re-
plies which the Government has
given to the Public Accounts Com-
mittee are not at all convincing.
We are also told that the foreign
collaborator of this company..."—

this has a very important bearing on
it—

“is himself in considerable
trouble, of his own of course with
the United States Government, his
liabilities running into millions of
dollars which he is not able to
meet,”"—

this is the man who was given 25 per
cent of the shares to hold, Mr.
Kulukundis—

“and as a result of it certain
assets of his have been frozen and
taken over by the American Gov-
ernment, including one or two
vessels which are in Indian ports
at the przsent moment, and it is
on the basis of the standing, or
the so-calleq standing, of this
foreign collaborator”—

Bill

because Mr. Kulukundis is a big name
in world shipping—

“that Jayanti Shipping Company
put forward its proposals, and this
sum of Rs. 20 crores has been ex-
tended to it by the Government,
really quite out of proportion and
out of line with its previous
.policies”.

A warning was given but Shri
Thirumala Rao who, I think, would
have been better advised to refrain
from speaking in his own interest,
though I do not wish to go into his
dealing with this company...(Inter-
ruption).

Mr. Chairman: But-he has a right.

Shri Indrajit Gupta: I am not chal-
lenging his right.

Shri Warior: It was only an advice

Shri Indrajit Gupta: I will just peint
out that in that same debate from
which I quoted certain extracts of my
speech, Shri Thirumala Rao said this: —

“I may tell you—I dct not want
to utilise this platform for canvas-
sing or saying anything in support
of any company—still it has been
in the public eye, before the
Public | Accounts Committee, be-
fore the Members of this Parlia-
ment and before the very honest
and upright newspapers that had
the courage to black out the Vivian
Bose Commission but they are
very careful in magnifying small
things into big things about the
Jayanti Shipping Company.”

Here is a clear indication that the
press was also writing critically about
this loan and the dealings with this
company at that time which had
aroused Shri Thirumala Rao’s anger
against the press.

Shri Sham Lal Saraf: Was it in 1563?
. Shri Indrajit Gupta: April 1963.

Now, see the kind of reply Shri Raj
Bahadur, the then Minister, gave:—

“It is not the experience of the
person who invests . the money



6883 Jayanti

which counts; it is the experience
of those who operate the lines that
counts.”

Here he was trying to tell the House
that in this particular case Shri Teja
may be investing® the money but the
management, contro]l or operaticn was
in somebody else’s hands. This was
itself a falsehood as subsequertly
proved. There was nobody else in the
picture except Shri Teja. All others
were only his stooges. Sukhtankar
Committee’s Report proved ihat with-
out any doubt. ‘

Shri Raj Bahadur continued:---

“What we. have to take care of
is the loan that we are advancing,
whether it is properly sccured or
not, whether the company with
which Government is dealing is
really a substantial company or
not and whether it has sound
financial status. We have taken
more than ordinary care and
caution 1o ensure that no loophoies

are left. It is in these circums-
tances that this big loan was
sanctibned.”

He is flying in the face of the Pullic
Accounts. Committee’s remarks.

Then, Shri S. M. Banerjee had asked,
“Have they any previous business ex-
perience?” and what Shri Raj Bahudur
said s very interesting. He said:—

“They have business experience.
Mr. Kulukundis is a famous name.
Dr. J. D. Teja himself is a big
businessman. There is no cues-
tion about that. It is niot that he
is a lawyer or a doctor from
somewhere. 1 say this with all
respect to them.”

I humbly submit that this House
‘has been consistently misled from
the very beginning about this whole
deal and an attempt has been made
to throw a smokescreen over what
was really happening. Everybody
‘who is connected with this deal from
‘the beginning—I do not care whether
it was the Prime Minister at that

1420 (Ai) LSD—10.

.have beermr brought te light
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time or the then Transport Minister
or the subsequent Transport Minister
or the Shipping Minister or the entire
Cabinet, because this amount of
Rs. 20 crores could not have "beem
sanctioned without the approval of the
Cabinet—is responsible. At its best,
it may be a case of indiscretion or
irresponsibility or some sort of gul-

Jibility and, at its worst, it may be a

deliberate collusion on the part of
certain people. Therefore, this mat-

-ter is very sérious and, as Mr. Mathur

has said, we are not going to be satis-
fied simply with this Bill which is
good as far as it goes, now that there
is nothing else to do but for the Gov-
ernment to take it over. That is not
enough.. The whole matter must be
probed down to its bottom.

I think, it has brought {o light a
certain phenomenon which is taking
place in the modern business and
political world of India. It is not an
isolated case of any individual. It is
a case of big business tycoons who
are gamblers and reckles adventur-
ers, the people of the type of Hari-
das Mundhra. Here is another Hari-
das Mundhra of the shipping world.
The Vivian Bose Commission Report
has shown the doings of the Dalmia-
Jain concerns.

Aminchand activities
r by the
PAC. Bird and Co.’s dealings ‘in
foreign exchange have come to light.
These are not isolated phenomena.
There is something very wrong with
this system which permits our Minis-
ters and our Cabinet to becomme abso-
lutely hypnotised, mesmerised, be-
wildered and dazzled by the spectacle
of these flamboyant figures of the
business world. Dr. Teja was a flam- -
boyant figure. There is no doubt
about it. Look at the . expressiom
which was used about him.

Pyarelal’s

An hon. Membéi-: Also his wife.

Shri lndnﬂf Guivh: Here was a
man who indulged in a “unique
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system of self-financing.” That was
praised to the sky, that he was a man
who had nothing but he pulled him.
selif up by thHe boot strap. Mr.
Sukthankar has quoted it—that is
more important—and we iwere sur-
prised to find encomiums showered
on him. As my friend remarked,
there was also the beauteous Mrs.
Teja whose face probably like that
of the Halen of Troy was ment to
launch a thousand bulk -carriers. She
might have succeeded to some cxtent
but for these leaking bottoms.

I only wish to point out various
things which have been brought to
Ilight and these are in the pages of
the Sukthankar Committee’s Report
in spite of the fact it could not get
the cooperation of the Company. The
illegal transactions in foreign ex-
change are something fantastic end
moreover they are illegal transac-
tions in which there was collusion by
foreign firms also. This is in the
statement of the Minister. The loan
of $1'2 million which was taken from
the Mitsubishi Corporation was trans-
ferred to Mr. Teja’s personal account
in London. How was it done unless
the Mitsubishi Corporation was col-
luding with him?

Then, the commission of Rs. 70 lakhs
was also transfered to the® foreign
account of Mr. Teja on his instruc-
tions by the Japanese Shipyard. They
were acting on his instructions know-
ing it was illegal. They had first
given a statement that no commission
had been paid to Mr. Teja or Mrs..
Teja. 70 per ¢ent of that amount was
transferred by Mitsubishi to-a foreign
account of Mr. Teja on his instruc-
tiorts,

Further, a certain journal which is
published in Delhi has recently pub-
lished on its front page photostat
copies—I do not think that has been
eontradicted—of certain letters, copies
of correspondence, which show that
in Japan two undated receipts, one
of the value of $1,59,600 and another
of $79,800, were issued by the Japa-
nese collaborators ta Mr. Teja, for
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him to fill in whenever he liked and
to put an appropriate date and stamp
on it. The photostat copies of the
letters say, “Wg are leaving this re-
ceipt undated to suit your conveni-
ence at your request.”

Shri Tyagi: That is in the latter?

Shri Indrajit Gupta: Yes; the photo-
stat copy is there. I can show it to
you if you" like.

Then, there was under-invoicing of
charter hire earnings. Here, the
Statesman correctly points out:

“Theoretically, the Government
had a Director on the board of
Jayanti to look after its interests.
But did he demand to know why
Jayanti’s charter hire was in some
cases fixed below prevailing mar-
ket rates?”

I find that there was some collusion
with the charterers, those who char-
ter vessels, probably, an cil com-
pany, and as far as I ~an make out
Mr. Teja arranged with them that
though they ‘were paid 16 shi{jing per
ton as chartter hire, it would be shown
in the invoice only as 15 chillings
and that the difference of 1 shilling
was to be credited to Mr. Teja’s per-
sonal  account in London which
amounted to Rs. 35,000 per month.
So, this country has been cheated 1n
this way of foreign exchange by
under-invcicing, by swindling, by fake

receipts and by transfer to foreign
accounts,
Something has been mentioned

here about these dominant personal-

.ities who were roped in on the Board

of Directors. I must say, I really ad-
mire Mr. Teja’s cunning :iethods. He
roped in sinecures for ‘prestigious’
purposes because even the Sukthan-
kar Committee has said that there
were many persons appointed to key
posts who certainly did not have such
calibre as to deserve the salary paid
to them by the Jayanti Shipping
Company. They were drawn to serve
as prestige symbols from commercial
concerns or fromi Government service,
in some cases after retirement, by
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offers of high salaries and perqui-
sites. This is a matter which has
several times agitated this House; it
has been mentioned as an undesir-
able practice which should be stop-
ped. Just a few names will show
how cleverly he chose these people
as Directors. They did not hold
shares, they had no power and yet
they were like the rroverbial flies
who walk into the spider’s net. Let
me cite a few names. Shri Lalji
‘Mehrotra, the former President of the

Federation of Indian Charabers of -

Commerce and Industry and the for-
mer Ambassador of India to Burma
and Japan. So, people of standing
in the business world, in the social
world and the diplomatic world were
taken. Another name is Shri, Gau-
tam Sahgal Who has been referred to
as the Managing Director of Ciba, a
Swiss concern, and I have no doubt
that Mr. Teja was quite aware of the
fact that Shri Gautam Sahgal was a
close relation, by a marriage, of the
Nehru family. He was very clever
and made him a Director. Then,
there was Prince Mukaram Jah
Bahadur, the grandson of the Nizam,
an aristocrat—what kinds of rats
these aristocrats are—and he did not
hold a single share and he only had
blue blood in his veins. And there
was General Kaul of NEFA fame.
He was Personal Consultant to Mr.
Teja. Of course, the Sukthankar Re-
port points out that they have found
some documents to show that though
he was put as Personal Consultant,
his salary was paid from the funds of
the Company. -Such were the peaple
¥aken.

Finally, I just wish to say that it
is not enough to take over the man-
agement and the control of this Com-
pany. This must be taken over com-
pletely and nationalised. There is
something very wrong with the Con-
stitution of our country. It does not
permit even in such cases of people
who are confirmed criminals, their
property to be taken yver
paying compensation. Compensation
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for what? I want to know it. Twenty

times we have amended the Consti-

tution for sundry purposes and the

" time has now come whan such people

who reck the country, who [leece the
country of foreign exchange, must be
brought to book. This phenomenon
which has come to light is a common
feature every where, Can our Cons-
titution not be amended so that in a
case like this, where the total shares
are held, 75 per cent by this man and
25 per .cent by Mr. Kulukundis, even
then, this Company cannot be com-
plétely nationalised without paying
compensation? Will he compensate
us for what he has cheated us?

I hope that after three or four
years, after nursing this Company
back to health, this is not going to
be handed back’ to them.

I want to know whether Mr. Teja
is an Indian national or not. This
matter is not cleared up. e 1s des-
cribed as a non-resident Indian. I
do not know what it means. What
type. of passport is he having? I
would like to know that. I want to
know how he comes and goes from
this country. Even after the ordin-
ance, he visited this country, at least,
once, if not more. If he is not an
Indian mational, he is to be extradit-
ed. If he is an Indian national, why was
he not arrested and apprehended, as Mr
Solanki pointed out, und ivrbidden
from leaving this country  because
againsty him  criminal proceedings
must be launched? I am all in favour
of another probe. A thorough probe
must be carried out. The Poard of
Management cannot do it. It is being
suggested in the Government's state-
ment that the Board of Management
will gradually make further inquiries.
I submit that it is the job cf the
Board of Management {o carry on
this company with proper efficiency;
it cannot carry out a probe. There
has to be a high level judicial probe.
They could -not .act till the anony-
mous letter was received in February
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this year from Mr, Teja’s nephew.

Only after that, Government woke-

up. Everything that we said in this
House all these three years put_them
only to sleep. Mr. Narayana's anony-
mous letter woke them up.

I also received an anonymous let-
ter yesterday. I do not know who
has sent it. It has come from Tri-
vandrum and it says:

“This is to bring to your notice
that Mr, Narayana...”

“....together with his uncle,
Dr. Teja, and one of the com-
pany’s previous Directors, Mr.
Thirumala Rao, M.P., have taken
away large resources and started
a separate concern by tihe name
of Vikram Tankers in Andhra
Pradesh.”

I do not kn’owi this may be com-.

pletely baseless. But I am bringing
it to the notice of the Sovernment
and the Minister. The Minister is
also from Andhra Pradesh. Let him
find out. .

8o0. there should be a thorough
probe into all these.

st wg femd (A7) AT OF
aga &1 AR tATET IR WIST §
Ig IAAT T ST 7% wreT & fF
AYHT TA 97 TIH AT ¥ T
FXAT AR | @ AT GETH A0
%rﬁ%,mfwﬁﬁ?«rﬂi—
Mr. Chairman; After the speech of

Mr. Indrajit Gupta, what is the point
of order.

ot vy feed . o fadrw W
A a2d 9 EY 2 ST F1 T FF Arze
TIF ATET 5 WIE | FIHI 368
fag =T g #1 F@AT 9T
qg qEA TP SATIE WK ATSLE |

Mr. Chairman: In’'the vacuum, he
cannot raise a point of order.

Bill
ot e femd: 3 WA AW
-

Mr. Chairman: He may please sit
down. The discussing is already
going on. T the hon. Member want-
ed to raise a point of order, he should
have raised it earlier.

Shri Hari Vishnu Kamath: Under
rule 376, a point of order can be rais-
ed at any time.

st wg faxk: - F w4 A9 38
qFAT E 1 FTH WG SATRT  ATQT !
# wm w1 A g g 1 & A
1% fgat &1 g arfs T3 R
q@T A A wmAeAr 376 (1)
# qgar g ‘

“A point of order shall relate
to the interpretation ci enforce-
ment of these rules or such
Arficles of the Constitution as
regulate the business of the
House and shall raise a question
which is within the cognizance of
the Speaker.”

“(2) A point of .rder may be
raised in relation to the busincss
before the House at the momenrt”

TH A9 AT A2 A9 VET § A7 AT

FRT IH I9G g9 F ATHT & THY FI
T K gar @ E | 3F 97 hAAT
W o mreEn @ oAfaE @
Tax aR ¥ wa fqorg T g 8

TAF AT § JIFT A SATHAT 340
FT AT 4 TG AHT T qo AT g 0L
(fewesion) T @19 # F 7AW W
g7 #® uF w WY G A w0
frm 34037 T AN

“At any fime after a motion
has been made, a member may
move that the debate on the
motion be ‘adjourned.”
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o W WMT AF | T 109 |
FIHG  HlgT W9 W @ F 1 W
gd a1 A A, FAG AgE AR Al
gHF Al § 109 I aATE

2

“Adjournment of Debate on and
Withdrawal and Removal of
Bills.”

“At any stage of a Bill which
18 under discussion 1n the House,
a motion that the debate on the
Bill be adjourned may be moved
with the consent of the Speaker.”

Mr. Chairman: What is his point?

st ag fer: XA wIE
# weara §w T w1 § i 9w wwfm A
T | F FRO A F@SAT | K AT
ST 68 T aE W faeEr | #g
¥ g & &g ‘
Shﬁ Raghunath Singh: I rise on a

point of order.” He has not read the
whole thing.

Mr. Chairman: Hon. members will
keep order in the House. Until one
point of order is disposed ‘of, no other
point of order can be raised.

=it wig fmd . awfa wgrEy,
¥ ag &0 91 @1 § fF ag agg o
QU ERN WX @ ¥ aW Aaew
faaeRTT, ST @29 & qIHA 39 Fa1 A
W grafraa sENE @ e i
"o ST Esh T #g w9
O @ gAr =Tfey # agAr
argr g f& g@u W@ g 9w @
gEaHT FAE F qiE, AfFT I AT
WE  dET F A g7 WEE @y
T@AT WIRH | Ag WE qgd HgeAqul
% ¥y zg fafer sOlked @w
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© gfrr wY vz 2, & s fafer
CFTIIA.® qafo woe g1 &

] e FIQ A G F IHEFT
Faa 7% Y feear A ¥ G @,
ST 985 14—15 T fear mar  4--
“However, the data already col-
lected reveals that the runds in-
volved in misappropriations etc.
add up to a substantial amount of
the order of Rs. 2,94,91,000, n-
terest on this amount being extra

" and most of it in foreign currency
as sunmmarised below: .

(1) Borrowing*® of dollars: 1-2
million (from the Mitsubishi
International.”.

® QU g 9 I g
Shri Raghunath Singh: I was also
Is this a statement or
a speech or a point of order?
Nt /Yy faad : & $1e0 qa7 @
g§f® mzamﬁmmfm
i

Mr. Chairman: Shri Madhu
Limaya has already given his argu-
ment on this.

Shri Raghunath -Singh: Have you
given your consent for this?

Mr. Chairman: If the hon. Member
wants to speak I 'shall give him a
chance to speak.

‘ot 7y fomd : g oF FITO,
orgde gur 1§ AW owegdcw 3
g

Shri Solanki: The ceport may be
placed on the Table of the House.

sty foml: @9 3¥  STEEe
F  madae frar § fs ag fafor

FrORYA 5% fear, wafar o=
FY AN WS FTATA G | FA W
wgag v 30 K wm ah"r
TS § T &7 a9 9% '{'@ TE
afe awg @ o, @ A RE o
T qgAT TR |
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Mr. Chairman;
Member has already mentioned it.

—Shri Warior: You may ask the hon.

Minister about it.

o w1 fomg 09I qF 9w F7
¥ Qe | F awr @ A e
g1 Y uF wTIwaEmar g wAT
9 & WU FT FATT F )

Mr. Chairman: I think Shri Limaye
has already finished.

o wy fowd o 49 @it @ Al
fear g1
Mr. Chairman: Let him be very
brief. He should not take so much
time on this.
= 7y fag : § facg @ ge
Fgm 1 ¥ us gwW IIATATEAT
g o & & 7t wEew #1 AT
¥ fam A # qgar § ¢
“jg it a fact that a demand or
proposal was made by the En-

forcement Branch for the arrest
of Dr. Teja....

Shri Jaganatha Rao: What is the
point of order?

=y 7y fomg . HeT WEIET, 9
a0
“And if so, who vetced this
arrest, the Finance Minister, the
Home Minister or the Transport
Minister or the Prime Minister?
TAREEe AT A w7 Av fF dow o
T #C TR, @ A e
fear S |

frer #7CT & w68 |

Shri Raghunath Singh: This is not
a point of order.
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Mr. Chairman: I think that should
be sufficient.
ot vy foed @y Wy,
W A AR ? A 79 wriew
A F &7 g e i

6894

Mr. Chairman: He has mentioned
that rule. Rule 68 jis hefore the
House.

st Ag fomd . w68 3w TR

Mr. Chairman: The hon. Member
need not read out that rule.

st wg fod . w9 oAwREE
T FF T ¥ A0 F Fward &7
qam fear man, @ g7 Icnfagi & @
fet Asg w1 A e 1 o T
g qF Y §IT F qAA wH qrar
T q% A9 39 fagas o< agw w9
F|OoFT 7

T 68 TATFTLE ¢

“The order of the President
granting or withholding the sanc-
tion “or recommendation to the
introduction or consideration of a
Bill' shall be communicated to
the Secretary by the Minister
concerned in writing.”

A rmghe ¥ oy =i whw
R sfwf §

T T TN H1 X FT ¥ g7 997
AT WA FTOTET FI G
AR Am IR § fF S T ok
TEEU  oEd AR sne
wW § AR 1 qE 98¢ §, A we
# I X faare F w7 AT feaw
ST AR 39 fauus oX agw &9
IAqTE ARR |



6895 Jayanti

= TgArafag . AT A

Y EA 68 FT I ISAT & | I«
g faw safeas fear @ =@, a9
HaAE  qe, off FG, ¥ @ A=
F1 ISAT A7 AR TAFT TIZT ¥ TR
g W 91 | 39fed W ag g
A IS WHAT & | THRT {IEA FT
wfaw g 9% & 5 ag w4 W
qFar 2

Mr. Chairman: The Hon. Members
will bear with me. I think it is not
necessary to raise this point of order.
Whatever point has been raised by
Shri Limaye, I think in the morning
the Speaker has dealt with all these
points,

=ty famd - 5@ agw 1 QA

FE F AR AT TG ISE@ET @
-

Mr. Chairman: The Hon. Minister
read out the President’s recommenda-

tion. I think there is no point of
order.

Shri Biren Dutta. ’

Shri Hari Vishnu Kamath: Another
point of order.

Mr, Chairman: I have called Shri
Biren Dutta (Interruption).

‘Shri Sheo Narain rose—

Mr. Chairman: Order, order. Un-
less called, he should not rise.

Some hon. Members: Please sit
down.,
An hon. Member: He is defying

the Chair. .

Shri Hari Vishnu Kamath: My hon.
friend, Shri Indrajit Gupta, referred
to and quoted from a report which
he deséribed as the Sukthankar Com-
mittee Report. Now, as far as I am
aware—I am not vigilant or active
enough—the Sukthankar Committee
Report. . . , (Interruption).
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Shri Sheo Narain rose—
Mr. Chairman: Order, order, I

will have to take action against Shri
Sheo Narain.

Shri Sheo Narain: What are they
doing? You are not checking them.

Mr. Chairman: Order, order. Let
us not waste time.

Shri Hari Vishnu Kamath: A few
minutes earlier, my hon. friend, Shri
Indrajit. Gupta, referred to and quot-.
ed from a report which he described
as the Sukthankar Committee Re-
port. As far as I am aware, the
Sukthankar Committee Report: has
not bgen laid on the Table of the
House by Government so far.

An hon. Member: No.

Shri Hari Vishnu Kamath; Has not
been laid. Under the :ules which
have been accepted by the House and
are now in force, if a Member/Min-
ister quotes from a document, reads
from it or refers to it, he must lay
‘it on the Table. The other day, my
hon. friend, Shri Dwivedy, read from
a letter; when the Speaker asked
him whether it was authentic, he said
‘F am prepared to lay it on the Table.’
So I would request vou to direct Shri
Indrajit Gupta to lay a copy of the
Sukthankar Report “on the Table
before further consideration of the
Bill proceeds. Pending that, the de-
bate should be adjourned.

Mr. Chairman: Order, crder. It is
not necessary to lay the Report on
the Table. He has mentioned it and
there is no objection to that.

. o wy fed &% a7 fafe
Ffew &1 fole &7 2990 W @
fear &

Shri Hari Vishnd Kamath: It is
obligatory under the rules. Please
see rule 363.
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Mt A femg - e W€,
H9 TIFATHE F {9\ FI & AT
_Mr, Chairman: Shri amath will
please sit down. Or does Le want to
‘speak on this motion?
= wa faugd . awmfa @873,
QIAAHT & WO FT F4A7 A1 7

Mr. Chairman: Shri Biren Dutta.

Shri Hari Vishnu Kamath: I am
only trying to help the discussion.
Unless .it is laid on the Table, how
can we proceed?

Mr. Chairman: ‘I do not think it is
necessary. ¢

Shri Hari Vishnu Kamath:
ean you arbitrarily rule?
st fre qoaw ) wew wgay,
o8 T w1 7 § gamAr ag A1 A
g, # odem @90 g, W ww &
Lo gl

How

Shri Hari Vishnu Kamath: Please

see rule 368. The caption of the rule
is “papers quoted to be laid on the
Table”, and -it.has been held on a
previous occasion under a rule cor-
responding to this rule, I cannot spot
that rule just now...(Interruptions)

This rule is as follows:

“If a Minister quotes in the
House a despatch or other State
paper which has not been pre-
sented to the House, he shall la:-
the relevant paper on the Table.”

The word used is shall”,

Mr. Chairman: I ihink the hon.
Member will appreciate this. “If a
Minister quotes”—it is not a Minister
who has quoted, it is a Member who
has quoted.

Shri Raghunath Singh: There is a
. proviso also which says:

“Provided that the rule shall
not apply to any documents which
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are stated by the Minister to Le

of such a nature that their pro-

duction would be inconsistent

with public interest:”

Mr. Chairman: I have given my rul-
ing. Shri Biren Dutta.

Shri Madhu Limaye: On a point of
order under rule 369.

Mr. Chairman: No point of order
can be raised.

&t 7y fewd - w7 3690 afem
IO @TEE WIE HIET E |

Mr. Chairman: I have ruled that
There is no point of order. Please re-
sume your seat.

Shri Hari Vishnu Kamath: I laid
fhe CBI report on. the Table.

Shri Madhuy Limaye: Point of order
under rule 369.‘

Mr. Chairman: Please co-operate
with the Chaxr to conduct the pro-
ceedings.

Shri Hari Vishnu Kamath: We are
trying to help.

Shri Madhu Limaye: I have no ob-
jection to laying it; if you agree I
will lay it on the Table now.

Shri Sanjiva Reddy: I can lay it,
there is absolutely no difficulty. He
can refer to it, I can place it on the
Table of the House.

Mr. Chairman; He is laying it on.
the Table. )

Shri Hari Vishnu Kamath: Thank
you, that is what we want.

[Shri Madhu Limaye laid the docu-
ment on the Table—Placed in L:brary
See 'No. LT-6897/66].

Shri Dinen Bhattacharya (Seram-
pore): Is it not proper for you to ad-
journ the discussion till we get that
documernit, that is the rule.

Shri Umanath: You have given a
direction to him to lay.the report on
the Table of the House, Having given
that direction to lay the report on
the Tahle of the House, considering
that it relates to the subject under
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discussion, is it not proper that we
should be given an opportunity to
study it and then pdrticipate in the
debate?

Mr, Chairman: I think that docu-
ment has already been laid. That has
to be checked.

Shri Umanath: It has not been laid,
that is why the Minister says he will
lay it. -

Mr. Chairman: From the Lok
Sabha office we will check up and
then we will inform you.

ot vy fiwd qeqe . W3,
MY qTZE HIH ATST 9T hasT WY A5¢
FTIE. ..
Mr. Chairman:
ruling.
=t g el :

I have given my

FqT ®ferr &I 7

Mr. Chairman:
ruling, '

'ﬂ‘l’{!ﬁﬂi:

I have given my

o faet Y
o o7 wfewr @ &1 oW T ad
ga  wfeg . (smrea)
werE WgiEd, #9 OF agd &1 weeAq
TEES @ g | ag T8 far aw
%it'@_waﬁ 27 AN AT A
fafsg

it Tge feg o W A @
Ty |

siray foemd ;w0 A @ EEA ¢
369 ®F ag «Ifaw |

Mr. Chairman: Please resume your
seat,

Shri Sanjiva Reddy: The report
was placed on the Table of the House,
Sukfthankar report, on the 9th August,

Shri Madhu Limaye: What about
the report of the Shipping Corpora-

.the dishonest
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Bill

tion of India, managing agents to the
Jayanti Shipping  Corporation? I
have placed it on ‘he Table of the
House.

Shri Sanjiva Reddy: You have laid
it, I referred to the Sukthankar com-
mittee report.

st Ay fmg a3z 7 foe
qg o w1 FE 2

Shri Biren Dutta (Tripura West):
The scandalous affairs of the Jayanti
Shipping Limited which are respon-
sible for the loss of crores of rupees
of public money have been allowed
to continue for such a long time by
the Government, despiteé severe pub-
lic criticism. As a matter of fact,
management of the
company would not have dared to
cheat the public without the compli-
city of the Government throughout
the period of its existence.

]

The Jayanti Shipping Enquiry Com-
mittee Report has highlighted the
Patronage of the Government to this
company since its inception. Dr.
Jayanti Dharma Teja, a non-resident
Indiar and Mr. M. M. Kulkundis, a’
British citizen have been allowed to
float this company. Giving the back-
ground of the official assistance the
Enquiry Committee observes, “Dr.
Teja was thus able to start the
Jayanti Shipping Company with some
encouragement from -the Govern-
ment.”

The Government allowed this com-
pany to be formed with an initial
paid-up capital of Rs. 200 on Febru-
ary 10, 1961. It should be noted that
before the formation of this company,
Dr. Tefa submitted a scheme in Nov-
ember, 1960, to the Government of
India for acquisition of a fleet of bulk
carriers and tramp ships. This fact
shows fhat this notorious Dr. Teja was
in "¢lose eontact with high-ups in the
Government who were always will-
ing to help him.
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After formation of the
the Government sanctioned a, loan
of Rs. 20.25 crores to the company
through the Shipping Development
Fund Committee which amounted to
90 per cent of the actual cost of ships.
One wonders why the Government
.could not arrange remaining 10 per
cent of the funds and have the ships
in the public sector. 'l‘he;e ships
were to be constructed in Japan and
an irrevocable guarantee was given
by the State Bank of India to the
Japanese shipyard.
16.59 nrs, R

[MR. DEPUTY-SPEAKER in the ‘Chair].

At the end. of 1964-65, the com-
pany’s fleet consisted of a total ton-
‘nage of about 5,33,000 Dead weight
tons out of which carriers totalling
3,28,020 DWT were financed to the
extent of 90 per zent of their cost
price by a loan sanctioned by the
Shipping Development Fund Com-
mittee.

company

Sir, the official assistance to this
company whose chairman, who most
of his°time lives in South France, is
really intriguing. A small industrial-
ist in this country very well knows
‘how it is extremely difficult to obtain
credit rrom the Government. In this
case, however, we find more than
Rs. 22 crores were offered to this
company without any proper investi-
-gation. The Government had its own
director on, this company. But there
is no evidence to show that they have
ever cared to report the matters to

.the Government. There is a prima
facie case against these directors also.
If the Government, after taking over
the management of this company, re-
appoints the Government-nominated
directors, I do not know the future
fate of this company.

The enquiry committee has pointed
out that the management refused to
give any record to the committee.
‘One wonders why the Government
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observed studied silence when the
recalcitrant management was not co-
operafing with the committee.

Mr. Deputy-Speaker: Order, order.
Even Ministers are talking.

6902

Shri Biren Dutta: It is seen from
the records that the enquiry commit-
tee wrote to the Government on 21st
May, 1966 to give definite instruc-
uons to the Chairman,—

Mr. Deputy-Speaker: Order, order.
The hon. Member may continue to-
morrow. We will now take up the
half-hour discussion,

17 hrs,

_*EXPORT OF TRUCKS TO SOUTH

VIETNAM

Shri Indrajit Guapta (Calcutta South
West): Mr. Deputy-Speaker, Sir, this
half-an-hour discussion arises out of
the answer given by the hon. Com-
merce Minister to a question regard-
ing the export of trucks manufactur-
ed in this country fo Soutn Vietnam.
In the reply that the hon. Minister
gave, he admitted that these trucks
were being exportéd and he claimed
that this was a normal trade prac-
tice; as part of the normal trade these
trucks have been going and that there
was no question of their being mili-
tary vehidles but vehicles which are
used for eommercial or other pur-
poses.

I am of course rather sorry in a
way that this subject is. being dealt
with by the Ministry of Commerce,
BecauSe the context in which I wish
to raise it and the context in which
the question was put originally was
not in that narrow commercial sense
at all. But since it has been allot-
ted to my hoh. friend Shri Manubhai
Shah, I hope that when he replias he
Wil also: for a moment not consider
himself only as a Minister of Com-
merce but also as a. Member of this
Government who is responsible for

*Half an hour Discussion.
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the total policies of this Government
includttig its foreign policy.
: '

It is reported from time {0 time in
various sections of the press that not
only trucks but iron and steel, diesel
engines, oxygen cylinders, electrical
appliances and chemicals of various
kinds are being supplied from India
to South Vietnam. Since full in-
formation is not available, I wculd
like to take this wpportunity of ask-
Ing the Minister, when he replies, to
give us some more facts: whether all
these items have been supplied. since
when that supply has been going on,
what are the quantities in which
these various articles have been sent
and what is their,-at least, approxi-
mate value.

I found from a reply which he gave
10 a question on the same subject in
the other House that during 1965-66
trucks and other vehicles of the total
value of some Rs.
been sent from India to South Vietnam.
I would like to know who are the ex-
porting parties; are they all private
parties? If they are private parties
they must have been given export
licences by my hon. friend the Minister
himself, that is, by his Ministry. I
would like ‘to know who are those
private parties; are they known to the
Government; they must have been ap-
proved by the Government. Who are

the importing parties at the other, end? .

Is it the Government of South Vietnam
itself purchasing all cr any of these
articles or are they the so-called
private parties at the other end? I
want to know this. We want to know
whether specific approval was sought
from the Government and given by the
Government for the export of these
various articles. That is as far as the
information which I am seeking.

Now, I am given to understand from
a certain reliable source that as far as
the export of these trucks manufac-
tured at the TELCO plant in Jamshed-
pur is concerned, pressure was put for
these contracts by the West Germans
who are the partners, collaborators, in
this TELCO project; that is to say, the
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famour Daimler-Benz Company of
West Germany. The US forces
operating in Vietnam, we are told,
wanted trucks to be supplied at
less cost incurred on transportation
and also at lower prices, i.e. subsidised
prices. My information is, due to the

-pressure of Daimler-Benz, partners of

Tatas collaborating in TELCO, these
contracts were entered into. I am told
that the supplies of spare parts and
components for these TELCO trucks
which are imported from West Ger-
many under the terms of the agree-
ment were offered by Daimler-Benz at
more liberal rates, provided a certain
number of trucks manufactured at
Jamshedpur wege allocated for export
to Vietnam. (Interruption). The

Minister, of course, is always amused’

by these things, but people in other
countries abroad are not amused.

I have come across a letter dated
2nd July 1966—quite a recent letter—
which has been published in a journal
also and it has not been contradicted
to my knowledge. ‘The letter was
from the Export Promotion Officer of
the Ministry of Commerce. in the Office
of the Joint Controller of Exports and
Imports, addressed to the Secretary of
the Indian Chamber of Commerce,
Calcutta. It is worth quoting this
letter:

“Sub: Shipments to Saigon under
USAID.

You are aware that one great
bottleneck in the way of export of
goods to Vietnam, particularly iron
and steel, diesel engines, electri-
cal appliances and chemicals, etc.
was the insistence th_at the goods
ordered under USAID had to be
transported in American ships,
which were not available because
of heavy congestion and intermi-
nable gelay experienced in Saigon.
This matter was tsken up with
USAID authorities”—taken  up
by the Government of India, I take
it—“who have agreed that they
will not raise objection to ship-
ments from India to Saigon through
non-US flag vessels when US flag
vessels are not available, but
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freight for such shipments would
have to be met by the consignees
in Vietnam in free foreign ex-
change. We. are further informed
that the Government of Vietnam
has also now agreed to make
needed amounts of foreign ex-
change available in order to facili-
tate the timely mcvement of car-
goes aboard non-US flag vessels,
when US flag vessels are not
available. Indian shippers should,
therefore, contact their Vietnamese
consignees to seek from them con-
firmation of the Government of
Vietnam’s new policy and then
upon confirmation obtain the
needed amendments to their letters
of credit.”

I suggest that this letter makes certain
things very obvious. One is that the
volume of exports from India that is
involved cannot be all that insignifi-
cant and negligible as the Minister
sought to make out in the other House,
because if it were so negligible and
Insignificant, so much concern would
not have been aroused in his ministry
fhat they took all the trouble to ap-
proach the Americans saying “Can we
please send these things in non-Ameri-
can ships, if American ships are not
available?” and then officially inform-
ing the Indian Chamber of Commerce,
Calcutta, ‘“You please contact your
consignees to see that their things can
be sent with suitable amendments in
the letters of credit” etc. This means,
whatever may be the intention, in
practice, 'these goods of the.type des-
cribed in this letter are being sent
there and are obviously going as assist-
ance to the total war effort of the
USA in Vietnam. In the present day
conditions it is no use doing this kind
of tight-rope walking and saying that
we -are sénding things which are not
military goods. The point is in Viet-
nam today, in South Vietnam, a total
war is being carried on,-and every-
body knows the conditions in South
Vietnam. Even the Americans, even
their. most prominent commentators
and journalists like Mr. Salig Harrison
and Mr, Walter Lipmann do not pre-
tend for a single moment that in Soutbh
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Vietnam there is any type of demo-
cracy or representative or elected
Government. What exists there is only
a facade of a government. It is a
colony of the Americans who are carry-
ing on their warfare there.

If to thai country a steady supply
of such things as oxygen cylinders,
electrical goods, chemicals, chassis and
parts of vehicles are sent from India.
I want to know, is it not incumbent
upon the Government of India to satisfy
themselves, which it has not done, that
they are .not used for military pur-
poses?” The Minister simply stated in
the other House that if they choose to:
use any of these things for military
purposes, that is their look out. I
want to know this, could we be parties
in this way? 1 am not saying that
we are deliberately doing this. I hope
not, but we cannot ignore the reality
of the situation, and that this is the
kind of thing which is encouraging the
Americans.

A report has appeared in yesterday’s
newspapers that some American oil
company which operates in India has
recently transferred a number of its
Indian employees to South Vietnam tc
man certain oil storage and supply
depots there. which are run by this
company for the use of the United
States Air Force. Now, the Minister
may say that we cannot do anything
about it, but what is- gradually hap-
pending, what is the cumulative result
of all this? Whatever your intentions
may be, the Uniteq States Government
has been clamouring, we know, and
making representations at diplomatic
levels some time ago for the Indian
presence to be felt in Vietnam, which
wil] give moral stature to their war
of aggression. .But we refused to send
anything in the way of medical mission
or material supvlies or anythihg like
that. It is a good thing. But the
Americans with their propaganda
machine can pass off as Indian moral
support to them the Indian physical
presence in Vietnam of employees of
an American concern and the supply
of Indfan goods, including vehicles. T
find from the list which was part. of
the statement submitted in the other
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House that so many velucles are heing
sent, but only the chassis
sent, not the body. So, what is the
use of saying that these are only for
civilian purposes? We know that even
‘military trucks have bodies. If only
cl:!assis are sent, there is nothing to
‘prevent a vehicle being constructed on
that chassis and then-put io use for
for transporting
trocps or military supplies.

Therefore, I say, all this cannct be

dismissed in today's conditions simply’

in the name of normal trade. because
a war is raging there and India is
supposed to be non-aligned. This is
the statement which is being made

time and again by the Government of,

India that between the two States we
are not-only'non.aligned, but we as a
member of the International Cecntrol
Commission are supposed to be strictly
neutral; otherwise, it cannot perform its
role.

It is a political question, it is not a
vommercial question. The Minister is
trying all the time 1o bring this point
that this is déne at a purcly commercial
level and that we have to look at it that
wav. I suggest in all seriousness that

this is a moral and political question. .

today and it will do no good {o our
prestige there to make these preten-
sions and claims bzcause then our non-
alignment will be suspect in the eyes
of many people, many of our friends,
when they find that supplies are bcing
sent 'to Vietnam in this way.

I want to know whether it is not a
fact that at present though theoreti-
cally the position is that we can trade
with North Vietnam ‘also. the position
is that we are not trading with North
It is practically—why prac-
tically. I can say entirely—at a stand-
still,

So. we are partial in the eyes of the
world. Though we claim to be non-
aligned between these two Govern-
_ments, we are trading only with South

Vietnam. Also, it is not as though the

“South Vietnam Government have come
rushing and asked us and we have
given suoplies in order to oblige them.

BHADRA 2, 1888 (SAKA)

is being °

Trucks to South 6908‘
Viet-nam (HAH Dis.)

The letter, which I quoted, from the.
Export Promotion Officer, shows that
our Government and our Ministry of
Commerce has taken the initiative, and
this is encouraging private ‘business-
men in this country to enter into certamn
agreements with their counterparts, or
with the Government, in South Viet-
nam,. I do not know  whom,
and providing them with ‘acilities,
negotiating on their behalf with the
American authorities to see that these

.goods could be sent in non-American

vessels if necessary. We are sending
material much of which can be used,
if desired, for war purposes.

Thirdly, these Indian supplies can
be used by the United States authori-
ties if they want. We have 'no control
over the Scuth Vietnamese nor have
the South Vietnamese, as far as I un-"
derstand, any control over the United
States forces which are running that
country. '

Thereiore I want tc know whether
these exports are to be given higher
priority than our prestigs in the inter-
national world. This has to be treated
as a political questicn and it is mak-
ing a mockery of ‘our pretensions of
peace, non-alignment and our desire
for an early settlement of the Vietna-
mese question. We should be very
cautious in such matters. Even though
we see to it that our hands are not’
stained with blcod, ai least our cons-
science should not be stained with
blood too because the mass butchery
which is going on there should not in
#ny way be able to be connected by
anybody with the supplies which we
are sending from here,

' Therefore 'I press upon the Govern- -
ment #mat they should clarify the
position here and not take refuge be-
hind commercia! technicalities, treat it
broadly as a political and moral ques-
tion and ensure that this kind of thing
will be stopped so that India s prestige
can be saved.

Shri Umanath (Pudukkottai): I wish
to know the flgures of trade between
our country and North Vietnam and
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between our country and South Viet-
nam, that is, between our country and
the two Vietnams, for the past five
years as also the concrete steps taken
by the Government to step up our
country’s trade with North Vietnam
whether at governmental level or at
private level.

Shri Warior (Trichur): From which

day or date dig the Government of
India begin to send these transport
vehicles and other materials and

equipment to South Vietnam and is it
a fact that it is only after the USA
asked the Indian Government to send
them that they are sending them or,
is it at the request of the South Viet-
nam Government?

Dr. Ranen Sen (Calcutta East): As
we all know, our Government stands
on the principle of non-alignment.
While this export to Saigon was being
made how far did the Govérnment of
India try to explore the possibilities of
our trade with other countries like
North Vietnam and has any attempt
been made in that direction; if so, what
is the nature of that attempt? )

Shri Vasudevan Nair (Ambalaouzha):
The hon, Minister has claimed a strict-
ly commercial approach to this ques-
tion but I should like to remind him
that he and his own Government have
taken a political position in commerce;
for example, we are not-trading with
countries like Portugal and South
Africa. I should like to know from
the Minister whether he cannot take
a politica] position on this question
also because as the whole world knows
for this pittance of Rs. 10 lakhs or
Rs. 13 lakhs our name is brought down
in the Afro-Asian world. Why, consis-
tent with non-alignment, anti-imperi-
alism and sympathy for countries
which are fighting for freedom, can the
Government not take up a position of
having no trade with a country which
has a puppet government and where
open aggression is taking place?

Mr. Deputy-Speaker: Shri Manubhai
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(Tiruchirapalli); I

Mr. Deputy-Speaker: No more.

Shri Nambiar: I have sent a letier
to the Speaker, Sir.

Mr. Deputy-Speaker: I am sorry.
Shri- Manubhai Shah. ’

The Minister of Commerce (Shri
Manubhai Shah): Mr. Deputy-Speaker,
Sir, I am glad that the hon. Member,
Shri Indrajit Gupta, had brought this
discussion here. At the outset I may
state that the trade between India and
South Vietnam and and between India
and North Vietnam is absolutely a
norma)l trade. We have not broken
off trade relations with either of the
two ccuntries.

The second point which I would like
to urge and place before the hon.
House is that it is a trade between
marchants and merchants; Govern-
ment of India at no stage has been
involved in trade, direct or indirect,
with either North Vetnam or South
Vietnam. Today, any expocrter or im-
porter in.this country is free to buy
or sell goods between those two coun-
tries and our country.

Now, the hon. Member, Shri inderajit
Gupta, wanted to know some of the
figures. ' These are all published fig-
ures. The Government of India has
nothing to hide about this. I may give
a typical example of 1964-65 of which
I have got the full year’s ﬁgures These
are as follows:

Shellac Rs. | 11,52,033
Clnematcgrapluc ﬁlms .
exposed . . Rs. 2,52,000
Leather Rs. 3,000
Oils, fats, greases, etc.  Rs. 12,000
Rubberised and other im-
pregnated fabrics and felts Rs. 2,63,000
Machinery other than
Electric . . Rs. 57033)009
Sugar Rs. 1,39,29,000
Chemicals, Elements and
. compounds . . Rs.  17,52,000
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Dyemg, tanning and colo-

wring materials Rs. 1,63,000
Blectric machinery, appara- . .

tus and appliances . 9,22,000

Transport equipment Rs. 12,000
and vegetable

erude matersials inedible, .

n.e.s. . Rs. 4,000
Iron and steel . Rs.  59,17,000

What I answered in the other House
is that during the current year, the
total transport equipment that has
gone is worth about Rs. 13,72,000. Now,
my friend, Mr. Umanath asked whe-
ther the transport equipment started
going only recently. No. It has been
consistently goirig for the last several
Years to South Vietnam through normal
trade channp]s.

Now, the letter written by the Export
Promotion officer is in the usual form
of things. All the U.S.ID. assistance
requires a certain flat clarification. He
has written not oniy to South Vietnam

. but to all the countries where U.S.I.D.
Relps to promote export to this ccun-
try or to other countries. As to what
are the stipulations. that has been
made clear.

I would like the House to consider
that the political question, even thcugh
baramount and very important, should
not be confused with normal ' trade
relations. Unless and until a country
is at war- with a particular country,
whereby a legal statutcry notifica-
tions, as in the case of South Africa

or Rhodesia or South West Africa, we

have legally broke- off trade relations
with those countries, the trade re-
mains in a normal trade manner.
There has been no interference by this
country or other couniries excepting
. during the times of legally declared
war that the trade comes to a halt.
Recently, during the Indo-Pak hostili-
ties, for instance, we had issued a
trade ban between our country and
that country and as soon as the Tash-
kent Declaration was signed, the trade
was again normalised as far as we are
concerned. I am giving an example of
Pakistan to suggest that as far as
North Vietnam or South Vietnam is

“total export trade
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concerned, we are not at war with
those countries. The trade is normal
if they want to trade.

It is true that the trade is very
small in quantity because the inclina-
tion of the North Vietnam is to trade
with this country. Trade cannot be
done by force. That we allow our
people to buy and sell goods tc North
Vietnam is clear. I can reiterate that
if any merchant or exporter or im-
porter of this country wants to trade
with that country as with other coun-

. tries, he is completely free to do so.

I do not issue any export licence. As
he was suggesting, all the export trade,
barring a few restrictive items, is
totally free and most of it does not
require a licence?

Shri Indrajit Gupta: Trucks do not

°® require a licence?

Shri Manubhai Shah: Trucks also do
not require a licence and it 1is aisg
wrong to suggest that the German
company intervened and gave any con-
cession to components of Dalmia brand
of trucks to be exported. Out of a
of Rs. 2,87,00,000
and cidd, the trucks do not form more
than Rs. 5 to Rs. 6 lakhs.

Shri Nambiar: Even trucks worth
Rs. 5 or Rs, 6 lakhs can carry many
people.

Shri Manubhai. Shah: I am again
clarifying as I did in the other House.
These are not military trucks. Chassis
really make the load factor and what
amount of military cargo " or other
things are specifically mentioned into
such types of categcries of trucks
which are required for military trans-
port putrposes. These are ordinary
buses and trucks which carry 2% tons
or 3 tons or 5 tons load in India to
carry the road transport. These are
the ordinary road transport vehicles
and there are many other items as I
mentioned before, all the normal con-
sumer goods.

I would urge the House to take it im

‘proper perspective that the trade with
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that country is normal, that it is com-
pletely free and not motivated by any
political considerations, that nobody
in the world, not even those who are
hostile to each other, breaks off the
normal trade channels. and normal
trade relations until a legal war or a
legal trade ban is issued between that
two fighting countries. In that light,
we should nct over-emphasize our
normal trade relationship with North
Vietnam or South Vietnam and it will
be wrong to suggest.that commercial

relations and political relations deflect

from each other. We have clearly
stated our position and our Prime
Minister and the late Prime Minister
have repeatedly made clear that we
want the Vietnam war to end, the
bombing to end and that peace should
be restored and that the Geneva Con-
ference of which we have the privilege-
to be the Chairman should be con-
vened. These positions remain and we
re-stote them off and or in crder to
emphasize the gzreat desire of India
for peacc in this part- of the world.
Peace is pa"amount particularly, peace
in Asia is more important to us than
any other country .becauss we are a
very big part of Asia. But thai does
not mean that this ordinary type of
human relatichship or commerciai
relationship, which has no element of
any type of words whi¢ch my hon. fri-
ends have used....

Shri Nambiar: What commercial
relations have we with North Vietnam?

Shri Manubhai Shah: What can we
do, if they do not want? At no point
of time have we said that we are
breaking our {rade relations with
North Vietnam. Trade is a bilateral
thing. Only two hands can make the
clap; smgle-handed you cannot clap.
If they want to trade, our traders are
free to trade and we invite the hon.
members to take interest in that.....

Shri Umanath: What steps were
taken for North Vietnam and - what
steps were* taken for South Vietnam?

Shri Mapubbai Shah: We have not
taken one step for South Vietnam and
another step for North Vietnam. If
North Vietnam want this _tyos of

AUGUST 24, 1966

Trucks to South

6914+
Viet-nam (HAH Dis.)

ordinary facilities, they will be made
available to them also. At no point of

time we have withheld any facility for

trade for North Vietnam nor have we

extended any extraordinary facility to
South Vietnam.

Shri A, C. Guha (Barasat): Is there

a Trade Commissioner here for North
Vietnam?

Shri Manubhai Shah: That depends
on the volume of political, economic
and commercial relations between two
countries; that should justify it. We
do not have Commissioners where the
counry is small....

Dr. Ranen Sen: North Vietnam is
bigget in population and also size.

Shri Manubhai Shah: It is totally
an irrelevant question whether it has
to be done through a Trade Commis-
sioner or otherwise. The question here
is this. Betwcen these two countries
and ourselves, there is a friendly tie
existing politically, economically and
commercially and commergial relations
are not governed by any other consi-
deration excepting purely commercial.

Shri Nambiar: In view of the fact
that our fair name should not be
spoiled by certain war materials to
Vietnam, will the Government censi-
der the question of desisting from
sendmg the trucks, particularly the
Shaktiman trucks produced by our
Defence Department and ordnance
factories, so that we can  keep
completely neutral as the Government
of India Jesires, from the Vietnam war
which has been going on for several

. years?

Shri Manubhai Shah: I can m\e a
categorical assurance that ‘Shakuman
trucks will not be sent.

. An hon. Member: Have they been
sent? :
Shri Manubhai Shah: No. I can say

that only Mercedes Benz were sent.

. Mr. Deputy-Speaker: The House
stands adjourned till 11 A.m. tomorrow,
17.26 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
August, 25, 1966/Bhadra, 3, 1888
(Saka).
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